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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
IN THE MATTER OF:
Original Application No. 103/2025/EZ

_TENRUPEES!

SR — MAHENDRA PRAKASH SOREN
. ..Applicant
-Versus-
STATE OF JHARKHAND & ORS.
..Respondents
. SoL).
COUNTER AFFIDAVIT FILED BY OF DISTRICT MAGISTRATE, PAKUR, SZRIAL NOmsioemee ,
JHARKHAND, (i.e. RESPONDENT NO. 5 HEREIN). JATE. Oé/u,fﬂ«.f

, Jemes Surin, son of Late Samuel Surin, aged about 55 years, by Religion -
Christian, by Occupation - Service under Government of Jharkhand in the office

of District Magistrate, Pakur, Jharkhand, having its office at Additional Collector,

Pakur, Jharkhand, do hereby solemnly affirm and state as follows:

of the facts and records in the instant case and have gone through the

_._*?Jﬂegations and contentions in the Original Application as such | am

authorized by the Respondent No. 5 herein (i.e. District Magistrate, Pakur)

to make and affirm the instant Affidavit on his behalf.

2. That, | am a law-abiding Citizen of India and very much respect the

Constitution and Judicial System of India.

3. Thatin pursuance andynpliance to the order dated 01.07.2025 of the
Hon'ble Tribunfw instant Original Application this Report in the form

e -
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of Affidavit is being filed by District Magistrate, Pakur, Jharkhand,

Respondent No. 5 herein.

4. That this affidavit is being filed for bringing necessary facts and statements

on record for just and proper adjudication of this case.

5. That in compliance to the said order dated 01.07.2025 passed by the
Hon’ble Tribunal, the inspecting committee comprising of the following

members visited and inspected the site on 20.08.2025:

i. Shri Jems Surin, Additional Collector, Pakur, Jharkhand
representative of District Magistrate, Pakur, Jharkhand,

ii.  ShriRajesh Kumar, District Mining Officer, representative of District

Magistrate, Pakur, Jharkhand,

Shri Toufic Aslam, Scientist C, Central Pollution Control Board,

Regional Directorate, Kolkata,

Shri Amul Kumar Soren, Regional Officer, Jharkhand State Pollution

Control Board, Dumka,

Shri Ravi Kumar, ASO, Jharkhand State Pollution Control Board,

Dumka,

vi.  Shri Subodh Singh, Mining Inspector, Office of the District
Magistrate, Pakur, Jharkhand,

vii.  Shri Naveen Kujur, Mining Inspector, Office of the District

Magistrate, Pakur, Jharkhandt

6. That the said inspection committee members carried out the inspection of

the site and on basis of the said site inspection, the committee came up to

the following observations/Recommendations:

4

Recommendations for Stone Grushers:

S S
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1. Stone crushing units should implement comprehensive dust containment
and suppression measures, including enclosures, conveyor COVers, and
water sprinklers and operate them properly in accordance with the

Environmental Guidelines for Stone Crushing Units issued by CPCB in July

2023.
2. Stone crushing units shall comply with emission norms prescribed under

the Environment (Protection) Rules, 1986.

3. Stone crushing units should develop a three-tier plantation along their

periphery to mitigate environmental impacts.

4. Stone crushing units should conduct health survey of workers on a half-

./
7 QM 3 \/early basis to monitor and address occupational health risks with Civil

FI'

5 Stone crushing units that have carried out deep boring must obtain the
)y/ecessary permissions, as applicable, from the Central Ground Water
Authority (CGWA) for the extraction of groundwater for industrial use and

dust suppression activities.
Recommendations for Stone Mines:

1. The mining units must carry out drilling and blasting by following the
prescribed methods and safeguards as per guidelines of Directorate

General of Mines Safety (DGMS)and after getting necessary permissions.

2. The respective mines shall install water sprinklers along haul roads to
reduce dust emissions. The units shall maintain proper records, and ensure

the effective use of mine water for sprinkling and other dust control

y activities.
» /
\ z&/

Ul

4

G Scanned with OKEN Scanner



98
X

3. The units shall ensure environmental restoration through extensive
plantations and the implementation of effective dust management

systems.

4. Transporation of Stone boulders shall be carried out in Tarpaulin covered

vehicles only.

A photocopy of the said Inspection Report dated 20.08.2025 is annexed

herewith and marked as Annexure - A.

. That, this Affidavit is filed bonafide and in the interest of justice. It is

therefore prayed that Your Lordships, may kindly be pleased to accept the

same.

That the answering respondent seeks leave to file any further affidavits, if

My \req ired, as per direction of the Hon’ble Tribunal.

i

I state that the statements contained in paragraphs Nos. 1 to 4 are true to
my knowledge, the statements contained in paragraph Nos. 5 to 6 are true
to my information derived from the official records of the case, which |

verily believe to be true and the rest is/fare my respectful submissions

before this Hon’ble Tribunal.
TJemeS Sun

DG 11 RS
Additional Collector

Pakur
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VERIFICATION
|, Jemes Surin, son of Late Samuel Surin, aged about 55 years, by Religion -

|st|an, by Occupation - Service under Government of Jharkhand in the office
gits office at Additional Collector,

/ P — ~
r :c.r;\\ \
/ﬂf j |st ict Magistrate, Pakur, Jharkhand, havin

harkhand has filed this instant Report in the form of an Affidavit on this

t\day of November, 2025.

Date: - 06 117 as

Place: — PoKu¥y s
i e € s Su”
______________ (. A C_Parur?
Deponent

Identified by me:

Vi v @% “*
A at ~
voc\ e 0_6 ’ Hl’)j
@M Mrlr.nrs/r.nssj@—.t\bﬁf.éx..Mﬂ n_
Who [dentified by Sri. '\J‘r \ Ad. g{w»%&é/‘
firmed

/
” 74 Advocate Solemnised & a
and declared to be true
ot |1 ]V
lrunga Ghosh
NOTARY
Dist-Pakur(Jhar' ha
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REPORT OF THE JOINT COMMITTEE

In
Compliance with the

Hon’ble National Green Tribunal, Eastern Zone, bench,
Kolkata Order dated 01.07.2025 in

Original Application No. 1 03/2025/EZ
In the matter of
Mahendra Prakash Soren Versus State of Jharkhand
& Ors.

Submitted
by
Joint Committee
(CPCB, JSPCB and DM PAKUR)

August, 2025
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o
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¢ Committee in Compliance with the Hon’ble Nationaj

bench, Kolkata Order dated 01.07.2025 jn
matter of Mahendra Prakash

Report of the Join
Green Tribunal, Eastern Zone,
Original Application No.103/2025/EZ in the

Soren Vs State Of Jharkhand & Ors.

1. Introduction

With reference to the order d
(NGT), Eastern Zone Bench, Kolkata, in O.A. No. 103/2025

ated 01.07.2025 passed by the Hon’ble National
Green Tribunal
(EZ) in the matter of Mahendra Prakash Soren vs. State of Jharkhand & Others,
a Joint Committee was constituted, comprising representatives from the
following:-

(i) The District Magistréte/ Deputy Commissioner, District Pakur, Jharkhand,
or his representative not below the rank of Additional District Magistrate
(ADM);

(i) Senior Scientist, Central Pollution Control Board (CPCB); and
(i Senior Scientist, Jharkhand State Pollution Control Board (JSPCB).

1.1 Direction of the Hon’ble NGT vide order dated 01/07/2025

The Hon’ble NGT, Eastern Zone Bench, Kolkata vide its order dated
01/07/2025 in O. A. No. 103/2025 (EZ) in the matter of Mahendra Prakash
Soren vs. State of Jharkhand & Others,. has given certain directions. The

relevant portion of which is as under: -

“2. The Appli .. .
Noer s pplicant has filed the Original Application alleging that the Respondent
0s.7to 13 i )
i » Project proponents, are carrying out stone mining and stone crushing
ities in vi ]
n village Bishanpur, Pratapur, Mansinghpur, Siulidanga, Ganeshpur,

Bishanpur, gy it
) units located i ; ]
Jharkhang, in PS Hiranpur, District- Pakur of State of

3. Itis alle
ged that ¢ .
hese units qre operating in violation of the mandatory terms

of Environment
al Cl
€arance (EC), Consent to Operate (CTO) causing damage to

R\
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the environment by creating huge clouds of dust without installing any dust
Suppression mechanism.

4. It is alleged that there is no boundary wall, no concrete road developed, no
Green Belt area developed and the mined and crushed stone is being carried out
uncovered through illegal transportation. It is also alleged that the mining and
crushing of stone is carried out through processes of blasting/ explosion 24*7. It
is also alleged that there is discharge of fugitive emission Jrom the stone crusher
units causing serious respiratory ailments like Asthma, skin and eye irritation to
the residents of the village.

5. It is also alleged that the stone crushing units of the Respondent Nos.7 to 13 is
at a distance of hardly 50-100 meters Sfrom the agricultural land and from aam
rasta which is in clear violation of the environmental laws and is in close
proximity to human settlements, primary school and Anganbadi and are in
violation of siting criteria.

18. The Committee shall visit the site in question and thereafter submit a Fact
Finding Report on affidavit within Sfour weeks with regard to the allegations
made in the Original Application.

19. The District Magistrate, District - Pakur, Jharkhand shall be the Nodal office

2. Site Visit

In compliance to the order dated 01 /07/2025 of the Hon’ble NGT, Eastern
Zone, Bench, Kolkata a Joint inspection was carried out by the Joint
Committee as constituted by the Hon’ble Tribunal on 20/08/2025 in presence
of the the stakeholders and local villagers.

Site visit was carried out by the following officials.

1. | Shri Jems Surin, Additional

Collector, representative of

Office of District Magistrate, Pakur
(Nodal Agency)

P
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/ / Deputy Commissioner —
2. | Shri Rajesh Kumar, District Office of District Magistrate, Pakur
Mining Officer, representative of (Nodal Agency)

Deputy Commissioner

Shri Toufic Aslam, Scientist C Central Pollution Control Board
?

Regional Directorate, Kolkata

Shri Amul Kumar Soren, Regional | Regional Office -Cum-laboratory

Officer Jharkhand State Pollution Control
Board, Dumka
5. | Shri Ravi Kumar, ASO Regional Office -Cum-laboratory

Jharkhand State Pollution Control
Board, Dumka

Shri Subodh Singh, Mining

6. . .
Inspector Office of District Magistrate, Pakur
. Shri Naveen Kujur, Mining
Tl Office of District Magistrate, Pakur
nspector

500*' e i
F' . . ! NETUSNT 21
1gure : Google Map showing alleged units in Pakur stone crushing/ min{ng

area

¥ ' z>Q/
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3. Observations of the Joint Committee

In compliance with the Hon’ble NGT order dated 01.07.2025 in O.A
No.103/2025/EZ, a Joint Committee inspected all the alleged Stone
crushers and mining units to assess the impact of crushing and mining
activities. The Joint Committee also interacted with the concerned
stakeholders during inspection including local villagers. The allegations

and detailed observations for each of the alleged units are summarized

below:
a. M/S DADA BHAI STONE WORKS (STONE CRUSHER)
Sr.No. Item Details and Observations
1. Name and location | M/S DADA BHAI STONE WORKS
of the Unit Occupier Name : MD MANIRUZZAMAN
Address: Mauza : BISANPUR , Khata No. :
12, 08 Khesra No. :14, 15P, 31P Mauza -
BISANPUR , P S -HIRANPUR , District -
PAKUR
Area: 8 Bigha, 9 Katha,12 Dhur
2. Industry MD MANIRUZZAMAN
representative;
Tel./Fax/E-mail
3. Date of visit 20.08.2025
4. Industry type Stone crusher 7
5. Operational status | Found non operational during inspection.
(Figure 1)
6. Consent status CTE has been granted vide JSPCB Ref No
JSPCB/HO/RNC/CTE 19965541/2024/397
Dated : 2024-08-16
CTO has been granted vide JSPCB Ref No.
JSPCB/HO/RNC/CTO-
21732925/2025/1063 Dated : 2025-05-12
valid upto31-05-2027
7. Consent Capacity Stone Chips 432 TPD and stone dust 48 TPD

S
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Water sprinklers are installed on top of the
conveyor belts at the product free-fall ends
(i.c., at the node). Additionally, fixed

Dust suppression

and sprinkling .

arrangements o -type water sprinklers are prov1de§1 at the'

wetting of the wind-breaking wall and the crushing section,
d control ., one movable vehicular water sprinkler is

ground an
of fugitive emission

provided for water sprinkling in the unit
Premises and transportation roads.

The unit has constructed a approx 10-ft.-
high pucca boundary wall on all sides of the

premises.
m The crusher screen, crushing section and
conveyor belts and | conveyor belts are covered with tin sheets,
crushing section, Additionally, chute is providefi at the
conveyor nod or discharge point.

Status of green belt | Tree plantation has been done.

along periphery of

the unit
12. Roads Pucca road constructed
premises.

A display board has been installed inside the
unit premises, displaying information such as
the unit’s name, proprietor’s name, address,
plot number, area CTE and CTO details with

production capacity.

14. CCTV/PTZ camera | CCTV camera installed,
15. Covering of vehicles | Due to the unit being non operational, no
transportation vehicles were observed within
the premises. However, trucks were seen near
the unit, likely used for transporting stone
chips or boulders. Upon inquiry, the driver
showed the tarpaulin used to cover the stone
chips or boulders during transportation.

The unit has one bore well and a water

tanker, which is used for water sprinkling
and domestic purposes.
Dispatched records are maintained.

The unit has implemented the rainwater

Wind breaking walls

inside the wunit

13. Display Board

16. Source of water

17. Availability of
records of receipt &
dispatch of

materials at gite

18,
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Harvesting

harvesting (RWH) system.

Implementation
| Status
19, Recommendations:

1. Tran.sportat.ion of stone chips, boulders and stone dust should be
carried out in tarpaulin covered vehicles only,

Tree plantation should be maintained.

. Housekeeping should be improved.

4. All operational records, including compliance and environmental
data, should be maintained and readily accessible on-site for
review and regulatory purposes.

5. During the operation of the stone crusher unit, all water
sprinkling systems will be kept operational.

6. The unit should obtained requisite permission from the CGWA
for withdrawing groundwater, as applicable for industrial
purpose/ dust suppression activities.

@ N

b. BISHANPUR STONE DEPOSITE OF M/S DADA BHAI STONE
WORKS (STONE MINES)

Sr.No. Item Details and Observations
1. Name and location | BISHANPUR STONE DEPOSITE OF M/S
of the Unit DADA BHAI STONE WORKS

Occupier Name: MD MANIRUZZAMAN
Address: Mauza -BISHANPUR , P S -
HIRANPUR , District -PAKUR, Khata No. 25,
Plot No. 349(P), 360(P), Khata No. 13, Plot No.
352(P), 353(P), 373(P), 374(P), Khata No. 22,
Plot No. 361(P), 362(P) (As per EC)

Area: 2.48 Ha.(As per EC)

2 Industry MD MANIRUZZAMAN
representative;
Tel./Fax/E-mail
3. Date of visit 20.08.202;\IES
EM
. Industry type STON ' _ o
: Operatznal status Found non operatxonal during inspectio
. (Figure 2) —
Environmental Clearance (EC) has

6. Environmental

y

G Scanned with OKEN Scanner



7 109
(L
=

granted by SEIAA, Jharkhand vide Ref No.
Ec/SEIAA/2021-22/2405/202 1/198 dated
02/08/2022

CTE has been granted vide JSPCB Ref No.:
JSPCB/HO/RNC/CTE 18037727/2024/130
Dated : 2024-03-18

CTO has been granted vide JSPCEB Ref No.
JSPCB/HO/RNC/CTO-21367923/2025/318
Dated : 2025-02-06

valid upto 31-03-2027

[8. | Consent Capacity Stone Boulder 1,44,39¢ TPA

Clearance

Consent status

Dust suppression One mobile water tanker provided which is
and sprinkling being used for sprinkling water at the
arrangements for transportation road and dust-prone areas.

wetting of the

ground and contro]
of fugitive €missjon

Demarcation of

Demarcation has been carried out around the
leased areg

leased area using concrete pillars and wire
fencing,

Status of green belt Tree plantation has been done.

m The unit was found non-operationaT;
therefore, no blasting was observed.

13. Display boarq A display board has been installed inside the
unit premises, displaying information such as
the unit’s Name, proprietor’s name, address,
plot number, areg and lease period. However,

14. Covering of vehicles Due to the ynit bei

15. Source of water

to the mineg for dust i
: - = - up press
16 Ava:labxhty of D1spatched Tecords are intaj
records of receipt & maJntalned.

10
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\ dispatch of

———_| materials at site
17, Recommendations:

1. Transportation of stone boulderg should be carried out in
tarpaulin covered vehicles only.

2. Tree plantation should be properly maintained.

3. All operational records, including compliance and environmental
data, should be maintained and readily accessible on-site for
review and regulatory purposes.

4. The display board installed in the unit premises should also
clearly indicate the proprietor contact details, production
capacity, and the validity period of the Consent to Operate (CTO).

S. During mining operations, the unit shall ensure continuous
water sprinkling along transportation routes and in and around
the mining area to effectively control dust emissions.

c. M/S PAKUR BLACK ROCK STONE WORKS (STONE CRUSHER)
Sr.No. Item Details and Observations —l
1. Name and location | PAKUR BLACK ROCK STONE

of the Unit Occupier Name : AKIBUL SHAIKH
Address: Mauza -GANESHPUR ,PS-
HIRANPUR , District -PAKUR, Khata No. : 35
Khesra No. : 93, 99 P, 100
Area: 06 Bigha,18Katha, 02 Dhur, (As per
CTE)
2. Industry AKIBUL SHAIKH
representative; :
Tel./Fax/E-mail
3. Date of visit 20.08.2025
4. Industry type STONE CRUSHER
5. Operational status | Found non operational during inspection.
(Figure 3)
6. Consent status CTE has been granted vide JSPCB Ref No.:
JSPCB/HO/RNC/CTE-19076427/2024 /366
Dated : 2024-07 31
CTO has been granted vide JSPCB Ref No.
JSPCB/HO/RNC/CTO-21874170/2025/948

11

P\
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Dated : 2025-04-29
valid upto 31-05-2026

sent Capacity Stone Chips - 9000 CFT/Day & Stone dust-
7. e 1000 CFT/Day
Dust suppression Water sprinklers are installed on top of the
and sprinkling conveyor belts at the ;.)r'oduct free-fall ends
arrangements for (i.e., at the UOdF)- Addltlonally, fixed
wetting of the -type water Sprinkler.

S are provided at the

nd the Crushing section,
icular water sprinkler is
rinkling in the unit
ortation roads.

The unit has constructed a approx 10 fit
height pycca bound

ary wall on all sides of the
: Premises,
Covering of Screen, The crusher Screen, crushing section and
conveyor belts and |

ground and contro] Wind-breaking wall a

sk and one movable veh
of fugitive emission Provided for water sp

Premises ang transp

p\
o]

Wind breaking walls

—_— " onveyor belts are covered with tin sheets.
HsHing section, However, tpe chute is

not provided at the
conveyor nod or discharge point.
Status of 8reen be]t Tree Plantations have 5

Unit did
the unit 1d not develop an

belt ag per CTO conditions.
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materials at site
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l\
stone dust ar
are transported i i
- I coeredl ik eAtbmislin using vehicles
. o i :
water ;I‘heI unit has one bore well and one water
an {er,. both used for water sprinkling and
- R domestic purposes.
. vailability of Dispatched records are maintained
records of receipt & .

18. Il-:;am Wta.ter jI‘hc rainwater harvesting system has been
arvesting implemented but has not been properly
maintained.
19. Recommendations:

1.

2.
3.

10.

Transportation of stone chips, boulders and stone dust should
be carried out in tarpaulin covered vehicles only.

Tree plantation should be increased and properly maintained.
The unit should provide a chute at the material discharge

points.
The unit should construct a pucca road and ensure its proper

maintenance.
Housekeeping should be improved.
All operational records, including compliance and

environmental data, should be maintained and readily
accessible on-site for review and regulatory purposes.
During the operation of the stone crusher unit, all water
sprinkling systems will be kept operational.
The display board installed in the unit premises should also
clearly indicate the proprietor contact details, production
capacity, and the validity period of the Consent to Operate
(CTO).
The unit should obtained requisite permission from the CGWA
for withdrawing groundwater, as applicable for industrial
purpose/ dust suppression activities.

The unit shall properly maintain the rainwater

harvesting system.

13
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M/S N J P STONE WORKS (STONE MINES)

d.
o7 Item | Details and Observations
| Name and location | MS N J P STONE WORKS (STONE MINES]
) of the Unit Occupier Name: JAHRUL HAQUE
Address: Mauza -SIULIDANGA , P S -
SIULIDANGA , District -PAKUR, Plot No
73/P, 74,75, 76/P, 80/303, Khata No.-02 &
03.
Area: 6.25, Acres or 2.53 Ha.
2. Industry MD NOORUJJUAMAN SHEKH
representative;
Tel./Fax/E-mail
[3. | Date of visit [20.08.2025 |
[4. | Industry type | STONE MINES l
5. Operational status | Found non operational during inspection 7
/ f (Figure 4)
6. Environmental Environmental Clearance (EC) has been
Clearance granted by SEIAA, Jharkhand vide Ref No.
EC/SEIAA/2018-19/2275/2019/691 dated
08/11/2019
T Consent status CTE has been granted vide JSPCB Ref No.
JSPCB/HO/RNC/CTE-7385851/2020/201
dated 24.05.2020
CTO has been granted vide JSPCB Ref No.
JSPCB/RO/DMK/CTO-18736324/2024/84
Dated : 2024-03-21
valid upto31-03-2026
8. Consent Capacity [ Stone Boulders — 650 TPD —l
9. Dust suppression One mobile water tanker provided which is
and sprinkling being used for sprinkling water at the
arrangements for transportation road and dust-prone areas.
wetting of the
ground and control
of fugitive emission

Demarcation of
leased area

14
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11 ]
. Status of gree
green belt | Tree plantation has been done
12, Blasting Operations |The unit
. was  found non-operational: |
erefore, no blastin ’
13. Display board A di B mon hsoned.

.1splay ‘board has been installed inside the
unit prfar’nlscs, displaying information such as
the unit’s name, proprietor’s name, address
plot number, area and GST number,.
Howgvcr, the unit has not displayed the CTO
dctagls, CTO validity, proprietor contact

: details and production capacity.
14. Covering of vehicles | Due to the unit being non operational, no

transportation vehicles were observed within
the premises.

15. Source of water The unit has provided a mobile water tanker
for sprinkling water on the mine haul roads
and other dust-prone areas near the stone
mines. As informed by the Project Proponent
(PP), the water used for this purpose is
sourced from abandoned mines.

( 16. Availability of Dispatched records are maintained.

records of receipt &
dispatch of
materials at site

17. Recommendations:
Transportation of stone boulders should be carried out in

1.
tarpaulin covered vehicles only.

2. Tree plantation should be properly maintained.

S All operational records, including compliance @d
environmental data, should be maintained and readily
accessible on-site for review and regulatory purposes.

4. During mining operations, the unit sha%l ensure

kling along transportation routes

continuous water sprin
and in and around the mining

dust emissions.
5. The display board instal
also clearly indicate the pro ) .
roduction capacity, and the validity perio

P
( 9/ 15

area to effectively control

led in the unit premises should
prietor contact details,
d of the Consent
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=~ Name and location of |MS N
a

115

STONE CRUSHER)
STONE WORKS (
M/SNJP

———Ttem Details and Observations
J P STONE WORKS (STONE
CRUSHER)

Occupier Name: MD NOORUJUAMAN
SHEKH AND PARTNERS

Address: Mauza -SIULIDANGA NO-67 ,PS-
HIRANPUR , District ~PAKUR, J.B. No. - 03;
Plot Nos. - 265 & 266 (As per CTE)

Area: 6.25, Acres or 2.53 Ha.

the Unit

X Industry MD NOORUJJAMAN SHEKH
representative;
Tel./FaX/E~mail
[3 Date of visit 20.08.2025

Industry type STONE CRUSHER 7

Operationa] status Found non operational during inspection.
(Figure 5)
Consent status CTE has been granted vide JSPCB Ref No.-

JSPCB/HO/RNC/CTE-1 0203708/2021/179,
dated- 29.06.2021

CTO has been granted vide JSPCB Ref No.
JSPCB/HO/RNC/CTO-
22393070/2025/1736 Dated : 2025-06-24
valid upto30-06-2027
7. Consent Capacity Stone Chips- 9,000 CFT/Day, Stone Dust-
1,000 CFT/Day
8. Dust suppression and Water sprinklers are installed on top of the
sprinkling conveyor belts at the product free-fall ends
arrangements for (i.e., at the node). Addltlonaﬂy,'ﬁxed
. -type water sprinklers are provided at the
wetting of the ground ’ ; ) .
d trol of wind-breaking wall and the crushing section,
e ol . and one movable vehicular water sprinkler js
fugitive emission provided for water Sprinkling in the unit
Premises and transportation roads.
9. Wind breaking walls The unit has constructed a approx 10-foot-
high pucca boundary wall on three sides and
a tin sheet bounda wall on one side,
10. Coveting of Screen, The crusher screen, crushing section and
conveyor belts and conveyor belts are covered with tin sheets,
16
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crushing section. Additionally, chute is provided at the
conveyor nod or discharge point.

11.

Status of green belt ’.I‘wo-tier tree plantation has been carried out
inside the boundary wall, and one-tier
plantation has been done outside the

boundary wall.

12.

"A pucca road has been constructed inside
the unit premises.

Roads

13.

Display Board A display board has been installed inside the

unit premises, displaying information such as
the unit’s name, proprietor’s name, address,
plot number, dealer registration number, and
GST number. However, the unit has not
displayed the CTO details, CTO validity,
proprietor contact details and production

capacity.

CCTV/PTZ camera CCTV camera installed.

Due to the unit being non operational, no
transportation vehicles were observed within

the premises.

Covering of vehicles

The unit has provided a mobile water tanker
and a water tank for the operation of fixed-
type water sprinklers. It has also been
informed by the project proponent (PP) that
this water is sourced from abandoned mines.

Source of water

Dispatched records are maintained.

Availability of records
of receipt & dispatch
of materials at site

Fr
18.

The rainwater harvesting system has been

Rain Water
implemented but has not been properly

Harvesting
maintained.

Recommendations:
1. Transportation of stone chips, boulders and stone dust

should be carried out in tarpaulin covered vehicles only.
2. Tree plantation should be properly maintained.

3. Housekeeping should be improved.
4. All operational records, including compliance and

environmental data, should be maintained and readily
accessible on-site for review and regulatory purposes.

5. During the operation of the stone crusher unit, all water

sprinkling systems will be kept operational.
The display board installed in the unit premises should also
proprietor contact details, production

clearly indicate the

17
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Capacity, ang the v
(CTO).

. i rvesting
7. The unit shajy Properly maintain the rainwater ha
System,

erate
alidity period of the Consent to Op

fons ‘I
Details and Observation
S

MS N J P STONE WORKS (STONE X;NE )
Occupier Name : MD NOORUJJAM
SHEKH s
Address: Mauza -MAN.SINGHPUSR, Kt
MANSINGHPUR , District —PAK 0,8 g
No. - 26 & 52; Khesra No.: 108, ;
139/P,138 & 137"
Area: 02 Bigha,19 Katha, 06 Dhur.

Industry MD NOORUJJAMAN SHEKH
representative;
Tel./Fax/E-maij]
3. | Date of visit [20.08.2025
_ Industry type | STONE CRUSHER
S

Operationa] status | The unit was found closed during the
inspection, as the Consent to Operate
(CTO) had expired (Figure 6).

CTE has been granted vide JSPCB Ref No..
JSPCB/HO/RNC/CTE-13910629/2022/417
Dated 27.09.2022
CTO has been granted vide JSpPCB Ref No.

JSPCB/HO/RNC/CTO- 9802289/2024/1588

Dated : 2024-10.0g valid upto 31-05-2025

Stone Chips-9,000 CFT/Day, Stone Duyst-
1,000 CFT/Day

Consent status

7. Consent Capacity

18
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Dust suppression
and sprinkling
arrangements for
wetting of the
ground and control
of fugitive emission

Water sprinkler facilities have been installed
at the conveyor discharge point and in the
crushing  section. Sprinklers are also
arranged  along the boundary wall.
Additionally, a mobile water tanker has been
provided for sprinkling within the unit
premises and on internal roads.

Wind breaking walls

The unit has constructed a approx 10-ft.-
high pucca boundary wall on all sides of the
premises.

Covering of Screen,
conveyor belts and
crushing section.

The crusher screen, crushing section and
conveyor belts are covered with tin sheets,
Additionally, chute is provided at the
conveyor nod or discharge point.

Status of green belt
along periphery of
the unit

The unit has carried out two-tier tree
plantation.

Roads

A pucca road has been constructed inside the
unit premises.

Display Board

A display board has been installed inside the
unit premises, displaying information such as
the unit’s name, proprietor’s name, address,
plot number, dealer registration number, and
GST number. However, the unit has not
displayed the CTO details, CTO validity,
proprietor contact details and production

capacity.

)

14.

CCTV/PTZ camera

CCTV camera installed

no

15.

Covering of vehicles

Due to the unit being closed,

transportation vehicles were observed within
the premises. However, trucks were seen near
the unit, likely used for transporting stone
chips or boulders. Upon inquiry, the driver
showed the tarpaulin used to cover the stone
chips or boulders during transportation.

The unit has provided a mobile water tanker
and a water tank for the operation of fixed-
type water sprinklers. It has also been
informed by the project proponent (PP) that

Source of water

19
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ater is sourced from abandoned mines.
this W

’ Dispatched records are maintained.
of

vaﬂabﬂity . &
;:cords of receipt
dispatch of

materials at site The unit has implemented the rainwater
e ‘?:: harvesting (RWH) system.

Harvestl . .

Recommendatlons.

Transportation of stone chips, boulders and stone dust should

be carried out in tarpaulin covered vehicles only. _

2. Tree plantation should pe increased, and a three-tier
plantation system should be implemented and properly
maintained. '

3. Housekeeping should be improved.

4. All  operational records, including compliance and
environmental data, should be maintained and readily
accessible on-site for review and regulatory purposes.

5. During the operation of the stone crusher unit, all water
sprinkling systems will be kept operational.

6. The display board installed in the unit premises should also

clearly indicate the CTO details, CTO validity, proprietor

contact details and production capacity.

1.

g. PRATAPPUR & MANSINGHPUR STONE MINE OF M/S FOUR STAR
STONE WORKS (STONE MINES WITH STONE CRUSHER)

Sr.No. Item Details and Observations
1. Name and location | PRATAPPUR & MANSINGHPUR STONE

of the Unit MINE OF M/S FOUR STAR STONE WORKS
(STONE MINES WITH STONE CRUSHER)
Occupier Name : AHIDUR RAHMAN

Address: Mauzg ~PRATAPPUR AND
MANSINGHPUR ,PS -HIRANPUY

G Scanned with OKEN Scanner
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2 Area: 6.55 Acres, (2.65Ha.)
. Industry AHIDUR RAHMAN
representative;
Tel./Fax/E-mail
3. Date of visit 20.08.2025
4., Industry type STONE MINES WITH ST ONE CRUSHER
5 Operational status Closed . (The lease has been canceled by the
district administration as per memo no. 456
Figure 7

dated 29-03-2025.
Environmental Clearance (EC) has been

Environmental
Clearance granted by SEIAA, J harkhand vide Memo No.
EC/SEIAA/202 1-22/2414/202 1/136 dated

23{09{2021
CTE has been granted vide JSPCB Ref. No.
JSPCB/HO/RNC/CTE 13066968/2022/241
dated 05.06.2022

CTO has been granted vide JSPCB Ref No.
JSPCB/HO/RNC/ CTO-
16054268/2023/1033 Dated : 2023-06-12

valid up to 30-06-2025
TPA, Stone Chips

Stone Boulder 1,30,734
1,17,660.6 TPA (392.202 TPD) and Stone

Dust 13,073.4 TPA (43.578 TPD)
Dust suppression Fixed-type water sprinklers have been
installed in the crushing section but were
d condition.

and sprinkling
arrangements for found to be in damage
wetting of the

ground and control
of fugitive emission
Wind breaking walls | The occupier has constructed a pucca
and Demarcation of | boundary wall on one side, while the
poundary on the other side, which was
h tin sheets, was found to

leased area.

previously made wit
be in damaged condition. Additionally,
demarcation of the leased area has been

carried out using concrete pillars and wire

fencing.
10. Covering of Screen, The crusher screen and conveyor belts are
conveyor belts and covered with tin sheets, but the crushing
section is not covered. Additionally, chutes
nodes

crushing section.
g have not been provided at the conveyor
or at the points where materials free-fall.

by

Consent status

Consent Capacity

21
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>
f green belt | Tree plantations have been done, But the
11. Status o ;ghcry of Unit did not develop and Maintaineq a green
along perip belt as per CTQO

. conditiong,
the un | Pucca road not constructeq.
[12. | R.oa(li:y =—q A display boarq h
13 stp

validity, Proprietor contact details and

Production Capacity,
4. |CCTV/PTZ camera CCTv ‘amera not installeq

—

| 15. [ Covering of Vehicles | Tho unit was founq closed during visit. .
16 / Source of water No mobile Water tanker and fixed type water
tanker obse

T rved in the unit premises.
17. Availability of Dispatcheq records are maintained.
records of rece

ipt &
dispatch of
materials a¢ site S
18. Recommendations:

observed that the unit does not possess a
valid Consent to Operate (CTO), as the validity of the existing CTO
e€xpired on 30-06-2025. Furthermore, as per Office Memorandum No.

456 dated 29-03-2025 issued by the District Administration, the
lease of the unit has been cancelled.

Details and Observations

W FOUR STAR STONE WORKS
(STONE CRUSHER,)

Occupier N ame

1. Name and location
of the Unit

(3 Scanned with OKEN Scanner
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FARUK HUSSAIN
Address: Mauza -SIULIDANGA P S

HIRANPUR , District _PAKUR,Khata No.:
02,06; Khesra No.:273/P, 274, 275, 282/P.
Area: 1.40 Acres (As per CTE)

FARUK HUSSAIN

Industry

representntive;
Tel./Fax/ E-mail
20.08.2025

2
| Tel./ o
3. Date of visit
4. Industry type STONE CRUSHER
0perational status | Found non operational during inspection.

5.
(Figure 8)
d vide JSPCB Ref No

-
6. Consent status CTE has been grante
JSPCB/HO/RNC/CTE 12624144/2022/157

Dated : 2022-03-28
CTO has been gran
JSPCB/HO/RNC/ CTO-
21896580/2025/1135 Da

valid upt031—05-2027
Stone Chips 7,200 CFT/Day and Stone Dust
- 800 CFT/Day

r facilities are provided at the

Water sprinkle
and crushing

conveyor discharge point
section. Along the boundary wall, sprinklers
ally, one mobile water

d for water sprinkling
roads.

ted vide JSPCB Ref No.

ted : 2025-05-19

[
Consent Capacity

8. Dust suppression
and sprinkling
arrangements for
wetting of the
ground and control
of fugitive emission

are arranged.. Addition
tanker has been provide
inside the unit premises and

d a approx 10-foot

]
9. Wind breaking walls The unit has constructe
high pucca boundary wall on all sides of the

unit premises.
shing section and

The crusher screem, cru
conveyor belts are covered with tin sheets,
Additionally, chute is provided at the
conveyor nod or discharge point.
hree-tier tree plantations have been carried
sides of the boundary

d trees were observed

-
Covering of Screen,
conveyor belts and

crushing section.

10.

I vy
Status of green belt T

11.

along periphery of |out along two
the unit periphery, while some ol
on the other side of the boundary.

I
23
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Ty unit
12, Roads ’ Pucca road constructed inside the 7

premises. y d in the unit
13. Display Board A display board has been msf.aue such as the
premises, displaying information ddress, plot
unit's name, proprictor’s name, 2 ’

number,area and CTO validity. P'Iowever,ttl:z
unit has not displayed the proprietor conta

details and production capacity. ]
14, | CCTV/PTZ camera I CCTV camera installc.ed e TTTIRET
15, Covering of vehicles | Due to the unit being non op ed within
transportation vehicles were observ
the premises.
i 11 and a
16. Source of water The unit is having 1 no. of borewe

water tanker with a capacity of 1,000 I'itrehfor
water sprinkling purpose. The unit has

obtained the mnecessary No
Certificate (NOC) from the Central Ground

Water Authority (CGWA) for the borewell.
17 Availability of Dispatched records are maintained.

records of receipt &
dispatch of
materials at site

Objection

18. Rain Water The rainwater harvesting system has been
Harvesting implemented but has not been properly
maintained.
19. Recommendations:

1. Transportation of stone chips, boulders and stone dust should be
carried out in tarpaulin covered vehicles only.
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b M/S
/S NEW FOUR STAR STONE WORKS (STONE MINES)
Sr.No. Item Det
i : ails and Observations
Name and location M/S NEW FOUR STAR STONE WORKS
of the Unit (STONE MINES)
Occupier Name: ABDUL GAFFAR
Address: Mauza -SIULIDANGA NO 67 ,PS-
HIRANPUR , District -PAKUR, Mauza
Siulidanga No.- 67, Plot No. 276 TO 281,
282/P, 287,
Area: 1.72 Ha.(4.25Acre)
2. Industry ABDUL GAFFAR
representative;
Tel./Fax/E-mail
3. Date of visit 20.08.2025
4. Industry type STONE MINES
5. Operational status Found non operational during inspection.
(Figure 9)
6. Environmental Environmental Clearance (EC) has been
Clearance granted by SEIAA, Jharkhand vide Ref No.
EC/SEIAA/2020-21/2295/2021/156 dated
27/01/2021
7. Consent status CTE has been granted vide JSPCB Ref No.:
JSPCB/HO/RNC/CTE-10636908/2021/272
Dated : 19.10.2021.
CTO has been granted vide JSPCB Ref No.
JSPCB/HO/RNC/ CTO-
19783393/2024/1562 Dated : 2024-10-09
I — valid upto 30-09-2026
8. | Consent Capacity Stone Boulder 81,138 TPA
9. Dust suppression One mobile water tanker provided which is
and sprinkling being use?l for sprinkling water at the
arrangeme nts for transportation road and dust-pron¢ areas.
wetting of the
ground and control
of fugitive emission
10. | Demarcation of Demarcation has peen carried out around the
leased area Jeased area using concrete pillars and wire
— fencing.
—
25
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along periphery of

Status of green belt | The Unit did not maintain tree plantation for

creating green belt as per CTO conditions.

the unit

Blasting Operations

The unit was found non-operational;
therefore, no blasting was observed.

13.

Display Board

A display board has been installed in the unit
premises, displaying information such as the
unit’s name, proprietor’s name, address, plot
number and area. However, the unit has not
displayed the CTO details, CTO validity,
proprietor contact details and production

capacity.

14,

Covering of vehicles

Due to the unit being non operational, 1’{0 .
transportation vehicles were observed within

the premises.

15.

Source of water

The unit has carried out deep boring at its
crusher plant, which is located near the stone
mining area. Water from this borewell is
being transported via a mobile water tanker
to the mines for dust suppression purposes.
The unit has obtained the necessary No
Objection Certificate (NOC) from the Central
Ground Water Authority (CGWA) for the deep

boring.

16.

Availability of
records of receipt &
dispatch of
materials at site

Dispatched records are maintained.

17.

Recommendations:

1. The display board installed in the unit premises should also
clearl}.' indicate the proprietor contact details, production
capacity, and the validity period of the Consent to Operate (CTO)

2. Transportation of stone chips, boulders and stone dust should bf.i

26
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M/S JAI GURU STONE WORKS (STONE CRUSHER)

Sr.No. Item Details and Observations
1. Name and location | M/S JAI GURU STONE WORKS (STONE
of the Unit CRUSHER)
Occupier Name : PRADIP TEBRIWAL
Address: Mauza -MANSINGHPUR NO. 103 , P
S -HIRANPUR , District -PAKUR, Mauza
Mansingpur No.-103, J.B. No.-09 & 18, Plot
No . 29/P & 30/P.
Area: 03 Bigha, 07 Katha,08 Dhur
Industry JIYAUL SHEKH
representative;
Tel./Fax/E-mail
Date of visit 20.08.2025

Industry type

STONE CRUSHER

tion.

Operational status

Found non operational during inspec

(FigurelO)

B Ref No.

Consent status

CTE has been granted vide JSPC
JSPCB/HO/RNC/CTE-2188079/2018/733,

Dated 10.07.2018
CTO has been granted vide JSPCB Ref No.

JSPCB/HO/RNC/CTO-
19268562/2024 /1123 Date
valid upt027-04-2026

d : 2024-07-05

Consent Capacity

Stone Chips -9000 Cft/Day and Stone Dust -
1000 Cft/Day

ties are provided at the

8.
f and sprinkling

Dust suppression

arrangements for

wetting of the
ground and control

of fugitive emission

Water sprinkler facili
discharge point and
ary wall, sprinklers
one mobile water

conveyor crushing
section. Along the bound

are arranged. Additionally,
tanker has been provided for wat
inside the unit premises and roads.

er sprinkling

The unit has constructed

9. Wind breaking walls

high pucca boundary wall on
premises. One side boundary

-

(} Scanned with

a approx 10-foot
two sides of the
wall is
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constructed using tin sheets, while the
boundary wall on the remaining side is not
properly maintained. : -

10. Covering of Screen, |The crusher screen, crushmg setction and
conveyor belts and | conveyor belts are covered Wl.th tin sheets,
crushing section. Additionally, chute ig provided at the

conveyor nod or discharge point.

Tree plantation hag been carried out;

however, during the inspection, it was

observed that some of the trees were not
properly Mmaintained, ang additiona]
plantations are necessary,

The roads within the unit premises have not

been Properly maintained. Additionally,

during the fielq visit, a layer of stone chips
Was observed on the roads.

Status of green belt
along periphery of
the unit

Display Board

displayed the CTO details, CTO validity,
Proprietor contact detajlg an

CCTV/PTZ camera
Covering of vehicleg

Source of water

Availability of
records of Teceipt g,
dispatch of

Materia]g at site
Rain Water
Harvesting

28
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Recommendations:

1. The display board installed in the unit premises should
also clearly indicate the proprietor contact details,
production capacity, and the validity period of the
Consent to Operate (CTO).

9. A pucca internal road should be maintained and regular
cleaning should be carried out.

3. Transportation of stone chips, boulders and stone dust
should be carried out in tarpaulin covered vehicles only.

4. Three-tier plantation along the periphery of the unit
should be done and properly maintained.

5. Housekeeping should be improved.

6. All operational records, including compliance and
environmental data, should be maintained and readily
accessible on-site for review and regulatory purposes.

7. The unit shall construct the remaining side of the
boundary wall / wind breaking wall properly-
8. The unit shall properly maintain the rainwater harvesting

system.

k. M/S JAI GURU STONE WORKS (STONE MINES)
Sr.No. Details and Observations
1. Name and location M/S JAIL GURU STONE WORKS (STONE
of the Unit MINES)
Occupier Name: JIYAUL SHEKH
Address: Mauza -MANSINGHPUR ,PS-
MANSINGHPUR , District -PAKUR, Khata No.
02,09, 48, 51, 60 & 68, Plot No.- 369, 379,
380, 382, 383/P, 384/P, 387/P, 389/P &
390/P.
Area: 07.35 Acres OT 02.97Ha
2 Industry
representative;
Tel./Fax/E-mail
3. Date of visit 20.08.2025
4. Industry type
5. Operational status | Found non operational during inspection
(Figurell)

29
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- EC) has been
: 1 Environmental Clearance ( .
Environmenta granted by SEIAA, Jharkhand vide Ref No.
Clearance EC/SEIAA/2023'24/2982/2023/347

Ranchi, Dated 02/11/2023

Consent status

CTE has been granted vide JSPCB Ref No.
JSPCB/HO/RNC/CTE-1972508/2018/277
dated 22.03.2018

CTO has been granted vide JSPCB Ref No.
JSPCB/RO/DMK/CTO-18674731/2024/97
Dated : 2024-04-06

valid upto 27-04-2026

Consent Capacity

I Stone Boulders - 499 TPD

o
9.

Dust suppression
and sprinkling
arrangements for

One mobile water tanker provided which is
being used for sprinkling water at the
transportation road and dust-prone areas.

wetting of the
ground and control
of fugitive emission
10. | Demarcation of Demarcation around the leased area has been
leased area carried out using concrete pillars and wire
fencing; however, in some locations, the
demarcation is not properly maintained.
11. Status of green belt | The Unit did not maintain tree plantation for
along periphery of | creating green belt as per CTO conditions.
the unit
12. Blasting Operations | The unit was found non-operational;
therefore, no blasting was observed. 7
13. Display Board A display board has been installed in the unit
premises, displaying information such as the
unit’s name, proprietor’s name, address, plot
number, area and CTO validity. However, the
unit .has not displayed the CTO details,
i);‘;};r{fz}t’or contact details and production’
N city,
14, Covering of vehicles Due to the unijt bein
transportati i
?W e pfc mti::;)-n vehicles were observed within
g of water "
\
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an.d other dust-prone areas near the stone
mines. As informed by the Project Proponent
(PP), the water used for this purpose is
squrccd from abandoned mines.

Dispatched records are maintained.

16. Availability of
records of receipt &
dispatch of
materials at site

17. Recommendations:

5. The display board installed in the unit premises should also
clearly indicate the proprietor contact details and production
capacity.

1. Transportation of stone chips, boulders and stone dust should be
carried out in tarpaulin covered vehicles only.

2. Three-tier plantation along the periphery of the unit should be
done.

3. The unit shall ensure proper demarcation around the leased area
using concrete pillars and wire fencing

4. All operational records, including compliance and environmental
data, should be maintained and readily accessible on-site for
review and regulatory purposes.

4. Overall Observation/Recommendations of the Joint

Committee

i. During the site visit, it was noted that most stone crusher units have
arranged mobile water tankers and installed fixed water sprinklers for dust
suppression. Similarly, mobile tankers are used in mining areas for wetting
mines and transport roads. It is essential that these measures remain
functional during operations of crusher/mines to minimize dust emissions and
ensure compliance with environmental standards.

ii. During the inspection, it was observed that while some units have
undertaken tree plantation, proper maintenance has been lacking.
Additionally, several units have not implemented three-tier tree plantation

adequately. Therefore, it is imperative to establish and maintain three-tier tree

K é// 31
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plantations effectively. _
hat mos nstru a
iii. During the field visit, it was observed that most units have co

approx 10-foot-high solid boundary wall or wind-breaking wall, except for the
unit at Point No. J, Jai Guru Stone Crusher, where the tin sheet bounda'ry wall
on one side was not maintained. Additionally, all stone crusher units are
required to install a green net extending up to 2 feet above the boundary wall

to control dust emissions from the unit into the surrounding area.

iv. During the field inspection, it was observed that except Jai Guru Stone

Crusher and Pakur Black Rock Stone Crusher all stone crusher units have
implemented the rainwater harvesting (RWH) system. However, the
aforementioned crusher units have not properly maintained the rainwater
harvesting (RWH) system. These units are required to immediately ensure
proper maintenance of the rainwater harvesting (RWH) systems in their
respective premises to ensure compliance with environmental norms within

their respective premises to comply with environmental norms.

V. The complaint highlights that significant dust emissions occur during the

transportation of stone chips, boulders, and dust, mainly because the
connecting roads to the crusher units were previously unpaved. However,
during the inspection, it was noted that the 9.530 km Vikrampur to Maharo
road via Kalidaspur and Shiwalidanga has been sanctioned and is currently
under construction. Upon completion, this road is expected to significantly

reduce fugitive dust emissions from vehicle movement.

Vi.During the field inspection, it was observed that, except for Jai Guru Stone

Crusher and Pakur Black Rock Stone Crusher, all units have constructed

paved roads within their premises. However, the aforementioned crusher units

have not properly maintained the pPaved roads. These units are required to

immediately ensure the construction and mainten
their premises.

A I\
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.1 i
14 Recommendatlons for Stone Crushers:
. Stone  crushi i u m
n units i
| g should i plement comprehensive  dust
C F i
ontainment and suppression measures, including enclosures conveyor
)
covers, and water sprinklers and operate them properly in accordance
with the Environmental Guidelines for Stone Crushing Units issued by

CPCB in July 2023.
Stone crushing units shall comply with emission norms prescribed under

the Environment (Protection) Rules, 1986 (hereinafter referred to as "E(P)

Rules, 1986").
Stone crushing units should develop a three-tier plantation along their

periphery to mitigate environmental impacts.
Stone crushing units should conduct health survey of workers on a half-

yearly basis to monitor and address occupational health risks with Civil

Surgeon.
Stone crushing units that have carried out deep boring must obtain the

necessary permissions, as applicable, from the Central Ground Water
Authority (CGWA) for the extraction of groundwater for industrial use
and dust suppression activities.

4.2 Recommendations for Stone Mines:

1. The mining units must carry out drilling and blasting by following the
prescribed methods and safeguards as per guidelines of Directorate
General of Mines Safety (DGMS)and after getting necessary permissions.
The respective mines shall install water sprinklers along haul roads to
reduce dust emissions. The units shall maintain proper records, and
ensure the effective use of mine water for sprinkling and other dust
control activities.

The units shall ensure environmental restoration through extensive

plantations and the implementation of effective dust management

systems.
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i ut in tarpaulin
Transportation of stone boulders should be carried o
4. Tran -
covered vehicles only.

(P Yo

m
(Amul Kumar Soren) (Toufc ;l;i)&;lu}tlon o
Regional Officer, Jharkhand Pollution Scientist C, Centra

Control Board, Dumka Board, Reglonal Directorate, Kolkata
ontro ,

/M e , S

(Shri Rajesh Kumar)
’ District Mining Officer, Office of District

%Pakur

(Jems Surin)
Additional Collector, Office of District
Ma istrate, Pakur
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5. Photographs of the Joint Committee Visit
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Figure 1 : Photographs Of the Crushing Area Of M/S Dada Bhai Stone Works (Stone Crusher).
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Figure 3 : Photographs of the Crushing Area Of M/S Pakur Black Rock Stone Works (Stone Crusher). W
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Figure 4: Photographs of the Mining Area Of M/S N J

P Stone Works (Stone Mines).
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Figure 5: Photographs of the Crushing Area Of M/

S N J P Stone Works (Stone Crusher).
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Figure 7: Photographs of the Mining area and Crushing area of Pratappur & Mansinghpur Stone Mine
of M/S Four Star Stone Works (Stone Mines with Crusher).
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Figure 8: Photographs of the Crushing Area Of M/S New Four Star Stone Works (Stone Crusher).
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Figure 11: Photographs Of the Crushing Area Of M/S Jai Guru Stone Works (Stone Mines).
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Annexure I: Status of Consent to Operate (CTO)

M/S DADA BHAI STONE WORKS (STONE CRUSHER)
BISHANPUR STONE DEPOSITE OF M/S DADA BHAI

STONE WORKS (STONE MINES)
M/S PAKUR BLACK ROCK STONE WORKS (STONE

CRUSHER)
M/S N J P STONE WORKS (STONE MINES)

M/S N J P STONE WORKS (STONE CRUSHER)

M/S MD NOORUJJAMAN SHEKH (STONE CRUSHER)
PRATAPPUR & MANSINGHPUR STONE MINE OF M/S
FOUR STAR STONE WORKS (STONE MINES WITH
CRUSHER)

8. M/S NEW FOUR STAR STONE WORKS (STONE CRUSHER)
9. M/S FOUR STAR STONE WORKS (STONE MINES) -

10. M/S JAI GURU STONE WORKS (STONE MINES)

11. M/S JAI GURU STONE WORKS (STONE CRUSHER)

p—

.°’

NOoO u s
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JHARKHAND STATE POLLUTION CONTROL BOARD
RWA, RANCHI 834004

TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHU
Telephone: 0651-2400850 (Fax)/ 240085 1/2400852/2401847/2400979/2400139

Dated : 2025-05-12

Ref No. JSPCB/HO/RNC/CTO-21 732925/2025/1063
ention & Control of Pollution) Act, 1974 and

Consent to operate (CTO) under section 25 /26 of the Water (Prev
under section 21 of the Air (Prevention & Control of Pollution) Act, 1981

S, Occupier Name :MD

ater (Prevention & Control

BHAI STONE WORK
f Pollution) Act,1981..

2025-04-17 of M/S DADA
5 (1)(b)/25 (1) (c)/26 of the W

1. Application (s) dated .
MANIRUZZAMAN for consent under section 2 ) /
of Pollution) Act, 1974 and under section 21(1) of the Air (Prevention & Control 0

Documents Relied Upon:

(a) The content of Consent-to-Establish (CTE) granted vide Ref No J SPCB/HO/RNC/CTE-

19965541/2024/397 Dated : 2024-08-16, for the production of Stone Chips 432 TPD and stone dust 48

TPD . total investment- Rs — 184 lakhs, At Mauza : BISANPUR , Khata No. : 12,'08 Khesra No. :14, 15P,
At Mauza - Bishanpur, P S -Hiranpur, District-Pakur of this office.

31P, Arca- 8 Bigha 9 Katha 12 Dhur,
the Board vide Ref No. J SPCB/HO/RNC/CTO-

(b) The content of CTO was granted issued by
19486547/2024/1350 Dated : 2024-08-20 production of Stone Chips 432 TPD and stone dust 48

TPD,valid till 31.05.2025 of this office.
d rent agreement made on dated

i Stone Works, At J.B.No: 12; Plot

greement: (i) Notarized lan
2 Bigha,13 Katha, 04 Dhur,

mareiya To M/s Dada Bha

(c) The content of Two Notarized land a
Dist-Pakur, over a total area of 0

01/11/2023 executed by and b/w Karigar
No.: 31 in Mauza- Bishanpar, P.S- Hiranpur,
valid for 04 years 11 months for rent.

reement made on dated 01/11/2023 exec
08; Plot No.: 14,15 in Mauza- Bishanpar,
Dhur, valid for 04 years 11 months for rent.

m valid sources and Tree Plantation

(ii) Notarized land rent ag| uted by and b/w Fagu Murmu To M/s
Dada Bhai Stone Works, At J.B.No: P.S- Hiranpur, Dist-Pakur,
over a total area of 05 Bigha,16 Katha, 08

(d) The content of Affidavit regarding procurement of raw material fro
vide Ref No- 1270 on dated 17.04.2025.
(e) The content of Inspection Report (I/R) issued vide ref n0.506 on dated 25.03.2025 of Regional Office,

Dumka.

3. The consent is granted under section 25 / 26 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate the project in

Mauza -BISANPUR , P S -HIRANPUR , District -PAKUR , as follows:

Project Site-Area ?&vgstment Product & Capacity Period of CTO
s
Plot Nos. Area Date of issue
To J

-
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Before Mauza : 8 Bigha 184 lakhs Stone Chips 432 TPD | 31/05/2027
Expansion BISANPUR, 9 Katha and stone dust 48
Khata No. : 12, 12 Dhur TPD
08 Khesra No.
:14, 15P, 31P

(A) Specific Conditions:

1. That, the occupier shall construct and maintain pucca boundary wall of minimum ten feet height all
around the four sides.

2. That, the occupier shall construct wind breaking wall of 10 ft. height.

3. That, the occupier shall do regular cleaning & wetting of the ground within the premises.

cts under shed and shall, as far as

all raw materials and produ
11 dust catchers over

4. That, the proponent shall store
ansfer under full proof cover(s) and shall insta

practicable,do their processing and tr
uncoveredspace of processing and transfers.

5. That, the occupier shall construct metalled internal roads within the premises.

I roads are properly maintained to keep control on

6. That, the occupier shall make sure that the Hau
nklers should be installed to suppress the dust.

thesecondary emissions. Adequate number of spri
7. That, the occupier shall install scientifically designed adequate number of sprinklers with
requisitehydraulic pressure and shall ensure that the sprin

8. That the occupier shall ascertain that conveyor belts be covered /enclosed to avoid fugitive

emission,without side-gaps.

9. That, the occupier shall cover screen, crusher with steel sheet or such other material, cover the free fall

ofstone chips and dusts with steel ring fitted rubber chute of suitable height.

10. That, the proponent shall carry out transportation of stone boulders in fully covered transport vehicles.

11. That, the occupier shall submit Ambient Noise level monitoring reports within the consent period.

12. That the occupier shall ensure that a proper green belt is to be developed surrounding the crushers.

13. That, th.e occupier shall submit compliance report on Board’s online Compliance Module before
120days prior to expiry date of this CTO or every year as per Board’s office order B-44, dated 11.07.2023.

al of consent under section 25/26 of the
fthe Air (Prevention & Control
site fee

14. That, the occupier shall submit applications for renew
Water(Prevention & Control of Pollution) Act, 1974 and under section 21 0
ofPollution) Act, 1981 again 120 days prior to the date of expiry of this consent with requi

klers remained in operation during crushing period.
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R
anddocuments showing compliance of all of the above conditions.

15. That the unit shall not operate beyond the CTO validity period without obtaining valid CTO from Board.
(B) General Conditions :

M That, the occupier shall maintain the National Ambient Air Quality Standard given below:
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Concentration in Ambient Air

SN Pollutant Ti”fc Weighted Industrial, Ecologically
Average Residential, Rural Sensitive Arca
and Other Area (notified by
Central Govt.)
(1 2 3) C)) (5)
1. Sulphur Dioxide Annual 50 20
(S02), pg/m3 24 hours 80 80
25 Nitrogen Dioxide Annual 40 30
(NO2), pg/m3 24 hours 80 80
3. Particulate Matter Annual 60 60
(size less than 10 24 hours 100 100
um) or PM10,
pg/m3
4, Particulate Matter Annual 40 40
(size less than 2.5 24 hours 60 60
pum) or PM2.5,
pug/m3
5. Ozone(03), 8 hours 100 100
ng/m3 1 hour 180 180
6. Lead (Pb) ng/m3 Annual 0.50 0.50
24 hours 1.0 1.0
7. Carbon Monoxide 8 hours 02 02
(CO) mg/m3 1 hour 04 04
8. Ammonia (NH3) Annual 100 100
pg/m3 24 hours 400 400
9. Benzene (C6HO6) Annual 05 05
pg/m3
10. Benzo(a) Annual 01 01
Pyrene(BaP)
Particulate Phase
only ng/m3
11. Arsenic (As) Annual 06 06
ng/m3
12. Nickel (Ni) Annual 20 20
ng/m3

Not'e : Serial no. 1 to 4 — Mandatory
Serial no. 5 to 12 As applicable for specific type of industry.
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That, the occupier shall maintain the emission quality within the standard and the quantity, as follows:
SN Parameter Standard
1 Particulate Matter 600 pg/ Nm3

That, the occupier shall keep process effluent in close-circuit and the quality of effluent from other
sources in conformity with the standard (s) and the discharge quantity as below:

SN Parameter Standard
That, the occupier shall dispose of solid wastes as follows:
SN Waste Type Mode of Disposal
1 Hazardous Carbonaceous Wastes | In co-processing in high
temperature furnaces or Kilns
2 Hazardous Non-Carbonaceous In TSDF
Wastes
3 Non-Carbonaceous Non- As a substitute of Soil or Mineral
Hazardous solid wastes/ Mine
Over Burden

That, the occupier shall keep D G Set(s) within acoustic enclosure and shall keep the height(s) of
exhaust pipe(s) as per Central Pollution Control Board norm.

That, the occupier shall install and maintain Central Ground Water Board/ State Ground Water
Directorate approved system of rain water harvesting-cum-ground water recharge and submit the

photographic view of the structures within a month.

That, the occupier shall grow and maintain greenery of the project in the periphery and other available
spaces and shall continue enhancing its plant density and biodiversity.

That, the occupier shall submit environmental statement with supporting stoichiometric calculations
analyses reports, every year latest by 30th September of the next financial year.

an NABL accredited / ISO

That, the occupier shall submit report(s) duly monitored and issued by
and (5) of

9001:2008 and QHSAS 18001:2007 certified laboratory in compliance sub-para (2), (3), (4)
paragraph 3 of this CTO yearly at required periodicity.

That, this CTO is valid subjected to the validity of mining Lease/Mining
Plan/Ecofriendly/Environmental Clearance, if applicable. In case of no renewal of Mining
Lease/Mining Plan, this consent shall be treated as revoked automatically.

That, this CTO is issued from the environmental angle only and does not absolve the occupier from
other statutory obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility to comply with these conditions laid down in all other laws for the time-

being in force, rests with the industry/ unit/ occupier.
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(12) That, this CTO shall not in any wa 1 ?1 i i
That, ( y, adversely affect or jeopardize th ing , i
mst1(u§ed in the past or that could be , instituted against youpby the St;t::clg;gqgcrlot?ocrc\(rlilgFat’igzanf)‘, t
provisions of the Act or the Rules made there under. ) orte

(13) That, the occupier shall comply with all applicable provisions of the Wate i
2 ana ‘ sions ater (Prevention & Control of
Pollutloq) Act, 1974; the Watcr'(Prcvcntlon & Control of Pollution) Cess A(ct, 1977, thc‘Air
(Prevention & Control of Pollution) Act, 1981; and the Environment (Protection) Act, 1986 and Rules

made there under.

That, this CTO shall not absolve the occupier from making compliance of other statutory prescribed
under any law or direction of courts or any other instrument for the time being in force,

rmation/ documents/ certificate submitted by the

S. That, this CTO is being issued on the basis of info
ificates/undertaking given

unit. This CTO will be revoked if any of the information/documents/cert
by the occupier is found false/fictitious/forged in future,

The Order shall be valid subject to compliance of all other legal requirements applicable to the unit.

The State Board reserve the right to revoke, withdraw or make any reasonable variation / change /

alteration in conditions of this consent.
. Digitally signed by
Am rlta Amrita Mishra
Date: 2025.05.12

This is issued with the approval of the Competent authority Mishra 10:37:51 +05'30"
[Amrita Mishra]

Divisional Head, Dumka

Dated : 2025-05-12

Memo No. : JSPCB/HO/RNC/CTO-
21732925/2025/1063

M/S DADA BHAI STONE WORKS, At-BISANPUR, THANA- AMRAPARA, DISTRICT
Director of Industry, Govt of Jharkhand, Ranchi/ Director of

PAKUR/ Chief Inspector of Factories, Ranchi/
kur/ DFO, Pakur/ DMO, Pakur/ Regional
Digitally signed by Amrita Mishra

Mines, Govt of Jharkhand, Ranchi/ Deputy Commissioner, Pa
Officer, Regional Office, Dumka for information & necessary action. Amrita Mishra seezasesz s sos30
[Amrita Mishra]

Divisional Head, Dumka

Copy to:
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JHARKHAND STATE POLLUTION CONTROL BOARD

TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004
Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139

Ref No.: JSPCB/HO/RNC/CTE-19965541/2024/397 Dated : 2024-08-16

Consent to Establish (CTE) under section 25 /26 of the Water (Prevention & Control of Pollution) Act, 1974

and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981

Reference: Application (s) No.- 19965541/ dated : 05/08/2024 of M/S DADA BHAI STONE WORKS,

MD MANIRUZZAMAN  for consent under section 25 /26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981

2. Documents Relied Upon:

(a) The content of Checklist Ref. No. 567, dated 03.04.2024 of Regional Office, Dumka;

(b) (i)The content of a Notarized land rent agreement bearing dated 01.1 1.2023, executed by and b/w Sri
Fagu Murmu and others with M/S DADA BHAI STONE WORKS (MD MANIRUZZAMAN, Partner), at
st. Pakur over an area of 05 Bigha 16 Katha 08

J.B'No -8, Plot No - 14 & 15(p), in Mauza— Bisanpur, Di
Dhur valid for 04 years 11 months.

[N

(i) The content of a Notarized land rent agreement bearing dated 01 .11.2023, executed by and b/w Sri
Karigar Maraiya and others with M/S DADA BHAI STONE WORKS (MD MANIRUZZAMAN, Partner),
at J.B No -12, Plot No - 31(p), in Mauza— Bisanpur, Dist. Pakur over an area of 02 Bigha 13 Katha 04

Dhur valid for 04 years 11 months.

(c)The content of DFO Sahebganj’s certificate regarding ESZ vide letter no. 2310 dated 28.11.2023.

(d) The content of DFO Pakur FD’s certificate vide letter no. 1560 dated 16.12.2023.

n made by Md. Maniruzzaman , owner of Bishanpur Stone Deposit at Mauza -
Boulder.

(e)The content of Declaratio
Bishanpur, Pakur regarding supply of Stone

3. The consent is granted under section 25 / 26 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish the project in

Mauza- BISANPUR , P S -HIRANPUR , District-PAKUR as follows:

Project Site-Area Investment Product & Capacity Period of CTE
(Rs)/ Year

Plot Nos. Area
Before Mauza : 8 Bigha 184 lakhs Stone Chips 432 TPD Date of issue to
Expansion BISANPUR , 9 Katha and stone dust 48 one year

Khata No. : 12, 12 Dhur TPD

08 Khesra No.

:14, 15P, 31P J
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(A) Specific Conditions:

1. That, the occupier shall construct at lcast 10 feet high wind breaking wall.

2. That, the occupier shall construct and maintain pucca boundary wall of minimum ten feet height all

around the four sides.

water sprinklers to cover all dusty place in the premises to

3. That, the occupier shall install fixed type
unloading of raw materials/products and wastes.

impart water spraying intermittently and during loading,

and products under shed and shall as far as practicable do

4. That, the occupier shall store all raw materials
er(s) and shall install dust catchers over uncovered spaces

their processing and transfer under foolproof cov
of processing and transfers.

5. That, the occupier shall obtain raw material only from valid Source and the occupier will be responsible

for that.

6. That, the occupier shall maintain register for production and dispatch and submit return to the Board.

7. That, the occupier shall make all road pucca and shall maintain good house keeping by regular cleaning &

wetting of the premises and dust prone area.

sh shall be subject to regulations/ conditions of the Eco sensitive

8. That, the grant of this Consent to Establi
der EP Act, for any Protected Area (National Park, Wildlife

Zone, notified or to be notified in future un
Sanctuary, etc.).

ion/guideline issued by concerned authority

9. That, this CTE is valid subject to the further notificat
atically revoked.

regarding ESZ. If any discrepancy will be found then the consent order shall be autom

10. That, the occupier shall apply for CTO along with the compliance report of this CTE.

11. That, the occupier shall install plant and machineries within comprehensive covers and dust containment

cum suppression system for provisional corporate of dust from stone crusher.

sent under section 25/26 of the Water

1 of the Air (Prevention & Control of
h requisite fee and

12. That, the occupier shall submit applications for rencwal of con
(Prevention & Control of Pollution) Act, 1974 and under section 2
Pollution) Act, 1981 again 120 days prior to the date of expiry of this consent wit

documents showing compliance of all of the above conditions.

&
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a That, the CTE supersede the C
? TE grant : :
18867684/20241216 Dated : 20240505 iy videRotNo: spcamomycrcre

14. That, the occupier shall i i
> install online certifi : i o :
,Connectivity to JSPCB server. HASCSA LY anilyzes it ontite display and will provide

(B) General Conditions :

(1)("1[‘11:“. !hc occupier shall construct pucca (i) minimum ten feet high boundary wall and (ii) approach
road and internal roads and shall keep the premises neat and clean and tidy.

(2) That, the occupier shall install comprehensive enclosure (s) to cover the places of unloading of raw
materials, the equipments of their processing & transferring, the places of loading of products, by
products and wastes for prevention of fugitive emission and shall install such automatic inbuilt
system(s) that in house dust/ gases collect(s) and undergo (es) cleaning and clean air goes out.

(3) That, the occupier shall install such automatic inbuilt system(s) that process flue gas(es) / process
gas(es) and undergo(es) cleaning and clean air go(es) out through the chimney(s), having height(s) as
per Central Pollution Control Board norm.

(4) That, the occupier shall have D G Set(s) of the standard as laid in the Environment (protection)
Rules, 1986 and shall install it (them) within acoustic enclosure (s) and shall keep the height(s) of
exhaust pipe(s) as per Central Pollution Control Board norm .

entral Pollution Control Board text to wastewater

(5) That, the occupier shall impart treatment as per C
ffluent from other sources in conformity with the

and shall keep process effluent in close-circuit and e
standard (s).

(6) That, the occupier shall install Central Ground Water Board/ State Ground Water Directorate
approved system of rain water harvesting-cum-ground water recharge.

That, the occupier shall create new water body (ies) / remove deposit(s) of existing water body(ies)
arby stream(s) and pond(s) and shall maintain the wholesomeness of water.

(7)

and ne

(8) That, the occupier shall grow greenery in the periphery and other available spaces and shall
continue enhancing its plant density and biodiversity.

(9) That, this CTE is valid subjected to the validity of mining Lease / Mining Plan / Ecoftiendly /
Environmental Clearance, if applicable. In case of no renewal of Mining Lease/Mining Plan, this

consent shall be treated as revoked automatically.

and does not absolve the occupier from
other instrument in force. The sole

(10) That, this CTE is issued from the environmental angle only
in all other laws for the time

other statutory obligations prescribed under any other law or any
and complete responsibility to comply with these conditions laid down
being in force, rests with the industry/ unit/ occupier.

(11) That, this CTE shall not in any way, adversely affect or jeopardize the legal proceeding , if any,
Board for violation of the

instituted in the past or that could be , instituted against you by the State
provisions of the Act or the Rules made there under.

i i i isions e Wate ion & Control
12) That, the occupier shall comply with all applicable provisions of the Water (Prcvcr'mon 4
gf }2011ution) Act, 1%74; the Water (Prevention & Control of Pollution) Cess Act, 1977; the Alg -

(Prevention & Control of Pollution) Act, 1981; and the Environment (Protection) Act, 1986 and Rules

there under.
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Memo No. : JSPCB/HO/RNC/CTE-

That, this CTE
s shall not absolve t} ?5
prescribed under irectip CUPIET from makin i
force. any law or direction of courts or any othgc:(;:]slt)nl-l:r?lcc?n? :"(:):l:lell(; ifatugn:y
ime being in

That, this CTE i ing i

the u,nit. This C'ls‘l'lln\‘:'?l% ll)scs:!m (;(n th.c basis of information/ documents/ certificate submitted b

undertaking given by th evo .cd .lf any of the information/ documents/ certificates/ Y
Y the occupier is found false/fictitious/forged in future.

This order shall be vali i i
it alid subject to compliance of all other legal requirements applicable to the

The State Board reser i
ves the right to revoke, withdraw or make an iati
d res he p reasonal :
change / alteration in condition of this COHSCI’IL d able variation

This is issued with the approval of the competent authority
Digitally signed by

KU mar Kumar Manibhushan
: Date: 2024.08.16
Manibhushan 13:16:59 +05'30'
[Kumar Manibhushan]

Environmentatl Engineer-cum-
Section Head, Dumka

Dated : 2024-08-16

19965541/2024/397

Copy
PAKUR/ Chief Inspector of Factories, Ranchi/ Director of Industry,
Mines, Govt of Jharkhand, Ranchi/ Deputy Commissioner, Pakur/ DFO, Pakur/ DMO, Pakur/ Regional

to : M/S DADA BHAI STONE WORKS, At-BISANPUR, THANA— AMRAPARA, DISTRICT —
Govt of Jharkhand, Ranchi/ Director of

Officer, Regional Office, Dumka for information & necessary action. Digitally signed by Kumar

Kumar Manibhushan Manibhushan
Date: 2024.08.16 13:17:37 +05'30°

[Kumar Manibhushan]
Environmentatl Engineer-cum-
Section Head, Dumka
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JHARKHAND STATE POLLUTION CONTROL BOARD

TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004
Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139

Ref No. JSPCB/HO/RNC/CTO-21367923/2025/318 Dated : 2025-02-06

Consent to operate (CTO) under section 25 /26 of the Water (Prevention & Control of Pollution) Act, 1974 and
under section 21 of the Air (Prevention & Control of Pollution) Act, 1981

Application (s) dated 2025-01-31 of BISHANPUR STONE DEPOSITE OF M/S DADA BHAI STONE

1.
WORKS, Occupier Name :MD MANIRUZZAMAN for consent under section 25 (1)(b)/25 (1) (c)/26 of
the Water (Prevention & Control of Pollution) Act, 1974 and under section 21(1) of the Air (Prevention &
Control of Pollution) Act,1981..

2. Documents Relied Upon:

(a) The content of Environmental Clearance issued by SEIAA, Jharkhand vide Letter No. —
EC/SEIAA/2021-22/2405/2021/198 Ranchi dated — 02.08.2022 for the project " Bishanpur Stone Deposit
Of M/S Dada Bhai Stone Works at at Village— Bishanpur PS- Hiranpur District- Pakur, Jharkhand (2.48

Ha)".

(b) The content of CTO was granted issued by the Board vide Ref No- JSPCB/HO/RNC/CTO-
18866417/2024/725 Dated: 2024-04-18 production of Stone Boulder - 1, 44,396 TPA (As per EC) valid till

31/03/2025 with its compliance report.
(c) The content of CTE was granted issued by the board vide ref no. Ref No.: JSPCB/HO/RNC/CTE-
18037727/2024/130 Dated : 2024-03-18 of this office.

(d) The content of mining lease deed no 4420/4387 executed by and b/w Deputy Commissioner, Dumka
and M/S Dada Bhai Stone Works (Partners- Md Maniruzzaman) on 25.11.2023 for stone mining valid
from 25.11.2023 to 24.11.2033 at Area in 6.12 (2.48 Ha) Acre at Mauza Bishanpur P.S- Pakur District-

Pakur with site tracing map signed by Proponent, AMO & DC.
() The content of Inspection Report (I/R) vide ref no.126 dated 28.01.2025 issued by Regional Office,

Dumka.

3. The consent is granted under section 25 / 26 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate the project in

Mauza -BISHANPUR , P S -HIRANPUR , District -PAKUR , as follows:

Project Site-Area Investment Product & Capacity Period of CTO
(Rs)
Plot Nos. Areca Date of issue
To J
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- o 31/03/2027
/’7‘/‘ stone Bouler
}éefom : Khata N 2.48 Ha 669 Lakhs 1 44’396 L
Xpansion 25, Plot g}.o-. (As pcr. Maximum pacity as
349(P), 360(P), | EC) productiOf o7 ar-wis
Khata No. 13, per C), ‘acit}’
géot No. roducn%ncCﬂP
2(P), 353(P), eds t0
7306, 374(0) nee ained as per ECJ
Khata No. 22, m
a No. 22,
Plot No.
361(P), 362(P)
(As per EC) .
I

(A) Specific Conditions:

: i nd
1. That, the occupier shall make agreement with transporters to transport stone boulder in fully covered a

leak proof vehicles.

2. That, the occupier shall do mining activities only if, mining Jease has valid time validity.

3. That, the occupier Shall Submit Production figure of the Boulder duly certified by D.M.O, within consent

period.

4. That, the occupier shall supply Stone Boulder only to those stone crusher units which have valid Consent
to Operate order from Board and shall maintain record of it and show the record to the Inspecting Officer at

the time of inspection.

5. That, the occupier shall preserve live soil of the mine(s) and shall reclaim mined out areas by filling it
(them) with over burden and live soil and shall do tree plantation over it (them). In no case soil be stocr,ed out
of mine lease area and report to J.S.P.C. Board.

6. That, the occupier shall reclaim mines out area regularly and do tree plantation in at least 33% of th
. ¢ 0
space preferably along the periphery and in vacant space. ©

7. That, the occupier shall not use any sort of explosives for mining activities without obtainine explosi
license from Explosive Department. g cxplosive

8. That, the occupier shall maintain the compliance status failing which CTO will be revoked
environmental compensation will be levied. or

9. That, the occupier shall submit compliance report on Board's online Compliance M
4 ¢ odul
prior to expiry date of this CTO or every year. ule before 120 days

10. That, the occupier shall submit compliance report of CTO Conditions every year to the Board
oard,

11. That, the occupier shall carry out mining activity at a minimum distance of 100 meter ayw
bank of any river or stream or water body. ay from the
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. That, the o i
:S,l” Sub,n-lit Coi;l;l])il:r shall comply all the general & specific conditions of Environmental Clearance and
; nce report every six months to the B i
. ' ‘ oard and shall keep their an i ithi
the capacity mentioned in Environmental Clearance. ’ el producton it

.14. Tlimt, the OCCUI).lCI‘ §11all n?stall fixed type water sprinklers to cover all dusty places in the premises to
impart water spraying intermittently and during loading, unloading of raw materials/products and wastes.

15. That the occul)lel"sllall supply the stone boulders to only such crusher units which have valid consent
from Board and are situated at a distance of 5 km."

16. That, the occupier shall submit applications for renewal of consent under section 25/26 of the Water
(Prevention & Control of Pollution) Act, 1974 and under section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 again 120 days prior to the date of expiry of this consent with requisite fee and
documents showing compliance of all of the above conditions.

17. That the occupier shall provide information to JSPCB regarding temporary discontinuation/ under
suspension/closure /any case of accident or other unforeseen act or event of the unit.

18. That the occupier shall construct and maintain toe wall, garland drain and settling pond all along the OB

dump and shall do it's desilting regularly.

19. That, the occupier shall not operate the unit beyond the CTO validity period, without obtaining CTO

from Board.

20. That the occupier shall abide by the conditions & shall confine the production as per the year wise

production capacity mentioned in EC.

21. That the occupier shall increase the Plant dénsity and diversity at the site within a timeline of 6 months

and shall intimate Board regarding the action taken.

22. This CTO shall supersede the last granted CTO issued by the Board vide Ref No-

JSPCB/HO/RNC/CTO18866417/2024/725 Dated: 2024-04-18.

(B) General Conditions :

M That, the occupier shall maintain the National Ambient Air Quality Standard given below:
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Concentration in Ambient Air
SN Pol] . =
utant Time We; icall
mgcCIghtcd Industria], ECOI%%:'?Ai,ea
Residential, Rural Sen{?;‘led by
and Other Area g]:n:ral Govt.)
\\
1 I 5
O @ 3 @ =
e 20
L. Sulphyr Dic/)xidc Annual 50 80
s Hg/m3 24 hour 80
e ours
30
2, Nitrogen Dioxide Annual 40 80
2), ng/m3 24 hours 80
] 60 )
3. Particulate Magter Annual 60 100
(size less than 10 24 hours 100
pm) or PM1o,
pg/m3
D e 40
4, Particulate Matter Annual gg 60
(size less than 2.5 24 hours
nm) or PM2.5,
ng/m3
100
N Ozone(03 1 180
pg/m
— ]
0.50
6. Lead (Pb) pg/m3 1.0
—_—
Carbon Monoxide 02 02
2 (CO) mg/m3 04 04
. \\
8 Ammonia (NH3) Annual 100 100
’ pg/m3 24 hours 400 400
\\
9. Benzene (C6Ho6) Annual 05 05
1g/m3
\\\
10. Benzo(a) Annual
I’yrcne(Ba]’) 0 01
“articulate Phage
only ng/m3
Arsenic (Ag) Annug g S
ng/m} Nnual 06 06
\\
Annug| \

(% Scanned with OKEN Scanner



€)

)

©)

(6)

™)

®)

©®)

(10)

(11)

160

on quality within the standard and the quantity, as follows:

—————
SN Parameter Standard
‘ andar

That, the occupier g i
Pl con?on s'ltmll keep process effluent in close-circuit and the quality of effluent from other
mity with the standard (s) and the discharge quantity as below:

That, the occupier shall maintain the emissj

SN Parameter Standard

That, the occupier shall dispose of solid wastes as follows:

SN Waste Type Mode of Disposal
1 Hazardous Carbonaceous Wastes | In co-processing in high
temperature furnaces or kilns
2 Hazardous Non-Carbonaceous In TSDF
Wastes
3 Non-Carbonaceous Non- As a substitute of Soil or Mineral

Hazardous solid wastes/ Mine
Over Burden

That, the occupier shall keep D G Set(s) within acoustic enclosure and shall keep the height(s) of
exhaust pipe(s) as per Central Pollution Control Board norm.

That, the occupier shall install and maintain Central Ground Water Board/ State Ground Water
Directorate approved system of rain water harvesting-cum-ground water recharge and submit the

photographic view of the structures within a month.

That, the occupier shall grow and maintain greenery of the project in the periphery and other available
spaces and shall continue enhancing its plant density and biodiversity.

That, the occupier shall submit environmental statement with supporting stoichiometric calculations
analyses reports, every year latest by 30th September of the next financial year.

That, the occupier shall submit report(s) duly monitored and issued by an NABL accredited / ISO
9001:2008 and OHSAS 18001:2007 certified laboratory in compliance sub-para (2), (3), (4) and (5) of

paragraph 3 of this CTO yearly at required periodicity.

That, this CTO is valid subjected to the validity of mining Lease/Mining o
Plan/Ecofriendly/Environmental Clearance, if applicable. In case of no renewal of Mining
Lease/Mining Plan, this consent shall be treated as revoked automatically.

That, this CTO is issued from the environmental angle only and does not absolve the occupier from
other statutory obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility to comply with these conditions laid down in all other laws for the time-

being in force, rests with the industry/ unit/ occupier.
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ocching , ifan)',

i : ¢ . f the
instityteq in the S};a“ 1ot in any Way, adversely affect or Jeopardize the legal pr for violation O

s Past or that could be Instituted against you by the State Board
Provisiong of the Act or the Rujeg made there under,

. Control of
ntion &
That, the OCCupier shaj) comply with a1 applicable provisions of the Water (Preve r

i . 77; the Ai
ollution) Act, 1974 the Water (Prevention & Control of Pollution) Cess Act, 19 and Rules

) Act, on) Act, 1986
Tevention & Control of PoHution) Act, 1981; and the Environment (Protection)
Made there under.,

cribed
: " statutory pres

That, this CTO shay not absolve the occupier from making compliance Ofboeti'rllcgr in force.

under any Jaw o direction of coyps or any other instrument for the time

Iro b voked ificate submitted by_ the
h:lt, this is bej issue the basis Ofinformation/ documents/ C?l’tl ltf::/tc Gk iven
y"it- ohis Will be re ed if any of the information/documents/certmca under ng give
“le ccupl‘f.‘l is r()u"d false/ﬁctitiOUs/fOrgcdi fi ture.

i i to the unit,
The Order shall be va)iq Subject to compliance of all other legal requirements applicable to

The State Board reserve the right to revoke

» Withdraw or make any reasonable variation / change /
alteration in conditions of this consent,

A m n.ta Digi‘tally signed by

Amrita Mishra
This is issued with the approval of the Competent authority Mishra %,;;ggisogzs os
[Amritq Mishra]
Section Head, Dumka
Memo No. : JSPCB/HO/RNC/CTO-
21367923/2025/318

Copy to: Bishanpur Stone Deposite o M/S Dag, Bhaj Stone Wo
HIRANPUR District: PAKUR /Director OfIndustIy, Govemment Ofrks o uzg BISHANPUR’ Ps:
Mines, Government Of Jharkhand, Ranchj/ De foas Jharkha I/ Dj

Government Of Jharkhang, Ranchj/p, F.
For Information & Necessary Actio

4 MO, akur/RegionaIO
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Ref No.: JSPCB/HO/RNC/CTE—I8037727/2024/]30

162 6%

JHAR
KHAND STATE POLLUTION CONTROL BOARD

TOWNSHIP ADMINISTRAT
ION BUI 1E
e il LDING, HEC COMPLEX, DHURWA, RANCHI 834004
ax)/ 2400851/2400852/2401847/2400979/2400139

Dated : 2024-03-18

t to Establisl - sectl
C0"5‘~'"d = '2' (CTE) “.“dﬂ section 25 /26 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981
y

L]
.

Eﬁéﬁg%;\%p}lm&g% (8) No.- 18037727 / dated : 01/01/2024 of BISHANPUR STONE DEPOSITE OF
Water (Prevention & Control of P “S, MD MANIRUZZAMAN for consent under section 25 /26 of the
Control of Pollution) Act. 19801 ollution) Act, 1974 and under section 21 of the Air (Prevention &

Documents Relied Upon:

(a) The content of Checklist Ref. No. 73 dated 16.01.2024 of Regional Office, Dumka;.

(b) The content of Environmental Clearance issued by SEIAA, Jharkhand vide Letter No. -
EC/SEIAA/2021-22/2405/2021/198 Ranchi/ dated 02/08/2022 for the project “Bishanpur Stone Deposit of
M/s Dada Bhai Stone Works at village: Bishanpur, Khata No. 25, Plot No. 349(P), 360(P), Khata No. 13,
Plot No. 352(P), 353(P), 373(P), 374(P), Khata No. 22, Plot No. 361(P), 362(P), Tehsil : Hiranpur, Dist.:
Pakur, Jharkhand (2.48 Ha) for production capacity of Stone 1,44,396 TPA.”

(c) The content of Distance Certificate issued by DFO, Pakur Forest Division vide letter No 742 dated
03/05/2021 certifying that the distance of project location from RF/PF is 250 m.

(d) The content of Distance Certificate issued by DFO, Wildlife Division, Hazaribagh vide letter no. 878
dated 13/05/2021 certifying that there is no any National Park, Wildlife Sanctuary, ESZ located within 10
km distance from the project location and the applied site for the proposed project is located outside the
notified ESZ Boundary of the Udhwa Lake Bird Sanctuary.

(e) The content of Registered leasc as Document No. 2023/PAK/4420/BK 1/4387 dated 08.12.2023 At
office of SRO, Pakur for Mauza: Bishanpur, Dist. Pkaur, Khata No. 25, Plot No. 349(P), 360(P), Khata No.
13, Plot No. 352(P), 353(P), 373(P), 374(P), Khata No. 22, Plot No. 361(P), 362(P); over an area of 6.12
Acres (2.48 Ha.) valid up to 24/11/2033 in favour of M/s Dada Bhai Stone Works.

(f) The content of Mining Plan Approval Letter issued by the DMO, Pakur Memo No. 1394/M, dated
10/08/2021 along with Mine Closure Plan.

The consent is granted under section 25 / 26 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish the project in
Mauza- BISHANPUR, P S -HIRANPUR, District-PAKUR as follows:

Project Site-Area Investment Product & Capacity Period of CTE

(Rs)/ Year

_

Plot Nos. Area _J
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|
F\\[\{\h r EC '
As pe
Before Khata No. 25, 248 Ha. | 669 Lakhs Stone Boulder - o
Expansion Plot No, (As per 1,44,396 TPA (As p
349(p), 360(P), EC) EC)
Khata No. 13,
Plot No.
352(p), 353(p),
373(P), 374(p),
Khata No, 22,
Plot No,
361(P), 362(P)
(As per EC)
— L0 |
(A) Specific Conditions:
. rt to the
: . ’ and submit the repo
1. That, the occupier shal] comply all the conditions of Environmental Clearance
Board.

A : the project and
shall implement plan of rainwater harvesting with establlshmetnt éfoun ci) Wjater
per the design & drawing of Central Ground Water Board/ State
Directorate.

2. That, the proponent
report to the Board ag
3. That, the proponent shal] not alter the flow

path or course of any river or stream or water body without
prior permission from the competent authority.

Perations at least 1 Meters away from the bank of any river or
stream or water body.

6. That the occupier shall construct ang Maintain the o wall, garlanq drain ang settling pong all a]

OB dump and shall do its disilting regularly, ong the
ier shall submj¢ Ambjent air qualj . .

7. That, the occupier s : 4r quality anq Ambiept Noise | itor;

commissioning of the mine o (e Boarq, evel Monitor Ing report before
8. That, the proponent shal] )

Carrangen,
plantation shall be done a5 pert

ent for rec]
he 8uidelip

AMation of
¢of

Mineq
Cpartment o Foregt

out areg
&E

) and op ¢
nwronm

9. That, the proponent shy) kee

at place tree
that no materials shoy]q 8et wa

» Qovt, of Jharkhand.

P all the Overbyrde

den wity;
shed aWay durip o ihe lease

old are,
g the Monsopp beyon

dthe |e
10. That, the Proponent

Shall not o all y
explosive license from

. S€ an SO .
Explosive Depa rtmenty It of Xplosiveg for m;

i
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rhat, the proponent shall s .
(. Tha e upply raw materia] to only those crusher units or road maki jects which
hq\'t‘ a vali operate of the Board and kccp . : r road making projects whic
f 'd thereof,
® General Conditions :

(1) That, the occupier sha i) mini
et Foads 'ml(ll (;;mlsllnlct pucca (i) minimum ten feet high boundary wall and (ii) approach
and shall keep the premises neat and clean and tidy.

(2) That, the occupier shall i
1 shall ins i .
materials, the C(lllipmcn[‘g Oflhté‘i]rl ():omprc_hcnswc enclosure (s) to cover the places of unloading of raw
products and wastes for preventi I rofccss!n'g & transferring, the places of loading of products, by
system(s) that in house dust on of fugitive emission and shall install such automatic inbuilt
Se dust/ gases collect(s) and undergo (es) cleaning and clean air goes out.

(3) That, the occupier shall install such automatic inbuilt system(s) that process flue gas(cs) / process

gas(es) and undergo(es) cleaning and clean air ¢ i i i
per Central Pollution Control B(%ard norm. r go(es) out through the chimney(s), having height(s) as

(4)]Tlmt, the occupier shall hglve D G Set(s) of the standard as laid in the Environment (protection)
Rules, 1986 and shall install it (them) within acoustic enclosure (s) and shall keep the height(s) of
exhaust pipe(s) as per Central Pollution Control Board norm .

(5) That, the occupier shall impqrt treatment as per Central Pollution Control Board text to wastewater
and ;ha(lil (k;cp process effluent in close-circuit and effluent from other sources in conformity with the
standard (s).

(6) That, the occupier shall install Central Ground Water Board/ State Ground Water Directorate
approved system of rain water harvesting-cum-ground water recharge.

(7) That, the occupier shall create new water body (ies) / remove deposit(s) of existing water body(ies)
and nearby stream(s) and pond(s) and shall maintain the wholesomeness of water.

(8) That, the occupier shall grow greenery in the periphery and other available spaces and shall
continue enhancing its plant density and biodiversity.

(9) That, this CTE is valid subjected to the validity of mining Lease / Mining Plan / Ecofriendly /
Environmental Clearance, if applicable. In case of no renewal of Mining Lease/Mining Plan, this
consent shall be treated as revoked automatically.

(10) That, this CTE is issued from the environmental angle only and does not absolve the occupier from
other statutory obligations prescribed under any other law or any other instrument in force. The sole

and complete responsibility to comply with these conditions laid down in all other laws for the time
being in force, rests with the industry/ unit/ occupier.

(11) That, this CTE shall not in any way, adversely affect or jeopardize the legal proceeding, if any,
instituted in the past or that could be , instituted against you by the State Board for violation of the
provisions of the Act or the Rules made there under.

(1f212 "ll'lhﬂt, the occupier shall comply with all applicable provisions of the Water (Prevention & Control
of Pollution) Act, 1974; the Water (Prevention & Control of Pollution) Cess Act, 1977; the Air

g;;?:?;:ltg;? & Control of Pollution) Act, 1981; and the Environment (Protection) Act, 1986 and Rules

That, this CTE shall not absolve the occupier from making compliance of other statutory

rescribe tracti .
?orce. d under any law or direction of courts or any other instrument for the time being in
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"
5 ,
) That, this CTE ; jitted by
E dna t ) pmi
the unit. Tpjs Cls bc'_'.‘g 15sued on the basis of information/ documents/ certificate tsellS/
undcrtaking given [:‘,'" be rc"olful if any of the information/ documents/ certifica
Yy the occupier is found false/fictitious/forged in future.
6 . )
* This order s} . 'cﬂble to the
unit, shall be valid subject to compliance of all other legal requirements appli
7
. The St; i iation /
chansgtc"/‘c II:‘"‘“_’ reserves the right to revoke, withdraw or make any reasonable variatio
alteration in condition of this consent. d
7 Digitally signe
Yatlndra b;g\l(atindra
Kumar Das
With the approval of the competent authority Das 17:52:52 +05'30
[Yatindra Kumar Das]
Member Secretary
Memo No, - JSPCB/HO/R
o iy N i
18037727/2024/130 HOIE Dated : 2024-03-18

Yatindra Kumar 'l()lil?nitallgsigned by Yatindra
D as Datea;0 ™
$2024.03. R\ 3 1
sz Y tindrg Kumar Das)

Member Secretary
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TOWN
SPTI‘ICI;CA]I])MI.T\LIGS;RATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004
phone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139

JHARKHAND STATE IJSELUTION CONTROL BOARD

Ref No. JSPCB/HO/RNC/CTO-Z]874170/2025/948 Dated : 2025-04-29

Consent fO. operate (CTO.) under section 25 /26 of the Water (Prevention & Control of Pollution) Act, 1974 and
under section 21 of the Air (Prevention & Control of Pollution) Act, 1981

1. Application (s) dated 2025-03-25 of PAKUR BLACK ROCK STONE, Occupi
- . : ?, Occupier Name :AKIBUL
IS)H],lt\ItI\H 1:21 consent under section 25 (1)(b)/25 (1) (c)/26 of the Water (Prcvxc):ntion & Control of
ollution) Act, 1974 and under section 21(1) of the Air (Prevention & Control of Pollution) Act,1981..

2. Documents Relied Upon:

(a) The content of CTO was granted issued by the Board vide Ref No. JSPCB/HO/RNC/CTO-
19945642/2024/1517 Dated: 2024-09-19, Production of Stone Chips — 9000 Cft/Day and Stone Dust- 1000

Cft/Day, Valid till 31/05/2025 of this is office.

(b) The content of Two Notarized land documents: (i) Notarized land rent agreement dated 21.03.2004
executed by & b/w Sri Patras Tudu and Others with Pakur Black Rock Stone (Stone Crusher) Sri Akibul
Shaikh, for J. B. No. — 35, Plot No. — 99 over a total area of 02 Bigha in Mouza—- GANESHPUR, PS.-

HIRANPUR, DIST.- PAKUR valid for 04 years 11 Months.

(ii) Notarized land rent agreement dated 21.03.2004 executed by & b/w Sri Manuwel Tuddu and Sri

Akibul Shaikh (partner M/s Pakur Black Rock Stone), for J. B. No. — 35, Plot No. — 93, 100 over a total
area of 05 B 08 K 17 D in Mouza— GANESHPUR, PS.- HIRANPUR, DIST.- PAKUR valid for 04 years

11 Months.

(c) The content of Affidavit regarding procurement of raw material from valid sources and vide Ref No-
10764 on dated 22.03.2025.

(d) The content of Inspection Report (I/R) vide Ref No.767 on Dated 19.04.2025 of Regional Office,
Dumka.

(e) The content of CTE granted vide Ref No.: JSPCB/HO/RN C/CTE-19076427/2024/366 Dated: 2024-07-
31 for production of Stone Chips -9000 CFT/Day & Stone dust- 1000 CFT/Day,as per investment of

Rs.180 Lacs of this office (VCNH).

The consent is granted under section 25 / 26 of the Water (Prevention & Control of Pollution) Act, 1974

3
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate the project in
Mauza -GANESHPUR , P S -HIRANPUR , District -PAKUR , as follows:
Project Site-Area Investment Product & Capacity Period of CTO
(Rs)
Plot Nos. Area Date of issue
To
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— | ins - 9000 3083, ¢
aNo.: 35 06 0 Lacs Stone Chips - 05207 ¥
Before éll:;tr;%% . Bigha 161;8 CFT/Day & Stone ) x

Expansion 93,99 P, 100 18 dust- 1000 CFT/Day 18
Katha
02 Dhur
(As per \

CTE) ﬂ\

(A). .. Specific Conditions:

1. That, the occupier shall construct and maintain pucca boundary wall of minimum ten feet height all
around the four sides.

2. That, the occupier shall construct wind breaking wall of 10 ft. height.
3. That, the occupier shall do regular cleaning & wetting of the ground within the premises.

4. That, the proponent shall store all raw materials and products under shed and shall, as far as
practicable,do their processing and transfer under full proof cover(s) and shall install dust catchers over
uncoveredspace of processing and transfers.

5. That, the occupier shall construct metalled internal roads within the premises.

6. That, the occupier shall make sure that the Haul roads are properly maintained to keep control on
thesecondary emissions. Adequate number of sprinklers should be installed to suppress the dust.

7. That, the occupier shall install scientifically designed adequate number of sprinklers with
requisitehydraulic pressure and shall ensure that the sprinklers remained in operation during crushing period.

8. That the occupier shall ascertain that conveyor belts be covered /enclosed to avoid fugitive
emission,without side-gaps.

9. That, the occupier shall cover screen, crusher with steel sheet or such other material, cover the free fall
ofstone chips and dusts with steel ring fitted rubber chute of suitable height.

10. That, the proponent shall carry out transportation of stone boulders in fully covered transport vehicles.
11. Th - . . - s .
at, the occupier shall submit Ambient Noise level monitoring reports within the consent period.
12. That the i
oceupier shall ensure that a proper green belt is to be developed surrounding the crushers.

13. That, the occupj '
’ pier sh : . s . .
120days prior to e d":l submit compliance report on Board’s online Compliance Module before

te of this CTO or every year as per Board’s office order B-44, dated 11.07.2023.

14. That, the oceup;
g upier shal : ..
Water(Prevention & Coni:;‘;t:;ltlflipphcatlons for renewal of consent under section 25/26 of the
I oflution) Act, 1974 and under section 21 of the Air (Prevention & Control
R — —
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fﬂ'ouution) Act, 1981 again 120 days prior to the date of expiry of this consent with requisite fec
ddocuments showing compliance of all of the above conditions,

5. That the unit shall not operate beyond the CTO validity period without obtaining valid CTO from Board.

[ ®) General Conditions :

/ (1) That, the occupier shall maintain the National Ambient Air Quality Standard given below:

|
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| Concentration in Ambient Air
-
. . ; logically
Time Weighted Industrial, Ecolog
SN Pollutant Average Residential, Rural Senggl\iie l;ﬂsrea
and Other Arca (notified by
Central Govt.)
5
(D @) 3) “) ()
1. Sulphur Dioxide Annual 50 %8
(S0O2), pg/m3 24 hours 80 S —
2. Nitrogen Dioxide Annual 40 ?;8
(NO2), pg/m3 24 hours 80
3. Particulate Matter Annual 60 60
(size less than 10 24 hours 100 100
pm) or PM10,
pg/m3
4. Particulate Matter Annual 40 40
(size less than 2.5 24 hours 60 60
pm) or PM2.5,
pg/m3
S. Ozone(03), 8 hours 100 100
pg/m3 1 hour 180 180
6. Lead (Pb) pg/m3 Annual 0.50 0.50
24 hours 1.0 1.0
7. Carbon Monoxide 8 hours 02 02
(CO) mg/m3 1 hour 04 04
8. Ammonia (NH3) Annual 100 100
pg/m3 24 hours 400 400
9. Benzene (C6H6) Annual 05 05
pg/m3
10. Benzo(a) Annual 01 01
Pyrene(BaP)
Particulate Phase
only ng/m3
1L Arsenic (As) Annual 06 06
ng/m3
12. Nickel (Ni) Annual 20 20
ng/m3

Note : Serial no. 1 to 4 — Mandatory
Serial no. § to 12 As applicable for specific type of industry.
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©)
(10)

)

_ Lease/Mining Plan, this c0

That, the occupier shall maintain the emiss; it
ion q

uality within the standard and the quantity, as follows:

SN Parameter

Standard

1 Particulate Matter

600 ug/m3

That, the occupier shall k
: : eep process effluent i i
sources 1 ¢ : uent 1n close- i ‘
onformity with the standard (s) and lhlco(sl?sgll\rqcrlgé :(1;:'(': Tllllllct:yq'lll:ll;t)ll of effluent from other
Sl S as below:

\ SN Parameter Standard
andarc

That, the occupier shall dispose of solid wastes as follows:

That, the occupier shall keep D G Set(s) within acoustic enclosure and shall keep the height(s) of

.

exhaust pipe(s) as per Central Pollution Control Board norm.

hall install anq maintain Central Ground Water Board/ State Ground Water

That, the occupier !
Directorate approved system of rain water harvasting—cum—ground water recharge and submit the

photographic view of the structures within a month.

That, the occupier shall grow and maintain greenery of the project in the periphery and other available

spaces and shall continue enhancing its plant density and biodiversity.

bmit environmental statement with supporting stoichiometric calculations

That, the occupier shall su :
analyses reports, every year Jatest by 30th September of the next financial year.

That, the occupier shall submit report(s) duly monitored and issued by an NABL accredited / ISO
9001:2008 and OHSAS 18001:2007 certificd laboratory in compliance sub-para (2), (3, @ and (5) of

paragraph 3 of this CTO yearly at required periodicity.

That, this CTO is valid subjected to the validity of !nining Lease/Mining .
Plan/Ecofriendly/Environmental Clearance, if applicable. In case of no renewal of Mining
nsent shall be treated as revoked automatically.

That, this CTO is issued from the environmental angle only and does not absolve the occupier from

other statutory obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility to comply with these conditions laid down In all other laws for the time-

being in force, rests with the industry/ unit/ occupier.
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SN Waste Type Mode of Disposal

1 Hazardous Non-Carbonaceo
eotos us In TSDF

2 Hazardous Carbonaceous Wastes In co-processing in high

temperature furnaces orkns___

3 Non-Carbonaceous Non- As a substitute of Soil or Mineral
Hazardous solid wastes/ Mine
Over Burden

- —
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. | proceeding , if any, \
j ize the lega olation of
(12) That, this CTO shall not in any way, adversely affect 0f Jc?lp S;dthe State Board for vi the
instit’uted in the past or that could be , instituted z:jg?-mSt yo
provisions of the Act or the Rules made there under.

prevention & Control of
. i ons of the Water ( :
“ yust; e ceomier dhall complywit lisp Ol ° prow?lc’)glsh?tion) Cess Act, 1971(’;tthle9§gand Rules
P011l;tion) 2& Control o Water'(Pcm\emi?SS‘% Eggttrl?(l: (I)Environmcnt (Protcctlon) )
(Prevention & Control of Pollution) Act, ;@
made there under.

ry prescribed |
ompliance of other statutory p

4. That, this CTO shall not absolve the occupier from making ¢ o the time being in force.

: i nt
under any law or direction of courts or any other instrume

i ificate submitted b)f the \
5 That, this CTO is being issued on the basis of information/ documen/ts/ ctfll:itcl;itfa K ertalinig siven \
. unit.’This CTO will be revoked if any of the information/documents cer
by the occupier is found false/fictitious/forged in future.

i i to the unit.
6.  The Order shall be valid subject to compliance of all other legal requirements applicable to

The State Board reserve the right to revoke, withdraw or make any reasonable variation / change /
alteration in conditions of this consent.

Amri ta Digitally signed by Amrit |
< Mishra
This is issued with the approval of the Competent authority Mishra D St
[Amrita Mishra]
Divisional Head, Dumka

Memo No. : JSPCB/HO/RNC/CTO-

21874170/2025/948 Dated : 2025-04-29

Copy to: PAKUR BLACK ROCK STONE, At-MAUZA-
Pakur/Director of Industry,

[¢]

o]

-

o

=

o

=h

]

)

o]
-

o

=

- @
-\lm
g
<
:
o
=1
Lan ol
o
)

Amrita Mishrg oty sianed by At s

18:12:21 405¢

[Amrita Mishra)
Divisional Head, Dumka
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JHARKHAND STATE POLLUTION CONTROL BOARD

TOWTN]SHIP APMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004
elephone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139

Ref No.: JSPCB/HO/RNC/CTE-19076427/20241366 Dated : 204-07-31

Consent to Establish (CTE) under section 25 /26 of the Water (Prevention & Control of Pollution) Act, 1974
. . ’
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981

Reference: Application (s) No.- 19076427/ dated : 02/05/2024 of PAKUR BLACK ROCK STONE
AKIBUL SHAIKH for consent under section 25 /26 of the Water (Prevention & Control of Pollution)’ Act
1974 and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 ,

2. Documents Relied Upon:

(a) The content of checklist, Ref No. 964/RO,JSPCB, Dumka, Dated 08.06.2024;

(b) The content of (i)Notarized rent agreement Sri Patharash Tuddu and others with Sri Akibul
Shaikh(partner M/s Pakur Black Rock Stone) for a period of 4 years 11 months.made on dated 21 .03.2024
for JB no-35, Plot no-99 Area-02 Bigha.

(ii)Notarized rent agreement between Sri Manuwel Tuddu and Sri Akibul Shaikh (partner M/s Pakur
Black Rock Stone) for a period of 4 years 11 months.made on dated 21.03.2024 for JB no-35, Plot no-93

&100 Area-05 Bigha,08 Katha 17 Dhur,

(c) The content of DFO Pakur FD's letter n0.478 dated 28.03.2024. As per the distancé of project site from
RE/PF is 250m.

(d) The content of DFO Sahebganj wild life FD's letter no. 755 dated 13.04.2024. Outside ESZ.

() The content of (i) Notarized agreement affidavit vide Bearing sl. no 34, dated 15.07.2024 with the stone
mines (Raw material supplier) for supplying raw material 3000 cft/day. Mines located within the 4 km
radius of the crusher, along with the valid CTO copy, of the mines.

(ii) Notarized agreement affidavit vide Bearing sl. no 672, dated 03.07.2024 with the stone mines (Raw
material supplier) for supplying raw material 7000 Cft/day. Mines located within the 0.6 Km radius of the

crusher, along with the valid CTO copy, of the mines.

3. The consent is granted under section 25 / 26 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish the project In
Mauza- GANESHPUR, P S -HIRANPUR, District-PAKUR as follows:

Project Site-Area Investment Product & Capacity Period of CTE

(Rs)/ Year

Plot Nos. Area
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Date of issuc to
stone Chins - 9000 ate of is:
180 Lacs Stone Chips - 9 gtk
Khata No. : 33 %(?'h'l CI'T/Day & Stone oney
K100 | 18 dust- 1000 CFT/Day
2B Kathha

02

Dhur(As

per

applicati

on)

(A) Specific Conditions:

1. That, the occupier shall install dry fog mist type water sprinklers to suppress the fugitive dust emission
from crushers & plying of heavy vehicles.

2. That, the occupier shall construct and maintain pucca boundary wall of minimum ten feet height all
around the four sides.

3. That, the occupier shall construct at least 10 feet high wind breaking wall.

4. That, the occupier shall install fixed type water sprinklers to cover all dusty place in the premises to
impart water spraying intermittently and during loading, unloading of raw materials/products and wastes.

5. That, the occupier shall cover screen and jaw crusher with steel sheet or such other material cover the free

fall of stone chips and dusts with steel ring fitted rubber chute and shall cover the point from all sides
(except material exit side) by wind breaking wall of suitable height.

6. That, the occupier shall make all road pucca and shall maintain good house keeping by regular cleaning &
wetting of the premises and dust prone areas.

7. That, the occupier shall obtain raw material only from valid Source only and the occupier will be
responsible for that,

8. That, the occupier shall store all raw
their processing and transfer under fool
of processing and transfers,

naterials and products under shed and shall

as far as practicable do
proof cover(s) and shall inst

all dust catchers over uncovered spaces

9. That, the occupier shall maintain register for production and dispatch and submit return to the Board

10. That, the occupier shall submit photographs of wind breaking w

' all, boundary wall
and crusher at the time of submission of CTO applic

. and cover to screen
ation,

11. That, the proponent shall carry out transportation of stone boulders anq stone chips in fully covered
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vehicles and agreement with the transporters must be done to this effect mentioning that the
hall be terminated, if uncovered vehicles be found plying on the road and copy of agreement

sted to the Board immediately after execution of agreement.

] install plant and machineries within comprehensive covers and dust containment

ccupier shal
12. That, the 0CtP porate of dust from stone crusher.

cum suppression system for provisional cof

ain the concentration of dust up to 10 meter from the crusher within 600

13. That, the occupier ghall maint
g/Nm3.

14. That, the occupier shall submit applicalions for renewal of consent under section 25/26 of the Water
(Prevention & Control of Pollution) Act, 1974 and under section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 again 120 days prior to the date of expiry of this consent with requisite fee and

documents showing compliance of all of the above conditions.

15. That, the occupier shall install PM10 Analyzer, which connectivity should be with JSPCB server.

(B) General Conditions :

(1) That, the occupier shall construct pucca (i) minimum ten feet high bpundary wall and (ii) approach

road and internal roads and shall keep the premises neat and clean and tidy.

(2) That, the occupier shall install comprehensive enclosure (s) to cover the places of unloading of raw
£ loading of products, by

materials, the equipments of their processing & transferring, the places 0 roducts
n of fugitive emission and shall install such automatic inbuilt

products and wastes for preventio .
system(s) that in house dust/ gases collect(s) and undergo (es) cleaning and clean air goes out.

(3) That, the occupier shall install such automatic inbuilt system(s) that process flue gas(es) / process
gas(es) and undergo(es) cleaning and clean air go(es) out through the chimney(s), having height(s) as

per Central Pollution Control Board norm.

(4) That, the occupier shall have D G Set(s) of the standard as laid in the Environment (protection)
Rules, 1986 and shall install it (them) within acoustic enclosure (s) and shall keep the height(s) of
exhaust pipe(s) as per Central Pollution Control Board norm .

(5) That, the occupier shall impart treatment as per Central Pollution Control Board text to wastewater
and shall keep process effluent in close-circuit and effluent from other sources in conformity with the

standard (s).

(6) That, the occupierlshall install Central Ground Water Board/ State Ground Water Directorate
approved system of rain water harvesting-cum-ground water recharge.

(7) That, the occupier shall create new water body (i i isti i
) a y (ies) / remove deposit(s of existing water body(ies
and nearby stream(s) and pond(s) and shall maintain the wholesomeness (()f) water. : e

(8) That, the occupier shall grow i i i
hat, upie greenery in the periphery ¢ avails
continue enhancing its plant density andrl)),iodivergitr):? ey LGS TR SRS ond shall

(9) That, this CTE is valid subjected to the validity of mining Lease / Mining Plan / Ecofriendly /

Environmental Clearance if a 1.
’ lcab] . ini ini i
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" upicrl from

s not absO

3 and does 1 in force. :

al m\glb only instrumcnt 1 - the time
law or ‘“‘.‘){ 32:3; in all other Jaws for

:l(l)grlqlll:tt\‘nlh{s, CTE is issued from the environment
/| -(l)nd com )lc(t)l\)-o})l'g“‘.“’_“ﬁ prescribed under any other lay ’
i)cin rin ll‘o - \lc-tpo"s'.l"l“y to comply with these conditions ald
g in foree, rests with the industry/ unit/ occupicr.
»di if any,

(11) That, this CTE sh: . . e legal roceeding , 1L AT
instituted in ﬂlcCSwE{\(l;:‘H not in any way, adversely affect or jeopardize ‘tl'\;.ol‘:.rz(,l fopr Siolation of the

ast or that could be , instituted against you by the State BOt

)l()\'i.\i()lls 0‘ thc ¢ Ct or -] *S -] C1re Cr
l \ I ‘hL l{“h.. l““dL (hLl‘L “"(l B l

12) The . aeenniar .
(()‘. 120]h‘;:};):";&-{\occlcqlz)l;j'.\hilll comply with all applicable provisions of the Water (Prevention & Co
(Prevention & Control ;"‘lllf)l\]v:\-wr (Prevention & Control of Pollution) Cess / e, 1¢ 77;(tg? Ar:{l aclles
there under. ution) Act, 1981; and the Environment (Prolccuon) Act, 19802

f other statutory

That, this CTE sht:
shall not absolve the occupier from making compliance 0
for the time being in

4.
yrescribed under s ' or i
I er any law or direction of courts or any other instrument

force.
ertificate submitted by

That, this CTE is bei
E is being issued on the basis of information/ documents/ ¢
/ certificates/

S.

the unit. This CTE wi evoked i

e i gg"‘l“l‘&l:\ylltlhl::e l“t‘\ oked if any of the information/ documents

occupier is found false/fictitious/forged in future.
6. This order shall b i
. § ¢ valid subjec g it

ey ubject to compliance of all other legal requirements applicable to the

7. The State Board res i
) g eserves the right to revoke, withdraw or -
change / alteration in condition%)f this cons:l’ut‘.‘ ithdraw or make any reasonsble variacion /
This is issued with the approval of the competent authority Digitall db
igitally signed by
Kumar Kumar Manibhushan

Manibhushan Date: 20240731
22:19:12 +05'30'

[Kumar Manibhushan]

Environmental Engineer-cum-
Section Head, Dumka

Dated : 2024-07-31

Memo No. : JSPCB/HO/RNC/CTE-
19076427/2024/366
GANESHPUR, PS- HIRANPUR, Distt.-

ector of Mines, Government of

K STONE, At-MAUZA-
t of Jharkhand,

anchi/ Dir
or of Factories, Governmen
ka for information & necessary

PAKUR BLACK ROC
rmment of Jharkhand, R

Copy to:
Pakur/ Chief Inspect

Pakur/Director of Industry, Gove

Jharkhand, Ranchi/ Deputy Commissioner,
Ranchi / D.F.O., Pakur/ D.M.O., Pakur/ Regional Officer, J.5.P.C.B, Dum
action. Kumar D
ManithShan ?;;?;(2"024.07.3\ 22:19:35
[Kumar Manibhushan]
Environmental Engineer-cum-

Section Head, Dumka
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JHARKHAND STATE POLLUTION CONTROL BOARD

N o
TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004
Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139

RefNo.J SPCB/RO/DMK/CTO-18736324/2024/84

Dated : 2024-03-21

Consent to operate (CTO) under section 25 /26 of the Water (Prevention & Control of Pollution) Act, 1974 and

und

er section 21 of the Air (Prevention & Control of Pollution) Act, 1981

J P STONE WORKS (STONE MINES), Occupicr Name
/25 (1) (c)/26 of the Water (Prevention &

ation (s) dated 2024-03-05 of MS N
ention & Control of Pollution)

Applic
JAHRUL HAQUE for consent under section 25 (1)(b)

:Patner
Control of Pollution) Act, 1974 and under section 21(1) of the Air (Prev

Act,1981..

Documents Relied Upon:

(a) The content of inspection report Ref no.- 520 dated 18.03.2024 of Regional Officer, Regional Office-

Cum-Laboratory, J.S.P.C. Board, Dumka.
(b) The content of DFO, Pakur letter No.- 808, dated 18.26.07.2019 which shows that the distance of the
6.25 Acres or 2.53 Ha,

proposed site/ Plot No 73/P, 74, 75, 76/P, 80/303, 80, 304/P Area-
MauzaSiulidanga, P.S.- Hiranpur, Distt.- Pakur 360 mtrs away from Notified Forest Land and also is

30746 mts away from Udhwa Lake Bird Sanctuaryand there is no National Park, Wild Life Sanctuary and

Biodiversity area within 10 KM radius and the proposed site is not situated any ESZ.

(c) The content of Environmental Clearance vide letter No. EC/SEIAA/2018-19/2275/2019/691 dated
Stone Deposit of M/s N J P Stone Works

08.11.2019 issued by SEIAA, Ranchi, Jharkhand of Siulidanga
(Stone Mines) for Plot No 73/P, 74, 75, 76/P, 80/303, Area- 2.53 Ha, Mauza- Siulidanga, P.S.- Hiranpur,

Distt.- Pakur for stone mining capacity -650 TPD of stone boulders.
from 09.01.2020 to 08.01.2030 for 10 years for Plot

6.25 Acres or 2.53 Ha, Mauza- Siulidanga, P.S.-

(d) The content of Mining lease deed for stone mining
loaded all papers of mining lease

No 73/P, 74, 75, 76/P, 80/303, J.B. No.-02 & 03, Area-
Hiranpur, Distt.- Pakur-and signed by PP, DMO and DC Pakur, but not up

deed.

(e) The content of Consent to Established(CTE), Ref
24.05.2020.
(f) The content of Consent to Operate (CTO) Ref No. JSPCB/RO/DMK/CTO-13961997/2023/61 Dated :

2023-03-27

No. JSPCB/HO/RNC/CTE-7385851/2020/201 dated

The consent is granted under section 25 / 26 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate the project in

Mauza -SIULIDANGA , P S -SIULIDANGA , District -PAKUR , as follows:

Project Site-Area {Rw):stmcnt Product & Capacity Period of CTO
s
- Plot Nos. Area Date of issue
To
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Before
LExpansion

Stone Boulders = 650 31/03/202¢

TPD

Rs. 329,15
acs (as per
Project)

(A) Specific Conditions:

1. That, t} : .
» 1€ occupier shall make agreement with transporters to transport stone boulder 1n fully covered anc

leak proof vehicles;

That, the occupier shall do mining activities only if, mining lease has valid time validity.

>t the occupier Shall Submit Producion figure of the Boulder duly certified by D.M.O, within consen
period.
which have valid Consent

4. That, the occupier shall supply St her units
p pply Stone Boulder only to those stone crus he Inspecting Officer at

to Operate order from Board and shall maintain record of it and show the record to t

the time of inspection;
5. That, the occupier shall preserve live soil of the mine(s) and shall reclaim mined out areas by filling 1t
(them) with over burden and live soil and shall do tree plantation over it (them). In no case soil be stored out

of mine lease area and report to J.S.P.C. Board.

6. That, the occupier shall reclaim mines out area regularly and do tree plantation in at least 33% of the

space preferably along the periphery and in vacant space.

7. That, the occupier shall not use any sort of explosives for mining activities without obtaining explosive
license from Explosive Department.

8. That, the occupier shall maintain the compliance status failing which CTO will be revoked or

environmental compensation will be levied.

9. That the occupier shall provide information to JSPCB regarding temporary discontinue/ under
suspension/closed and accident or other unforeseen act or event of the unit,

10. That, the Board will review Consent-to-Establish after finalization of DSR & if required necess ary
modifications shall be made.

11. That, the occupier shall not do mining activities beyond 31.03.2026 until the occupier has (hav
obtained Consent to Operate from the Jharkhand State Pollution Control Board, ©

12. That, the occupier shall submit compliance report on Board's online Compliance Module et
days prior to expiry date of this CTO or every year. re 120

13. That, the occupier shall submit compliance report of CTO Conditions every year to the Boarg
. ) ard,
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(, the occupier shall carry out mining activity at Zl7i8imum distance of 100 meter away from the

14, Tha
any river or stream or water body.

pank of
5. That, the occupier shall submit ambient air quality and Noise level monitoring reports every six month to
he board:

the occupier shall comply all the general & specific conditions of Environmental Clearance and

16. That, : -
nit compliance report every six months to the Board and shall keep their annual production within

shall subt
the capacity mentioned in Environmental Clearance.

occupier shall install fixed type water sprinklers to cover all dusty places in the premises to

17. That, the
praying intermittently and during loading, unloading of raw materials/products and wastes.

impaﬂ water S

ier shall submit applications for renewal of consent under section 25/26 of the Water
£ Pollution) Act, 1974 and under section 21 of the Air (Prevention & Control of
0 days prior to the date of expiry of this consent with requisite fee and

18. That, the occup
(Prevention & Control 0

pollution) Act, 1981 again 12
documents showing compliance of all of the above conditions.

19. That, the occupier shall install PM 10 analyser as per CPCB guideline and US EPA approved technology

with onsite display and will provide connectivity to JSPCB server.

(B) General Conditions :

O That, the occupief shall maintain the National Ambient Air Quality Standard given below:
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179 Concentration in Ambient Air x
hted trial, 0%
- LRIl AT]\llgfﬁg\;éc’g " {{]ei?(sierrlrtial, Rural Sengltﬂ(fje bArea
‘ nd Other Area (notified by
a Central Govt.)
)
(M )
. 20
50
) Annual 80
|8 Sulphur Dioxide . 80
(S02), pg/m3 24 hours
30
40
2. Nitrogen Dioxide Annual 30
/ / (Nogz), pg/m3 24 hours 80
60
3. Particulate Matter Annual ]60% 100
(size less than 10 24 hours
um) or PM10,
pg/m3
4. Particulate Matter Annual 40 28
(size less than 2.5 24 hours 60
pm) or PM2.5,
pg/m3
5. Ozone(03), 8 hours 100 100
pg/m3 1 hour 180 180
6. Lead (Pb) pg/m3 Annual 0.50 0.50
24 hours 1.0 1.0
7. Carbon Monoxide 8 hours 02 02
(CO) mg/m3 1 hour 04 04
/ 8. / Ammonija (NH3) / Annual 100 ‘ 100
'm3
g/ 24 hours 400 400
9. Benzene (C6H6) Annual
ug/m3
10. Benzo(a) Annual
Pyrene(BaP)
Particulate Phase
only ng/m3
11. Arsenic (As A
L ng/m3 ) / nnual
2 Nickel (Ni) Annual
ng/m3

Note : Serial no. 1 to 4 - Mandatory
Serial no. 5 to 12 As applicable for specific type of industry
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(6)

(7

@

®

(10)

(11)

(12)

(13)

A RIEE MW VWV UPIGL ollall 111

aintain the emissjon quality within the standard and the quantity, as follows: %

T80 l
SN Parameter Standard \

That, the occupier shall keep process effluent in close-
sources in conformity with the standard (s) and the dis

circuit and the quality of effluent from other
charge quantity as below:

SN Parameter Standard : W

That, the occupier shall dispose of solid wastes as follows:

SN Waste Type Mode of Disposal T

That, the occupier shall keep D G Set(s) within acoustic enclosure and shall keep the height(s) of
exhaust pipe(s) as per Central Pollution Control Board norm,

That, the occupier shall install and maintain Central Ground Water Board/ State Ground Water

Directorate approved system of rain water harvesting-cum-ground water recharge and submit the
photographic view of the structures within a month.

That, the occupier shall grow and maintain greenery of the project in the periphery and other available
spaces and shall continue enhancing its plant density and biodiversity.

That, the occupier shall submit environmental statement with supporting stoichiometric calculations
analyses reports, every year latest by 30th September of the next financial year.

That, the occupier shall submit report(s) duly monitored and issued by an NABL accredited / ISO
9001:2008 and OHSAS 18001:2007 certified laboratory in compliance sub-para (2), (3), (4) and (5) of
paragraph 3 of this CTO yearly at required periodicity.

That, this CTO is valid subjected to the validity of mining Lease/Mining

Plan/Eco.friendly/Environmental Clearance, if applicable. In case of no renewal of Mining
Lease/Mining Plan, this consent shall be treated as revoked automatically.

That, this CTO is issued from the environmental angle only and does not absolve the occupier from
other statutory obligations prescribed under any other law or any other instrument in force. The sole

and complete responsibility to comply with these conditions laid down in all other laws for the time-
being in force, rests with the industry/ unit/ occupier,

That, this CTO shall not in any w; ad ' i i : g
intitted inthe past or that could be , insyiniog e o ASOPARdize the legal proceeding , ifany,

ut ¢, instituted against you by the State B iolati
Provisions of the Act or the Rules made there und%r. d 4 St of the

That, the occupier shall comply wi i isi

» L ply with all applicable Provisions of the Water (p i
?gg‘étégﬁz,ﬁg’é%& {h:f\lyoaltlert (Prevention & Contro| of Pollution) Cesg AE:t,r i‘ge';l?t,l (:l?e(%\gomml of
Made there sl ution) Act, 1981; and the Environment (Protection) Act, 1986 and Rules
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atutory prescribed

under any |

i tificate submitted by the

i is being i sis of information/ documents/ cer : . .

> lTlllllt:t,'I!l'::ss gll:g ::nﬁcllyzgi;s\i:llfgdo:ll‘ xtllxllg l())z;stll:coinformntion/(lncumt:nts/ccrtlﬁcatts/undertakmg given
by the occupier is found false/fictitious/forged in future.

6. The Order shall be valid subject to compliance of all other legal requirements applicable to the unit.

7 The State Board reserve the right to revoke, withdraw or make any reasonable variation / change /

alteration in conditions of this consent., RAJ IVA Digitally signed by
RAJIVA KUMAR
SINHA
This is issued with the approval of the Competent author}stg'lL'in-/l-l f‘\ R | Date: 202 4.03.21
'(Rajiva }Zuuasr?S-l}'rﬂxsa 0
Regional Officer
Memo No. : JSPCB/RO/DMK/CTO- Dated : 2024-03-21
1873 6324/2024/84

Government of Jharkhand, Ranchi/ Deputy Commissioner, Pakur/ Chief Inspector of F actories, Ranchi/

D.F.0., Pakur/ D.M.O., Pakur / Member Secretary, Jharkharﬁ X&jﬂ’ﬁ&uﬁon Control Bmgﬁbl@@ghé@by RAJIVA
-KUMAR SINHA

Date: 2024.03.21 1 7:12:32
KU MAR SI N Hl}RJﬁ?iss%ol’(umar Sinha)

Regional Officer
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JHARKH
AND STATE POLLUTION CONTROL BOARD
£

TOWNSHIP ADMINISTRATION BUILDING, HEC C

) ) , HEC COMPLEX. DI

Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401847;223L[;7R9\;;26MNC}1I 834004
0139

Ref NO-: JSPCB/HO/RNC/CTE-7385851/2020/20]
Dated : 2020-05-24

o Establish (CTE) under section 25 /26 of the Water (Preventi :
on & Control of Pollution)
Act, 1974

Conscn .
21 of the Air (Prevention & Control of Pollution) Act, 1981

and under section

. Reference: Application (s) No.- 7385851 / dated : 27/01/202 )
. JAHRUL HAQUE for consent under section 25 /26 of the ng::)rf (ll\’llsvrc\:lnjtizmsgc%NE WORKS, Patner
1974 and under section 21 of the Air (Prevention & Control of Pollution) Act 19§'1“r°l of Pollution) Act,

Documents Relied Upon:

t of check list (inspection report) dated 16.02.2020 of Regi -
1.8.P.C.Board, Dumkg. of Regional Officer, Regional

0.- 808, dated 18.26.07.2019 which shows that the distance of the
propose I 4 P, 80/303, 80, 304/P Area- 6.25 Acres or 2.53 Ha, Mauza-
Siulidanga, P.S.- Hiranpur, Distt.- Pakur 360 mtrs away from Notified Forest Land and also is 30746 mts
away from Udhwa Lake Bird Sanctuaryand there is no National Park, Wild Life Sanctuary and Bio-
diversity area within 10 KM radius and the proposed site is not situated any ESZ.
(c) The content of Environmental Clearance vide letter No. EC/SEIAA/2018-19/2275/2019/691 dated
08.11.2019 issued by SEIAA, Ranchi, Jharkhand of Siulidanga Stone Deposit of M/s N J P Stone Works
(Stone Mines) for Plot No 73/P, 74, 75, 76/P, 80/303, Area- 2.53 Ha, Mauza- Siulidanga, P.S.- Hiranpur,
Distt.- Pakur for stone mining capacity -650 TPD of stone boulders.

09.01.2020 to 08.01.2030 for 10 years for
6.25 Acres or 2.53 Ha, Mauza- Siulidanga,
but not uploaded all papers of mining

(a) The conten
OfficeCum-Laboratory,

(b) The content of DFO, Pakur letter N
d site/ Plot No 73/P, 74, 75, 76/

ntent of Mining lease deed for stone mining from
/P, 80/303, J.B. No.-02 & 03, Area-

(d) The co
kur and signed by PP, DMO and DC Pakur,

Plot No 73/P, 74,75, 76
P.S.- Hiranpur, Distt.- Pa
lease deed.

3. The consent is granted under section 25 / 26 of the Water (Prevention & Control of Pol!ution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish the project 1
NGA, District-PAKUR as follows:

Mauza- STULIDANGA, P S -SIULIDA

Project Site-Area Investment Product & Capacity Period of CTE
(Rs)/ Year

Plot Nos. Area
Before Mauza- Area- Rs. 329.15 Stone Boulders —650 Date of Issue to
Expansion Siulidanga, 6.25 Lacs (as TPD six month

Plot No 73/P, Acres or per project)

74,75, 76/P, 2.53 Ha

80/303, Khata

- No.-02 & 03
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(A) Specific Conditions:

| ining plan.
L. That the occupier shall reclaim the mined out area as per approved mining P
plan & construct toe wall around

2. That the occupier shall keep the OB dump at dump site as per mining

dump site, garland drain with settling pits & maintain properly.
ground with appropriate

: o . ing of the
3. That the occupier shall maintain premises neat & clean and wetting ©

technique.
er away from river/stream/water body.

4. That, the occupier shall keep over burden dump(s) at least 100 met

: arately.
5. That the occupier shall keep the live soil in proper way at appropriate place sep Y

. e : | Clearance and
6. That, the occupier shall comply all the general & specific conditions of Environmenta

shall submit report to the Board.

7. That, the occupier shall install fixed type water sprinklers to cover all dusty places in the premises to
impart water spraying intermittently and during loading, unloading of raw materials/products and wastes.

8. That, the occupier shall maintain register for production and dispatch and submit return to the Board.

9. That, the occupier shall not at all use any sort of explosives for mining activities without obtaining license
from the explosive department and submit the copy to the Board.

10. This CTE shall be valid till the date of DSR is prepared and approved by the competent authority and
after finalization of DSR if required necessary modification shall be made.

11. That, the occupier shall comply with all applicable provisions of the Wa :
. ater (Prevent ,
Pollution) Act, 1974; the Water (Prevention & Control of Pollution) Cess Act 1(977' th KXI’& COntrol. of
Control of Pollution) Act, 1981; and the Environment (Protection) Act 1986 ';nd Rl;le eth  Crevention &
’ ¢ § there under,

12. That, the occupier shall ensure installation of CAAQMS & PM
? 10 ang S
board and is mandatory. Walyzer as per timeline fixeq by

(B) General Conditions :

(1) That, the occupier shall construct pucca (i) minj
road and internal roads and sha]] keep the pr(eznrigig‘?lzl::lafg g.et high bound ary wall
€an and ¢ and (jj)

Y. appr()ach
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2) That, the occupier shall install comprehensive enclosur
. . . . b c s t i
imaterials, ﬂ:ic ‘sg:tg)qn}g?ts of lhc]r processing & tmnsfcrrim:.(ﬂzc(;))l':;(;\(]:ir()t}1 ::o?nldai%cs off unl(cly sy Mol
ts an s prevention of fugitive emission and shall install sucl‘1 nnt%)r(:nrt)ircoit:{:&?l’tby

roduc v
SYS‘cm(S) that in house dust/ gases collect(s) and undergo (es) cleaning and clean air goes out

at. the occupier shall install such automatic inbuil

’ ! § autom¢ t system(s) that process fl

?#nﬂcrgo(cs) cleaning and clean air go(es) out through the chipmnc (:) ‘I]c g'as(cis)'/ hi(s) as
ollution Control Board norm. I PSSR

(3) Th
as(es) an
per Centra

(4) That, the occupier _shall h.:wc D G Set(s) of the standard as laid in the Environment (protection)
Rules, 1986 and shall install it (them) within acoustic enclosure (s) and shall keep the hgi ht(s) of
exhaust pipe(s) as per Central Pollution Control Board norm . & ?

all impart treatment as per Central Pollution Control Board text to wastewater

(5) That, the occupier sh
lose-circuit and effluent from other sources in conformity with the

and shall keep process effluent in ¢
standard (s).

6) That, the occupier shall install Central Ground Water Board/ State Ground Water Directorate
approved system of rain water harvesting-cum-ground water recharge.

hall create new water body (ies) / remove deposit(s) of existing water body(ies)

(7) That, the occupier s
d pond(s) and shall maintain the wholesomeness of water.

and nearby stream(s) an

(8) That, the occupier shall grow greenery in the periphery and other available spaces and shall
continue enhancing 1ts plant density and biodiversity.

g Lease / Mining Plan / Ecofriendly /

E is valid subjected to the validity of minin
| of Mining Lease/Mining Plan, this

if applicable. In case of no renewa
voked automatically.

(9) That, this CT
Environmental Clearance,
consent shall be treated as re

(10) That, this CTE is issued from the environmental angle only and does not absolve the occupier from
other statutory obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility to comply with these conditions laid down in all other laws for the time
being in force, rests with the industry/ unit/ occupier.

(11) That, this CTE shall not in any way, adversely affect or jeopardize the legal proceeding , if any,
instituted in the past or that could be , instituted against you by the State Board for violation of the

provisions of the Act or the Rules made there under.

¢ Water (Prevention & Control

(12) That, the occupier shall comply with all applicable provisions of th
Cess Act, 1977; the Air

of Pollution) Act, 1974; the Water (Prevention & Control of Pollution)
(Prevention & Control of Pollution) Act, 1981; and the Environment (Protection) Act, 1986 and Rules

there under.

That, t.his CTE shall not absolve the occupier from making compliance of other statutory
prescribed under any law or direction of courts or any other instrument for the time being in

force.

That, t.his C:I‘E is being issued on the basis of information/ documents/ certificate submitted by
the unit. This QTE will be revoked if any of the information/ documents/ certificates/
undertaking given by the occupier is found false/fictitious/forged in future.

Thl . . . . . 3
uni1ts.order shall be valid subject to compliance of all other legal requirements applicable to the
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~

O

es the right to revoke, withdraw or make any reasonable variation /
ard reserv

7. T,';,‘;,gza/tf.]lt}comtion in condition of this consent.

cn

This is issued with the approval of the competent authority
RA_”VA Digitally signed (Rajiva Kumar Sinha)

- by RAJIVA Section Head, Dumka
KUMAR. KumaR sINHA
‘Date:2020.05.24
' )  2020-05-24
syl N/CTE SINHA 134044405300 Dated: 2020

Copy to : Sri Jahrul Haque, Partner. of M/s N J P Stone Works (Stone Mines), At-Siulidanga, P.S.-
Hiranpur, Distt.- Pakur/ Director of Industry, Government of Jharkhand, Ranchi/ Director of Mines,
Government of Jharkhand, Ranchi/ Deputy Commissioner, Pakur/ Chief Inspector of Factories, Ranchi/

D.F.0., Pakur/ D.M.O., Pakur / Regional Officer, Jharkhand State Pollution Control Board, Dumka for

information & necessary action, RAJIVA ,?E}ff,i'ﬁf}?&ends%,a

KUMAR SINHA 53;35020.0524 13:42:18
(Rajiva Kumar Sinha)

Section Head, Dumka
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JHARKHA
ND STATE PQJ4.UTION CONTROL BOARD @ X

OWNSI;I:;CAEOI‘:FSS;TFZTOION BUILDING, HEC COMPLEX, DHURWA, RA
phone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/240097’9/2431)??91 S0

Ref No- JSPCB/HO/RNC/CTO-22393070/2025/ 1736
Dated : 2025-06-24

nsent to operate (CTO) under section 25 /26 of the Water (Prevention & Control of Pollution) Act, 1974
ct, and

c . A
1 of the Air (Prevention & Control of Pollution) Act, 1981

under section 2

| Applcation () dated 20250602 of M/S N J P STONE WORKS (STONE CRUSHE .
X 3 i CRUSHE
MD NOORUJAMAN SHEKH AND PARTNERS for consent under scction 25 ( 5(53;2?‘35“”“",2“}“"“
Water (Prevention & ontrol of Pollution) Act, 1974 and under section 21(1) of the Air (Prev)egi?m) 8‘:fthc

Control of Pollution) Act,1981..

Documents Relied Upon:

RefNo.-J SPCB/HO/RNC/CTE-1 0203708/2021/179,
67, J.B. No. 03; Plot Nos. —265 & 266, Area-07 Bigha 00

(a) The content of Consent to Establish (CTE)
£ Stone Chips— 9,000 CFT/Day and

dated— 29.06.2021 at Mauza — Siulidanga No.
Katha 06 Dhur Investment Rs. 150.0 Lac for the production capacity 0

Stone Dust-1,000 CFT/Day of this office.

) The content of Consent-.to-Operate graqted vide Ref No-J SPCB/HO/RNC/CTO-19324752/2024/ 1195
Dated: 2024-07-26 production of Stone Chips— 9,000 CFT/Day, Stone Dust1,000 CFT/Day valid till

31/05/2025 of this office.

tion Report (I/R), Ref No.1227 dated 24.05.2025 of R.O. Dumka.

(c) The content of Inspec
(d) The content of Affidavit vide ref No 30 dated 12.03.2025 stating that the procurement of raw material

will be done from mines having valid CTO.

(e) The content of notarized land agreement 3. Two notarized land agreement (i) Notarized Land Rent
Agreement bearing SI. No. — 703 dated 15.04.2023 between Mose Tudu and other and MD Noorujjaman
Shekh J.B. No.: 03, Khesra No.: 58 in Mauza — ANGA NO-67,P S - RANPUR, District -
PAKUR over an area of 02 Bigha valid for 2 period of 4 years 11 months

(ii) Notarized Land Rent Agreement bearing S1. No. — 701 dated 15.04.2023 between Lakhan Tudu and
other and MD Noorujjaman Shekh J.B. No.: 03, Khesra No.: 57 in Mauza — STULIDANGA NO-67, PS-
HIRANPUR, District _PAKUR over an area of 02 Bigha 07 Katha valid for a period of 4 years 11 months.
(iii) Notarized Land Rent Agreement bearing S1. No. - 702 dated 15.04.2023 betwee

other and MD Noorujjaman Shekh J.B. No.: 23, Khesra No.: 59 in Mauza — [ULIDANGA NO-67,PS -
HIRANPUR, District _PAKUR over an arca of 02 Bigha 12 Katha 10 Dhur valid for a period of 4 years 11

months.

n Jetha Hansda and

(iv)Notarized Land Rent Agreement bearing dated 06.05.2024 between Simon Tudu and other and MD
SIULIDANGA NO-67,P S -HIRANPUR,

N(_)orpjjaman Shekh J.B. No.: 03, Khesra No.: 265 in Mauza — ;
District -PAKUR over an area of 03 Bigha 02 Katha 06 Dhur valid fora period of 4 years 11 months (plot

mentioned in CTE.)
between Pradhan Tudu and other and MD
SIULIDANGA NO-67,P S -HIRANPUR,

(V) Notarized Land Rent Agreement bearing dated 03.05.2024
d of 4 years 11 months (plot

Noorujjaman Shekh J.B. No.: 03, Khesra No.: 266 in Mauza —
District -PAKUR over an arca of 03 Bigha 18 Katha 00 Dhur valid for a perio

mentioned in CTE.)
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Pollution) Act, 1974 ';..,,‘ ‘o‘
. Control of g o :
ntion operate the projec 0
i the Water (Preve & (981 1o 0p i
. ted under section 25 / 26 ‘zfc (;ntrol o g’ollutlon)u Act, I 81 (0 F } Q‘o
The consent is gran e prevention of Pollution) £¢ :
3. and under section 2160/{ l}l}((:) A()l; 43 O ANPUR , Dis o
Mauza -SIULIDAN , “ \;
i Period of CTO N
nvestment Product & Capacity
Project Site-Area ) \
Date of issue
N To
Plot Nos. Arca
— ] e
i 30/06/2027
03 07 275 Lakhs %tg%?DCal;lp;—t-og;OOO \
Before 1.B. No. - 03; . e ions
Eip?igsion Plot Nos. - 26.5 OB(l)gha E) et Oy
oy er Katha cost)
) 06 Dhur
(As per
CTE)

(A) Specific Conditions:

1. That, the occupier shall install dry fog mist type water sprinklers to suppress the fugitive dust emission
~ from crushers & plying of heavy vehicles.

2. That, the occupier shall construct and maintain pucca boundary wall of minimum ten feet height all
around the four sides.

3. That, the occupier shall construct at least 10 feet high wind breaking wall.

4. That, the occupier shall install fixed type water sprinklers to cover all dusty place in the premises to
Impart water spraying intermittently and during loading, unloading of raw materials/products and wastes.

5. That, the occupier shall install scientifically designed adequate number of sprinklers with requisite
hydraulic pressure and shall ensure that the sprinklers remain in operation during crushing period.

I6..That the occupier shall ascertain that conveyor belts be covered /enclosed to avoid fugitive emission,
without side-gaps, in enclosure and bels.

7. That, the occupier shall cover screen and jaw crusher with steel sheet or such other material cover the free
fall of stone chips and dusts with steel ring fitted rubber chute.

8. That, the occupier shall make all road pucca and shall maintain good housekeeping by regular cleaning &
wetting of the premises and dust prone areas.

9. That, the occupier shall obtain raw material only from valid source only and the occupier will be
responsible for that.
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11. That, the occupi ooy )
n Rt cupier shall maintain register for production and dispatch and submit return to the Board

12. That, the occupier shall submi
y t photographs of wind breaking wall, b
and crusher at the time of submission of CTO application. : (poundary wallandeoverto sereen

13. That, the .proponcnt shall carry out transportation of stone boulders and stone chips in fully covered
transport vehicles and agreement with the transporters must be done to this effect mentioning that the
transport order shall be terminated, if uncovered vehicles be found plying on the road

14. That, the occupier shall install plant and machineries within comprehensive covers and dust containment

cum suppression system for containment of dust from stone crusher.

15. That, the occupier shall not do crushing activities beyond the period of CTO unless and until the
occupier has (have) obtained Consent to operate from the Jharkhand State Pollution Control Board.

ier shall submit compliance report on Board’s online Compliance Module before 120

16. That, the occup
s office order B-44, dated 11.07.2023.

days prior to expiry date of this CTO or every year as per Board’

ns for renewal of consent under section 25/26 of the
t, 1974 and under section 21 of the Air (Prevention & Control

the date of expiry of this consent with requisite fee and

17. That, the occupier shall submit applicatio
Water(Prevention & Control of Pollution) Ac
of Pollution) Act, 1981 again 120 days prior to

documents showing compliance of all of the above conditions.

18. That, the occupier shall submit compliance of this CTO conditions every year to the Board along with
the recent analysis reports of Ambient Air Quality and Noise Monitoring from JSPCB lab portal and also

with the CTO renewal application 120 days prior to the expiry of this CTO successively.

19. That, the occupier shall submit ambient air quality and Noise level monitoring reports every year to the
Board.
arises.

20. That the occupier shall be liable for any discrepancy in the matter of land ,if ever

21. The occupier shall install USEPA approved PM 10 analsyer and shall ensure uninterrupted connectivity

to JSPCB server.

(B) General Conditions :

M That, the occupier shall maintain the National Ambient Air Quality Standard given below:
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Concemration
, . ial
Time Weighted Industria) | Ru cal
SN Pollutant . idential,
Average 5,03 Other Arcd
)
1) ) (©) e—
50
I Sulphur Dioxide Annual 80
(S02), pg/m3 24 hours —
40
2. Nitrogen Dioxide Annual 80
(NO2), pg/m3 24 hours ]
3. Particulate Matter Annual 16000
(size less than 10 24 hours
um) or PM10,
pg/m3
4. Particulate Matter Annual 28
(size less than 2.5 24 hours
pm) or PM2.5,
pg/m3 —
5 Ozone(03), 8 hours 100 100
pg/m3 1 hour 180 180
6. Lead (Pb) pg/m3 Annual 0.50 0.50
24 hours 1.0 1.0
7. Carbon Monoxide 8 hours 02 02
(CO) mg/m3 1 hour 04 04
8. Ammonia (NH3) Annual 100 100
pg/m3 24 hours 400
400
9. Benzene (C6H6) Annual 05
pg/m3 05
10. Benzo(a) Annual
Pyrene(BaP) 01 01
Particulate Phase
only ng/m3
11. Arsenic (As) Annual 06
ng/m3 06
. . “'\
12. Nickel (Ni) Annual 20
ng/m3 20
. -\ -
Not_e : Serial no. 1 to 4 — Mandatory
Serial no. 5 to 12 As applicable for specific type of industry.




N
X

)X ’ .
[ *1p That, the occupier shall maintain the emissi 490
) on ithi
| y with
1thin the standard and the quantity, as follows;
SN Parameter
Standard
1 Particulate Matter
600 pg/m3
3) That, the occupier shall kee
_ . keep process effluent i ircui
sources in conformity with the star B0 e Qiacias e !
standard (s) and the di ety b b
¢ scharge quantit i
antity as below:
SN Parameter Stand
andard

That, the occupier shall dispose of solid wastes as follows:

4)
SN Waste T
ype Mode of Disposal
©) That, the occupier shall keep D G Set(s) within i -
exhaust pipe(s) as per Central Pollution)Controlchgg:(til?]glr—l:ql,osure and shall keep the height(s) of
6) That, the occupier shall install and maintain Central Ground Water Board/
s g State Ground Water
Directorate approved system of rain water harvesting-cum- d et i
photographic view of the structures within a month.g groufid WBIEE TEOHBEGSTEc submit the

all grow and maintain greenery of the project in the periphery and other available

@) That, the occupier sha
nue enhancing its plant density and biodiversity.

spaces and shall contl

8) That, the occupier shall submit environmental statement with supporting stoichiometric calculations

analyses reports, every year latest by 30th September of the next financial year.

onitored and issued by an NABL accredited / ISO
b-para (2), (3), 4) and (3) of

r shall submit report(s) duly m
n compliance su

) That, the occupie
9001:2008 and OHSAS 18001:2007 certified laboratory i
paragraph 3 of this CTO yearly at required periodicity.

ning Lease/Mining
ble. In case of no renewal of Mining

ked automatically.

10) That, this CTO is valid subjected to the validity of mi
Plan/Ecofriendly/Environmental Clearance, if applica
Lease/Mining Plan, this consent shall be treated as revo

angle only and does not absolve the occupier from
nstrument in foree. The sole

om the environmental :
ther law or any other1 -
in all other laws for the time-

That, this CTO is issued fr

[1)
other statutory obligations prescribed under any 0 ]
and complete responsibility to comply with these conditions laid down 1
being in force, rests with the industry/ unit/ occupier.
l2.)< " That, this CTO shall not in any way, adversely affect or jeopardize the legal proceeding ,'if any,
that could be , instituted against you by the State Board for violation of the

instituted in the past or

provisions of the Act or the Rules made there under.

vention & Control of
Air

visions of the Water (Pre
6 and Rules

jon) Cess Act, 1977; the

applicable pro
Protection) Act, 198

tion & Control of Pollut

ier shall comply with all
e Environment (

4; the Water (Preven

13) That, the occup
llution) Act, 1981; and th

Pollution) Act, 197
(Prevention & Control of Po

mada there under.
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e of other statutory prescribed

complianc !
i being in force.

making >
" t for the time

olve the occupier from
r instrumen

£ 11 not abs
4. That, this CTO sha f courts or any othe

under any law or direction 0
nts/ certificate submitted by the

i i i ¢ i ume . .
5.  That, this CTO is being issued on the basis of information/ doc 1S etificates/un Jertaking given

unit. This CTO will be revoked if any of the in!’ormation/documcnts
by the occupier is found falsclﬁctitiouslforged in future.

i i .to
6.  The Order shall be valid subject to compliance of all other legal requirements applicable to the uni

7. The State Board reserve the right to revoke, withdraw or make any reasonable variation / change /

alteration in conditions of this consent.
Digitally signed by Amrita

" . Mishi
Amrita Mishra Date: 2025.06.24 155213
/ 405'30

(Amrita Mishra]
Divisional Head, Dumka

Dated : 2025-06-24

This is issued with the approval of the Competent authority

Memo No. : JSPCB/HO/RNC/CTO-
22393070/2025/1736

Copy to: M/sNJP Stone Works (Stone Crusher), At-Siulidanga,Place: Hiranpur, P.O.: Hiranpur,
District: Pakur/Chief Inspector of Factories, Ranchi/ D.F.O., Pakur/ Director of Industry, Government of
Jharkhand, Ranchi/ Director of Mines, Government of Jharkhand, Ranchi/ Deputy Commissioner,

Pakur/D.M.O., Pakur / Regional Officer, Jharkhand State Pollution Control Board, Dumka for information
Digtaily signed by Amrita
Amrita MiShra ::hcr;azsmu 15:5229

[Amrita Mishra]
Divisional Head, Dumka

& necessary action.

G Scanned with OKEN Scanner



192

JHARKHAND STATE POLLUTION CONTROL BOARD

TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004

Ref No.: JSPCB/HO/RNC/CTE-10203708/2021/179

Consent t

and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981

1.  Reference: App
CRUSHER), MD
Water (Preve
Control of Po

ntion

2. Documents Relied Upon:

(a) The content 0
Cum-Laboratory,

) The content of
06/03/2021 stating t
250m and the project locat

(c) The Content of Distance Ce
dated 01/04/2021 stat
distance from project

(d) The content of as a raw material the unit has uploaded self declaratio

valid Stone Mines.

(e) The content of affidavi

25/02/2026 & 06/03/2026.

3. The consent is granted under sect
and under section 21 of the Air (P
Mauza- SIULIDANGA NO-67,P S -

Distance Certificate issued by DFO,

ing that there is no an
Jocation and the proposed project does not come u

ion 25 / 26 of the Water (Prev
revention & Contro
HIRANPUR, District-

1 of Polluti

Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139

Dated : 2021-06-29

o Establish (CTE) under section 25 /26 of the Water (Prevention & Control of Pollution) Act, 1974

lication (s) No.- 10203708 / dated : 07/04/2021 of M/SNJP S

: TONE WORKS (STONE
NOORU.JJ/\MAN S‘HEKH AND PARTNERS for consent underlscction 25 /Zl(S of the
& Control of Pollution) Act, 1974 and under section 21 of the Air (Prevention &

llution) Act, 1981

£ check list dated 17.03.2021 (inspection report) of Regional Officer, Regional Office
1.S.P.C. Board, Dumka.

Pakur Forest Division vide letter No 490 dated

hat the distance of project location from reserved forest / protected forest is more than

ion does not come under no mining zone.

rtificate issued by DFO, Wildlife Division Haza
y National Park, Wildlife Sanctuary, ESZ located within 10 km
nder prohibited category of ESZ.

ribagh vide letter No 673

n to procure Raw material from

t for Land Rent Agreement dated 26/03/2021 & 07/04 2021 valid upto

ention & Control of Pollution) Act, 1974
on) Act, 1981 to establish the project in

PAKUR as follows:

Project Site-Area Investment Product & Capacity Period of CTE
(Rs)/ Year

Plot Nos. Area
Before Mauza — 07 Rs. 150 product — Stone Chips Date of Issue to
Expansion Siulidanga No- Bigha Lakhs & Stone Dust of six months

67, ).B. No, - 00 capacity — 9,000

03; Plot Nos. - Katha CFT/Day & 1,000

265 & 266 06 Dhur CFT/Day J

= |
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A) Specific Conditions:
fixed type water spr inklers to cover all dusty places in the premises to
all fix and during loading, unloading of raw materials/products and wastes.

ng wall of 10 ft. height & shall make internal roads pucca
ar cleaning and wetting of the haul roads and the premises.

r shall inst

the occupic )
1. That, g imcrmltlcntly

impart water sprayin

r shall construct wind breaki

occupic :
2. That, the good housekeeping by regul

and shall maintain a

3. That, the occupier shall cover to crusher screen and conveyors with steel sheet or such other material
e th hips and dusts with steel ring fitted rubber chute and shall cover the point from

cover the free fall of stone ¢
all sides (except material exit side) by wind breaking wall of suitable height.
4. That, the occupier shall store all raw materials and products under shed and shall, as far as practicable, do
their processing and transfer under foolproof cover (s) and shall install dust catchers over uncovered spaces

of processing and transfers.
5. That, the occupier shall obtain raw material from valid source.
6. That, the occupier shall maintain register for receipt of raw material, production and dispatch and submit

return to the Board.

7. That, the occupier shall harvest rain water and recharge it to the ground or by scientific method as

approved by Central Ground Water Board and State Ground Water Directorate.
8. That, the occupier shall construct boundary wall along the periphery of minimum 10’ height.

9. That, the occupier shall submit the ambient air quality monitoring report and noise level monitoring report

before and after commissioning of the plant.

10. That, the occupier shall submit photographs to establish the compliance of the aforesaid conditions at the

time of submission of CTO application.

B) General Conditions :
hall construct pucca (i) minimum ten feet high boundary wall and (ii) approach

(1) That, the occupier s
road and internal roads and shall keep the premises neat and clean and tidy.
(s) to cover the places of unloading of raw

(2) That, the occupier shall install comprehensive enclosure
materials, the equipments of their processing & transferring, the places of loading of products, by
shall install such automatic inbuilt

d wastes for prevention of fugitive emission and

products an
e dust/ gases collect(s) and undergo (es) cleaning and clean air goes out.

system(s) that in hous

(3) That, the occupier shall install such automatic inbuilt system(s) that process flue gas(es) / process
gas(es) and undergo(es) cleaning and clean air go(es) out through the chimney(s), having height(s) as

per Central Pollution Control Board norm.

| =
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(4) That, the occupier shall have D G Set(s) of th 194 id i :
) e s%ndard as laid in the Environment (protection) N

Rules, 192_36 and shall install it (them) within i
oxhaust pip (s) as per Central Pollution Comfff)ﬁf,t;‘ﬁd"?,f,lr‘,’,f“rc (s) and shall keep the height(s) of

5) That, the occupier shall impart treatment as

_ nt as per Central Polluti
and shall keep process effluent in close-circuit and effluent l"romt 1(())(111]Conlrol Bqard atormity with e
ond sl e er sources in conformity with the

(6) That, the occupier shall install Central Ground Wate ;
approvcd system of rain water harvesting-cum-ground \vr'nl[i(r)?gi/lﬁ:gzc RIS SRR

7) That, the occupier shall create new water body (ies) / remo ' isti
y b ve d i
and nearby stream(s) and pond(s) and shall maintain the \vllolcsomgrr:gsss“ggf)\:/)gtz]Stmg RERIESSIEN;

8) That, the occupier shall grow greenery in the eriphe d {
continue enhancing its plant density and biodivergity? ry and other available spaces and shall

(9) That, this CTE is valid subjected to the validity of mining Lease / Mining Pl Ecoffi
Environmental Clearance, if applicable. In case of no rcncwgl of Miningl ch]gsc/lz::;h/1in(;;()lgrlls;\cnn dtllr?ls/
consent shall be treated as revoked automatically. ’

10) That, this CTEis issued from the environmental angle only and does not absolve the occupier from
other statutory obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility to comply with these conditions 1aid down in all other laws for the time

being in force, rests with the industry/ unit/ occupier.

(11) That, this CTE shall not in any way, adversely affect or jeopardize the legal proceeding , if any,
State Board for violation of the

instituted in the past or that could be , instituted against you by the
provisions of the Act or the Rules made there under.

(12) That, the occupier shall comply with all applicable provisions of the Water (Prevention & Control
of Pollution) Act, 1974; the Water (Prevention & Control of Pollution) Cess Act, 1977; the Air
(Prevention & Control of Pollution) Act, 1981; and the Environment (Protection) Act, 1986 and Rules

there under.

That, this CTE shall not absolve the occupier from making compliance of other statutory
prescribed under any law or direction of courts or any other instrument for the time being in

force.

d on the basis of information/ documents/ certificate submitted by
of the information/ documents/ certificates/
d false/ﬁctitious/forgcd in future.

That, this CTE is being issue
the unit. This CTE will be revoked if any
undertaking given by the occupier is foun
This order shall be valid subject to compliance of all other legal requirements applicable to the
unit.

The State Board reserves the right to revoke, withdraw or make any reasonable variation /

change / alteration in condition of this consent.

This is issued with the approval of the competent authority
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_ _ Rajiva Kumar Sinha) t@
RAJIVA 5;\9)'&7:);(3%4“:5 ection Head, Dumka ..Ii

KUMAR SINHA

Date: 2021.06.29 Dated : 2021-06-29
Memo No. : JSPCB/HO/RNC/CTE- g e ated :
10203708/2021/179 Sl N HA 22:14:37 +05'30

Copy to : Shri John Hansda, Prop., M/s N J P Stone Works (Stone Crusher), At- Siulidanga, Place:
Hiranpur, P.O.: Hiranpur, District: Pakur/ Director of Industry, Government of Jharkhand, Ranchi/ Director
of Mines, Government of Jharkhand, Ranchi/ Deputy Commissioner, Pakur/ Chief Inspector of Factories,
Ranchi/ D.F.O., Pakur/ D.M.O., Pakur / Regional Officer, Jharkhand State Pollution Control Board, Dumka

for information & necessary action. RAJIVA Digitally signed by RAJIVA
KUMAR SINHA

KUMAR SINHA Eg;&;;OZLOG.ZQ 22:14:57
(Rajiva Kumar Sinha)

Section Head, Dumka
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JHARKHAND STATE POLLUTION CONTROL BOARD

DMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004

TOWNSHIP A
Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139
O/RNC/CTO-I9802289/2024/1588 Dated : 2024-10-08

RefNo' JSPCB/H

e (CTO) under section 25 /26 of the Water (Prevention & Control of Pollution) Act, 1974 and

ent to operat _
f the Air (Prevention & Control of Pollution) Act, 1981

ons
¢ 210

under section

Applicﬂﬁon (s) dated 2024-09-09 of M/S MD NQORUJJAMAN SHEKH, Occupier Name :MD
1. NooRIJJAMAN SHEKH for consent under scction 25 (1)(b)/25 (1) (c)/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21(1) of the Air (Prevention & Control of Pollution)

Act,1981..

Documents Relied Upon:

(a) The content of Consent-to-Establish (CTE) granted in expansion issued vide Board’s Ref No.:
JSPCB/HO/RNC/CTE-13910629/2022/417 Dated 27.09.2022 at Khata No. —26 & 52; Khesra No.: 108,
140/P, 139/P, 138 & 137, Mauza - Mansinghpur, Area- 02 Bigha 19 Katha 06 Dhur, Investment Rs. 153.5
Lakhs for the production capacity of Stone Chips-9,000 CFT/Day, Stone Dust-1,000 CFT/Day.

ntent of Consent-to-Establish (CTE) granted before expansion issued vide Board’s Ref No.:
JSPCB/HO/RNC/CTE-2026497/2018/315 Dated: 26.03.2018 at Khata No. — 26 & 52; Khesra No.: 108,
140/P, 139/P, 138 & 137, Mauza - Mansinghpur, Area- 02 Bigha 19 Katha 06 Dhur, Investment Rs. 19.20
Lacs for the production capacity of Stone Chips >1000 Cft/Day and Stone Dust — 100 Cft/Day.

(b) The co

t-to-Operate (CTO) granted vide Board’s Ref No.
9 Dated : 2023-09-28 for the production capacity of Stone

ay valid till 30.09.2024;

c) The content of last granted Consen
JSPCB/HO/RNC/CTO-14767435/2023/ 162
Chips-9,000 CFT/Day, Stone Dust-1,000 CFT/D

(d) The content of Two land agreement [Total Area-02 Bigha 19 Katha 06 Dhur]:-
ent dated 11.04.2023 executed by & b/w Smt Charki Turi,

(i)Notarized Land Rent deed cum Agreem

Sri Karmachari Turi and Md Noorujjaman Shekh for J.B. No. — 52; Daag Nos. — 140(P), 139(P), 138 &
137 in Mauza - Mansinghpur over an area of 01 Bigha 15 Katha 06 Dhur valid for 4 years.

(ii) Notarized Land Rent deed cum Agreement dated 28.08.2023 executed by & b/w Sri John Tudu, Sri
Chunda Tudu, Sri Girish Tudu and Md Noorujjaman Shekh for J.B. No. — 26; Daag Nos. — 108 in Mauza -
Mansinghpur over an area of 01 Bigha 04 Katha 00 Dhur valid for 4 years.

(¢) The content of Inspection Report Ref. No. 1712 dated 30.08.2024 of R.O. Dumka,;

3. The consent is granted under section 25 / 26 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate the project in

Mauza -MANSINGHPUR , P S -MANSINGHPUR , District -PAKUR , as follows:

Project Site-Area Investment Product & Capacity Period of CTO
(Rs)
Plot Nos. Area Date of issue
To
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A) Specific Conditions:

1. That, the occupier sh

all install dry fog mist type water sprinklers to suppress the fugitive dust emission
from crushers & plying

of heavy vehicles,

2. That, the occupier shall construct an

d maintain pucca boundary wall of minimum ten fect height all
around the four sides,

3. That, the occupier shall construct at least 10 feet high wind breaking wall.

4. That, the occupier shall instal] fixed type water sprinklers to cover all dusty place in the premises to
Impart water spraying intermittently and during loading, unloading of raw materials/products and wastes.

5. That, the occupier shall cover screen and jaw crusher with steel sheet or such other material cover the free
fall of stone chips and dusts with steel ring fitted rubber chute and shall cover the point from all sides
(except material exit side) by wind breaking wall of suitable height.

6. That, the occupier shall make all road pucca and shall maintain good housekeeping by regular cleaning &
wetting of the premises and dust prone areas.

7. That, the occupier shall obtain raw material only from valid Source only and the occupier will be
responsible for that.

8. That, the occupier shall store all raw materials and products under shed and shall as far as practicable do
their processing and transfer under foolproof cover(s) and shall install dust catchers over uncovered spaces
of processing and transfers.

9. That, the occupier shall maintain register for production and dispatch and submit return to the Board.

10. That, the occupier shall submit photographs of wind breaking wall, boundary wall and cover to screen
and crusher at the time of submission of CTO application.

11. That, the proponent shall carry out transportation of stone boulders and stone chips in fully covered
transport vehicles and agreement with the transporters must be done to this effect mentioning that the
transport order shall be terminated, if uncovered vehicles be found plying on the road and copy of agreement

shall be submitted to the Board immediately after execution of agreement.

12. Th'at, the occupier shall submit compliance of this CTO conditions every year along with the recent
analysis reports before 120 days of the expiry date of this CTO successively.
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3. That, the occupi : . .

g He eocsupier shall lnstal'l Plant and machineries within comprehensive covers and dust containment

cum suppression system for provisional corporate of dust from stone crusher \
|

\
A\
198

y N
2 ;

1?1;1 Tl;at, the occupier shall maintain the concentration of dust up to 10 meters from the crusher within 600
g/Nm3.

15. Th'at, the occupier shall not do crushing activities beyond the period of CTO unless and until the
occupier has (have) obtained Consent to operate from the Jharkhand State Pollution Control Board.

16. That, the occupier shall submit compliance report on Board’s online Compliance Module before 120
days prior to expiry date of this CTO or every year as per Board’s office order B-44, dated 11.07.2023.

s office order no. B-41, dated 11.07.2023 and shall shift the

17. That, the occupier shall comply the Board'
mines which supplies the raw material to the crusher by 31st

cru_sher unit within 5 kilometer radius from the
May 2025.

18. That, the occupier shall submit applications for renewal of consent under section 25/26 of the Water
(Prevention & Control of Pollution) Act, 1974 and under section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 again 120 days prior to the date of expiry of this consent with requisite fee and

documents showing compliance of all of the above conditions.

Analyzer within three months with onsite

19. That, the occupier shall maintain USEPA certified PM 10
tal Compensation will be

display and shall provide connectivity to JSPCB server otherwise Environmen

levied or CTO may be revoked.

20. That, the CTO supersede the CTO granted previously vide Ref No. JSPCB/HO/RNC/CTO-

14767435/2023/1629 Dated : 2023-09-28, valid upto 30.09.2024.

(B) General Conditions :

) That, the occupier shall maintain the National Ambient Air Quality Standard given below:
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/—9'9 Concentra
Ecologically
, dustrial, Sengitlve Area
Time \VClghtcd ;?csidcnual, RUI’al (notlﬁed by
SN Pollutant Average and Other Area Central Govt.)
// //
— | o @
1) ) 8 ]
50
1 Sulphur Dioxide Annual 80
' (S02), pg/m3 ,_jﬂo_lﬁ,,__,—/
40
2. Nitrogen Dioxide Annual 80
(NOZ), pg/m3 24 hours S
——
60
: : 1 100
3. Particulate Matter Annua 100
(size less than 10 24 hours
um) or PM10,
pg/m3 //
40
4. Particulate Matter Annual gg 60
(size less than 2.5 24 hours
pm) or PM2.5,
pug/m3
5. Ozone(03), 8 hours 100 } (8)8
pg/m3 1 hour 180
6. Lead (Pb) pg/m3 Annual 0.50 0.50
24 hours 1.0 1.0
(A Carbon Monoxide 8 hours 02 02
(CO) mg/m3 1 hour 04 04
8. Ammonia (NH3) Annual 100 100
pg/m3 24 hours 400 400
9. Benzene (C6H6) Annual 05 05
pg/m3
10. Benzo(a) Annual 01
Pyrene(BaP) 0!
Particulate Phase
only ng/m3
11. Arsenic (As) Annual
ng/m3 06 06
12. Nickel (Ni) Annual
ng/m3 ¢ 20 20
Not.e : Serial no. 1 to 4 —- Mandatory
Serial no. 5 to 12 As applicable for specific type of industry.
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That, the occupier shall maintain the emission quality within the standard and the quantity, as follows: |
I SN Parameter Standard
! 1 Particulate Matter 600 mg/Nm3

That, the occupier shall keep process effluent in close-circuit and the quality of effluent from other
sources in conformity with the standard (s) and the discharge quantity as below:

I: N Paramcter Standard

That, the occupier shall dispose of solid wastes as follows:

FS N Waste Type Mode of Disposal
1 Hazardous Carbonaceous Wastes | In co-processing in high
temperature furnaces or kilns
2 Hazardous Non-Carbonaceous In TSDF
Wastes
3 Non-Carbonaceous Non- As a substitute of Soil or Mineral

Hazardous solid wastes/ Mine
Over Burden

That, the occupier shall keep D G Set(s) within acoustic enclosure and shall keep the height(s) of
exhaust pipe(s) as per Central Pollution Control Board norm.

That, the occupier shall install and maintain Central Ground Water Board/ State Ground Water
Directorate approved system of rain water harvesting-cum-ground water recharge and submit the
photographic view of the structures within a month.

That, the occupier shall grow and maintain greenery of the project in the periphery and other available
spaces and shall continue enhancing its plant density and biodiversity.

That, the occupier shall submit environmental statement with supporting stoichiometric calculations
analyses reports, every year latest by 30th September of the next financial year.

That, the occupier shall submit report(s) duly monitored and issued by an NABL accredited / ISO
9001:2008 and OHSAS 18001:2007 certified laboratory in compliance sub-para (2), (3), (4) and (5) of
paragraph 3 of this CTO yearly at required periodicity.

That, this CTO is valid subjected to the validity of mining Lease/Mining
Plan/Ecofriendly/Environmental Clearance, if applicable. In case of no renewal of Mining
Lease/Mining Plan, this consent shall be treated as revoked automatically.

That, this CTO is issued from the environmental angle only and does not absolve the occupier from
otl:ler statutory obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility to comply with these conditions laid down in all other laws for the time-
being in force, rests with the industry/ unit/ occupier.

G Scanned with OKEN Scanner



(12)

That, this CTO shall no

e ) tin an i i legal proceeding , if any,
instituted in the past or y way, adversely affect or jeopardize the legal P

ut that could be , instituted against you by the State Board for violation of the
provisions of the Act or the Rules made there under.

. . ion & Control of
(13) That, the occupier shall comply with all applicable provisions of the Wate;\ (I:relge’/'n;}(iﬁe A o
Pollution) Act, 1974; the Water (Prevention & Control of Pollution) Cesst gt ) f ¢ 1986 and Rules
(Prevention & Control of Pollution) Act, 1981; and the Environment (Prote )
- made there under.
i rescribed

4. That, this CTO shall not absolve the occupier from making comphantc.c of l;)z::]cg isr?}:)l:‘tc(::y P

under any law or direction of courts or any other instrument for the time

i i i tificate submitted by the
i is being issued on the basis of information/ documents/ cer ¢ /

> ’11;:1?,'1(‘:‘1:2 g{‘g ::i‘l)lell;o‘:gr:as\?:lged if any of the information/documents/certlﬁcates/undcrtakmg given

by the occupier is found false/fictitious/forged in future.
6. The Order shall be valid subject to compliance of all other legal requirements applicable to the unit.
7. The State Board reserve the right to revoke, withdraw or make any rgasonable variation / change /

alteration in conditions of this consent. . Digitally signed by Amit Kumar

Amit Kumar pate:2024.1008 17:58:35
7 740530
This is issued with the approval of the Competent authority™”
[Amit Kumar]
Section Head, Dumka
Memo No. : JSPCB/HO/RNC/CTO- Dated : 2024-10-08
19802289/2024/1588
Copy to:

M/s Noorujjaman Shekh, At-Mansinghpur, P.O.-Deopur, Distt.- Pakur/ Director of Industry,

Government of Jharkhand, Ranchi/Director of Mines, Government of Jharkhand, Ranchi/ Deputy

Commissioner, Pakur/ Chief Inspector of Factories, Government of Jharkhand, Ranchi / D.F.O., Pakur/
D.M.O., Pakur/ Regional Officer, J.S.P.C.B., Dumka for information & necessary action.

©

- [Amit Kumar]
. ! Digitally signed by Amit Kugnsuti
Amit Kuma )

n Head, Dumka
[ Date: 2024.10.08 17:59:06
/7 +05'30"

7/
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JHARKH
AND STATE $8£.LUTION CONTROL BOARD

TOWNSHIP ADMIN
IST
Telephone: 0651-24 OI;*;:JOFN BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004
(Fax)/ 2400851/2400852/2401847/2400979/2400139

RefNo.: J
SPCB/HO/RNC/CTE-13910629/2022/417
Dated : 2022-09-27

Consent to Establish g
o o seution 21 (CTE) u.ndcl section 25 /26 of the Water (Prevention & Control of Pollution) Act, 1974
ion 21 of the Air (Prevention & Control of Pollution) Act, 1981 ’

L . .

1. Ilfde]gerr\%c(:)ci{ 3}){{)}\1/;:/’1&02 I({sl)zllgﬁ.}olr}g (}&6319‘ {1 'd:}tcd : Ot !/08%0/22 of M/S MD NOORUJJAMAN SHEKH

_ | for consent under section 26 of the Wat i > ,
Pollution) Act, 1974 and under section 21 of the Air (Prevention & gont:otln-o(fpfl;g‘l,lir:itg:\r; icc(t:op Ot;SOII of

2. Documents Relied Upon:

(a) The content of Checklist Ref. No. 1294 dated 20/08/2022 of the Site Selection Committee;

(b) The content of Consent-to-Establish (CTE) granted before expansion issued vide Board’s Ref No.:
JSPCB/HO/RNC/CTE-2026497/2018/3 15 Dated: 26.03.2018 at I%hata No. — 26 & 52; Khesra No.: 108,
140/P, 139/P, 138 & 137, Mauza - Mansinghpur, Area- 02 Bigha 19 Katha 06 Dhur, Investment Rs. 19.20
Lacs for the production capacity of Stone Chips -1000 Cft/Day and Stone Dust — 100 Cft/Day.

ed before expansion vide Board’s Ref No.

c) The content of last granted Cbnsent—to-Operate (CTO) issu
ty of Stone Chips-

(
JSPCB/HO/RNC/CTO-935 1239/2021/437 Dated: 15.03.2021 for the production capaci
1000 Cfi/Day and Stone Dust — 100 Cft/Day valid till 31/03/2023;

(d) The content of Two land agreement (i) Notarized Land Rent deed cum Agre
executed by & b/w Smt Charki Turi, Sri Karmachari Turi and Md Noorujjaman
Daag Nos. — 140(P), 139(P), 138 & 137 in Mauza - Mansinghpur over an area o

Dhur valid for 4 years.

ement dated 23/01/2021
Shekh for J.B. No. — 52;
f01 Bigha 15 Katha 06

(ii) Notarized Land Rent deed cum Agreement dated 23/01/2021 executed by & b/w Sri John Tudu, Sri
Chunda Tudu, Sri Girish Tudu and Md Noorujjaman Shekh for J.B. No. — 26; Daag Nos. — 108 in Mauza -
Mansinghpur over an area of 01 Bigha 04 Katha 00 Dhur valid for 4 years.

(e) The content of Distance Certificate issued by DFO, wildlife Division, Hazaribagh vide letter no. 1945
dated 04/11/2021 certifying that there is no any National Park, Wwildlife Sanctuary, ESZ located / available
within 10 km distance from project location and the applied site for the proposed project is located outside
the notified ESZ Boundary of the Udhwa Lake Bird Sanctuary.

ued by the DFO, Pakur Forest Division vide letter no. - 1881

The content of Distance certificate iss
tside notified forest boundary and distance of

dated 07/12/2017 certifying that the proposed site falls ou
battery point from notified forest land is 1150 m.

on) Act, 1974

3. The consent is granted under section 25 / 26 of the Water (Prevention & Control of Polluti
project in

and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish the
Mauza- MANSINGHPUR, P S -MANSINGHPUR, District-PAKUR as follows:

Project Site-Area Investment Product & Capacity Period of CTE
(Rs)/ Year

-
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Plot Nos.
lntie

—-_—'__/
Khata No. — 26
& 52; Khesra
No.: 108,
140/P, 139/P,
138 & 137

In Expansion

e — —

=

Stone Chips-9,000

CFT/Day , Stonc
Dust-1,000 CFT/Day

—= |
| 203

153.5 Lakhs

B

Area
|

02
Bigha
19
Katha
06 Dhur

One year from |}’
the date of
issue

e

e ———

I

Specific Conditions:

A)

1. That, the occupier sh

2. That, the proponent shall storc a
do their processing and transfer un
space of processing and transfers.

3. That, the occupier shall install dust

4. That, the occupier shall cons

5. That, the oC
time of submission of C

6. That, the grant of this Conse
Zone, notified or t0 be notified

Sanctuary, etc.)-

7. That, the applicat
gements for control/ mitiga
hera

tion

arran
Ip

sprinklers, pucca roads, perip
. That, the proponen
9. That, the occupier shall

from cru

10. That, the occupier shall
cover the free fall of stone ¢
all sides (except material exit side

all do regular cle

1 raw materials and produc
der full proof cover(s) and s

truct metalled internal roads within t

cupier shall submit photographs
TO application.

nt to Establish shall be subject t
in future under EP Act, for

ion for CTO will be entertained

t shall carry out transportation of stone

install dry fog mist type water sprinklers
shers & plying of heavy vehicles.

cover screen,
hips and dusts with steel rir
) by wind breaking w

I,

aning & wetting of the ground within the premises;

d and shall, as far as practicable,

ts under she
overed

hall install dust catchers over unc

suppression system of the equipment.

containment cum

he premises;

to establish the compliance of the aforesaid conditions at the

ations/ conditions of the Eco sensitive

o regul
ark, Wildlife

any Protected Area (National P

ance of conditions pertaining to

1, wind breaking wall, water
n screen, etc.

only after full compli

uch as boundary wal

of air pollution s
of tree species for creating gree

lantation and maintenance

boulders in fully covered transport vehicles.

to suppress the fugitive dust emission

| sheet or such other material,

crusher and conveyor with stee
all cover the point from

g fitted rubber chute and sh
all of suitable height.

___.——
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(B)

* (10) That, this CTE is issued from the e

204

. Th“t, u]b Occupier Sh ” const ry

: \ > a ruct and maint']in b d ini

;l\v . = l, t d ounda \Va“ Of minimum ten fec' ]le.g g

: ateria [)I ()duc and dust Should be leSS thﬂn the hCight Of bOUlldaly \Va" ill any ctasel ) .

General Conditions :

(1) That, the occupi

2} pier shall construct pucca (i) minimum i g
e pucca (i) minimum ten feet high boundary wall and (i h
d and internal roads and shall keep the premises neat and clean and tidly. YRS SRR

l(ﬁz)ng}g;,stltllcl:cocf::cuplcr shall install comprehensive enclosure (s) to cover the places of unloading of raw

Sodii :md 'qmpmcnts of lhgr processing & ll‘:}lqucrl'lrlg, the places of loading of products, by
s and wastes for prevention of fugitive emission and shall install such automatic inbuilt

system(s) that in house dust/ gases collect(s) and undergo (es) cleaning and clean air gocs out.

(3) That, the occupier shall install such automatic inbuilt system(s) that process flue gas(es) / process
gas(es) and undergo(es) cleaning and clean air go(es) out through the chimney(s), having height(s) as

per Central Pollution Control Board norm.

(4) That, the occupier shall have D G Set(s) of the standard as laid in the Environment (protection)
Rules, 1986 and shall install it (them) within acoustic enclosure (s) and shall keep the height(s) of

exhaust pipe(s) as per Central Pollution Control Board norm .

Pollution Control Board text to wastewater

(5) That, the occupier shall impart treatment as per Central
from other sources in conformity with the

and shall keep process effluent in close-circuit and effluent
standard (s).

(6) That, the occupier shall install Central Ground Water Board/ State Ground Water Directorate

approved system of rain water harvesting-cum-ground water recharge.

(7) That, the occupier shall create new water body (ies) / remove deposit(s) of existing water body(ies)
and nearby stream(s) and pond(s) and shall maintain the wholesomeness of water.

(8) That, the occupier shall grow greenery in the periphery and other available spaces and shall
continue enhancing its plant density and biodiversity.

g Lease / Mining Plan / Ecoftiendly /

(9) That, this CTE is valid subjected to the validity of minin
| of Mining Lease/Mining Plan, this

Environmental Clearance, if applicable. In case of no renewa
consent shall be treated as revoked automatically.

d does not absolve the occupier from
strument in force. The sole
all other laws for the time

nvironmental angle only an

other statutory obligations prescribed under any other law or any other in
and complete responsibility to comply with these conditions laid down in
being in force, rests with the industry/ unit/ occupier.

dize the legal proceeding , if any,

(11) That, this CTE shall not in any way, adversely affect or jeopar
ate Board for violation of the

instituted in the past or that could be, instituted against you by the St

provisions of the Act or the Rules made there under.

(12) That, the occupier shall comply with all applicable provisions of the Water (Prevention & Control
of Pollution) Act, 1974; the Water (Prevention & Control of Pollution) Cess Act, 1977; the Air
(Prevention & Control of Pollution) Act, 1981; and the Environment (Protection) Act, 1986 and Rules

there under.
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)
That, this CTE shall not absolve the occupier from making compliance of other statutory ‘' g
nstrument for the time being in

4.
prescribed under any law or direction of courts or any other i

force.
certificate submitted by -
/ \

rmation/ documents C
formation/ documents/ certificates/

That, this CTE is being issued on the basis of info
ctitious/forged in future.

5.
the unit. This CTE will be revoked if any of the in
undertaking given by the occupier is found false/fi

gal requirements applicable to the

This order shall be valid subject to compliance of all other le

6.

unit.
le variation /

withdraw or make any reasonab

1. The State Board reserves the right to revoke,
change / alteration in condition of this consent.

This is issued with the approval of the competent authority

{* Digitally signed[Rajiva Kumar Sinha]

Rajiva Vb R
A Yy Rajiva Kumargection Head, Dumka
Kumar / ‘Sinha
. 7 .-Date:2022.09.27
Sinha ./ 10:1 30"
/7 20:19:15405'30°  Dated : 2022-09-27

Memo No. : JSPCB/HO/RNC/CTE-
13910629/2022/417

Copy to : Md. Noorujjaman Shekh, Prop., M/s Noorujjaman Shekh, At-Mansinghpur, P.O.-Deopur, Distt

Pakur/ Director of Industry, Government of Jharkhand, Ranchi/Director of Mines, Government of

Jharkh.and, Ranchi/ Deputy Commissioner, Pakur/ Chief Inspector of Factories, Government of Jharkh

Ranchi / D.F.O., Pakur/ D.M.O., Pakur/ Regional Officer, J.S.P.C.B., Dumka for information & arkhand
’ Z necessary

Rajiva . Digitally signed by Rajiva
* Kumar Sinha
. 5 Date:
Kumar Sinha 355
ajiva Kumar Sinha]

Section Head, Dumka

action.
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JHARKHAND STATE POLLUTION CONTROL BOARD

JSPCB

" TOWNSHIP ADMIN

Telophone: OIGSST] R;?ON BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004
. 2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139

Ref No. JSPCB/HO/RNC/CTO-16054268/2023/1033

Dated : 2023-06-12

Consent to. operate (CTO.) under section 25 /26 of the Water (Prevention & Control of Pollution) Act, 1974 and
under section 21 of the Air (Prevention & Control of Pollution) Act, 1981

1. Application (s) dated 2023-04-21 of PRATAPPUR & MANSINGE )
) l HPUR STONE MINE OF M/S FOUR
ST/%GR SleO‘I\I\E, WORKS, Occupier Name :AHIDUR RAHMAN for consent under section 25 (1)(b)/25 (1)

(c)/26 of the Water (Prevention & Control of Pollution) Act, 1974 and under section 21(1) of the Air

(Prevention & Control of Pollution) Act,1981..

Documents Relied Upon:

a) The content of Consent to Establish (CTE) granted vide Ref. No. JSPCB/HO/RNC/CTE-
Mouza: Mansinghpur and J.B. No.: 8,7,6,9,4

(a)

13066968/2022/241 dated 05.06.2022 at J.B. No.: 71,20 1in

in Mouza: Pratappur at Khesra No.: 54(P), 72/1542, 73, 594, 595, 596, 597, 616, 617, 618, 619, 620, 621,
622, 623 & 625, Area-6.55 Acres (2.65 Ha.) Investment Rs. 455.60 Lakhs for the production Capacity of
Stone Boulder 1,30,734 TPA, Stone Chips 1,17,660.6 TPA (392.202 TPD) and Stone Dust 13,073.4 TPA

(43.578 TPD) of this office.
e Letter No.

(b) The content of Environmental Clearance issued by SEIAA, Jharkhand vid
TAA/2021-22/2414/2021/136 Ranchi/ dated 23/09/2021 for the project “Pratappur & Mansinghpur
& Mansinghpur, Thana: Hiranpur, Dist.:

EC/SE
Stone Mine of M/s Four Star Stone Works at Village: Pratappur
Pakur, Jharkhand (2.65 Ha).”

d vide Ref. No. JSPCB/HO/RNC/CTO-
oulder 1,30,734 TPA, Stone

Operate (CTO) grante
TPD) valid upto 30.06.2023

(c) The content of Consent to
13466634/2022/969 dated 11.07.2022 for the production capacity of Stone B
02 TPD) and Stone Dust 13,073.4 TPA (43.578

Chips 1,17,660.6 TPA (392.2
Mine) Lease deed dated 09/04/2022 valid up to 08/04/2032 for J.B.

(d) The content of Registered Land (
No.: 71, 20 in Mouza: Mansinghpur and J'B. No.: 8,7, 6, 9, 4 in Mouza: Pratappur at Khesra No.: 54(P),
72/1542, 73, 594, 595, 596, 597, 616, 617, 618, 619, 620, 621, 622, 623 & 625 over an area of 6.55 Acres
(2.65 Ha.) in favour of M/s Four star Stone Works, Prop: - Ahidur Rahman.

District Mining officer, Paku

al Letter issued by the
f Approved Mining Plan & Progressive Mine Closure Pl

(e) The content of Mine Plan Approv r vide Memo No.

1505/M dated 27/08/2021 and Copy o an and plates

(maps) of the Approved mining Plan.
023 of Regional Office, Dumka;

() The content of Inspection Report Ref, No. 1247 dated 27.05.2

evention & Control of Pollution) Act, 1974
Act, 1981 to operate the project in

er section 25 / 26 of the Water (Pr
_-PAKUR, as follows:

The consent is granted und
and under section 21 of the Air (Prevention & Control of Pollution) ]
Mauza -PRATAPPUR AND MANSINGHPUR , P S -HIRANPUR,, District

Period of CTO

Project

Investment Product & Capacity

Site-Area
(Rs)

Date of issue

Area T
)

Plot Nos.
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g:t(')lrrfsiOn J.B. No.: :” »20 | 6.55 455.60 Stone Boulder 30/06/2025
" Mansinh e Lakhs 1,30,734 TPA, Stone

an?injsgglljrgl-rg g"GS Chips 1,17,660.6 TPA
260 din " a.) (392.202 TPD) and
Mouza: Stonc Dust 13,073.4
Pratappur at TPA (43.578 TPD)
Khesra No.:
54(P), 72/1542,
73, 594, 595,
596, 597, 616,
617,618, 619,
620, 621, 622,
623 & 625

(A) Specific Conditions:

. That, the occupier shall install dry fog mist type water sprinklers to cover all dusty place in the premises
to impart water spraying intermittently and during loading, unloading of raw materials/products and wastes.

2. That, the occupier shall implement and maintain appropriate system of Rain water harvesting as per

Central Ground Water Board guideline.
3. That, the occupier shall not do mining activity after 30.06.2025
4. That, the occupier shall submit Ambient air quality and Noise level monitoring reports within the consent

period.

5. That, the occupier shall store all raw materials and products under shed and shall as far as practicable do
their processing and transfer under foolproof cover(s) and shall install dust catchers over uncovered spaces

of processing and transfers.
6. That, the occupier shall obtain raw material only from his own mines.

7. That, the occupier shall maintain register for production and dispatch and submit return to the Board.

8. That, the occupier shall make all road pucca and shall maintain good house keeping by regular cleaning &

wetting of the premises and dust prone areas.

9. That, the occupier shall carry out mining activity at a minimum distance of 100 meter from any

river/nallah etc.

10. That, the occupier shall cover screen and crusher with steel sheet or such other materials, cover the free
fall of stone chips and dusts with steel ring fitted rubber chute and shall cover the point from all sides
(except material exits side) by wind breaking wall of suitable height.

11. That, the occupier shall reclaim mines out area regularly and do tree plantation in at least 33% of the
space preferably along the periphery and in vacant space.
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12. That, the occupier shall submit compliance report of CTO Conditions every year to the Board

13. That, the occupier shall not do crushing activities beyond 30.06.2025 until the occupier has (have)
obtained Consent to operate from the Jharkhand State Pollution Control Board.

14. That, the occupier shall submit online applications for renewal of consent under section 25-/26 of the
water (Prevention & Control of Pollution) Act, 1974 and under section 21 of the Air (Prevention & Control
of Pollution) Act, 1981 again 120 days prior to the date of expiry of this consent i.c. 30.06.2025, with

requisite fee and documents showing compliance of all of the above Conditions.

General Conditions :

'] t tl N t l A b' t A ir ( !“al'] Stan(lar(l iven bC\OW.
(l) ‘llat, thc OccupiCI Slldll “laill ain 1€ INa i()lla mbpien 11 1 y gl
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Concentration in Ambient Air \
SN Pollut Time Wei
SRS A'\')‘;?agc(:lghtcd Industrial, Ecologically
Residential, Rural Sensitive Area
and Other Area (notified by
Central Govt.)
1
o @) 3 @) ®)
1. Sulphur Dioxide Annual 50
(S02), pg/m3 24 hours 80
2. Nitrogen Dioxide Annual 40
(NO2), pg/m3 24 hours 80
3. Particulate Matter Annual 60
(size less than 10 24 hours 100
um) or PM10,
pg/m3
4. Particulate Matter Annual 40
(size less than 2.5 24 hours 60
pm) or PM2.5,
pg/m3
[
5. Ozone(03), 8 hours 100 100
pg/m3 1 hour 180 180
[
I
6. Lead (Pb) pg/m3 Annual 0.50 0.50
ELH 24 hours 1.0 1.0
o IR —
7. Carbon Monoxide 8 hours 02 02
(CO) mg/m3 1 hour 04 04
8. Ammonia (NH3) Annual 100 100
pg/m3 24 hours 400 400
///
9. Benzene (C6H6) Annual 05 05
pg/m3
//
10. Benzo(a) Annual 01 01
Pyrenc(BaP)
Particulate Phase
only ng/m3
//______/ //
11. Arse{r;/ic (As) Annual 06 06
ng/m3
//
12. Nickel (Ni) Annual 20 20
ng/m3
//

Note : Serial no. 1to 4 - Mandatory
Serial no. 5 to 12 As applicable for s

pecific type of industry.

X
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That, the occupier shall maintain the emission quality within the standard and the quantity, as follows:
SN I Parameter Standard
1 ;
’ Particulate Matter 600 mg/Nm3
3) That, t1 i
» (1€ occupier shall keep process effluent in close-circuit and the quality of effluent from other

sources | > : : : p
In conformity with the standard (s) and the discharge quantity as below:

LS N l Parameter Standard ‘\

4 That, the occupier shall dispose of solid wastes as follows:
/ SN ’ Waste Type Mode of Disposal \
1 Hazardous Carbonaceous Wastes | In co-processing in high
temperature furnaces or kilns

2 Hazardous Non-Carbonaceous In TSDF
Wastes

3 Non-Carbonaceous Non- As a substitute of Soil or Mineral
Hazardous solid wastes/ Mine
Over Burden

) That, the occupier shall keep D G Set(s) within acoustic enclosure and shall keep the height(s) of
exhaust pipe(s) as per Central Pollution Control Board norm.

6) That, the occupier shall install and maintain Central Ground Water Board/ State Ground Water
Directorate approved system of rain water harvesting-cum-ground water recharge and submit the

photographic view of the structures within a month.

(7) That, the occupier shall grow and maintain greenery of the project in the periphery and other available
spaces and shall continue enhancing its plant density and biodiversity.

8 That, the occupier shall submit environmental statement with supporting stoichiometric calculations
analyses reports, every year latest by 30th September of the next financial year.

) That, the occupier shall submit report(s) duly monitored and issued by an NABL accredited / ISO
9001:2008 and OHSAS 18001:2007 certified laboratory in compliance sub-para (2), (3), (4) and (5) of

paragraph 3 of this CTO yearly at required periodicity.

(10) That, this CTO is valid subjected to the validity of mining Lease/Mining .
Plan/Ecofriendly/Environmental Clearance, if applicable. In case of no renewal of Mining
Lease/Mining Plan, this consent shall be treated as revoked automatically.

(11) That, this CTO is issued from the environmental angle only and does not absolve the occupier from
other statutory obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility to comply with these conditions laid down in all other laws for the time-

being in force, rests with the industry/ unit/ occupier.
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(12) That, thi :
instit,utl::lg i?}'l;ﬁ)esglfsltl gftligtir:));lvgagc, a('ivet[fe:ydaffcct or jeopardize the legal proceeding , if any
‘s , instituted against ¢ ¢ iolati 1
provisions of the Act or the Rules made there und%:r.ns youiySe Shtc Board for violation of the

(13) 'll;gialtl;ttil;e olc\cupier shall comply with all applicable provisions of the Water (Prevention & Control of
e ?) ot, 1974; the Water (Prevention & Control of Pollution) Cess Act, 1977; the Air
ention & Control of Pollution) Act, 1981; and the Environment (Protcction) Act, 1986 and Rules
made there under.

liance of other statutory prescribed

4. That, this CTO shall not absolve the occupier from making comp
time being in force.

under any law or direction of courts or any other instrument for the

certificate submitted by the

5. That, this CTO is being issued on the basis of information/ documents/
tificates/undertaking given

unit. This CTO will be revoked if any of the information/documents/ccr
by the occupier is found false/ﬁctitious/forged in future.

6.  The Order shall be valid subject to compliance of all other legal requirements applicable to the unit.

7. The State Board reserve the right to revoke, withdraw or make any reasonable variation / change /

alteration in conditions of this consent.
o Digitally signed by
Rajlva Rajiva Kumar Sinha
Date: 2023.06.1 2

This is issued with the approval of the Competent authority K ;
umar Sinha 5ag23.0eg
[Rajiva Kot Biifhia]

Section Head, Dumka
Dated : 2023-06-12

Memo No. : J SPCB/HO/RN C/CTO-
16054268/2023/1033

p., Pratappur & Mansinghpur Stone Mine of M/S Four Star Stone

Copy to: Sri Ahidur Rahman, Pro
Works, At.Pratappur And Mansinghpur, Place + P.O.: Hiranpuf, District: Pakur/ Chief Inspector of

Factories, Ranchi/ Director of Industry, Govt of Jharkhand, Ranchi/ Director of Mines, Govt of Jharkhand,
Ranchi/ Deputy Commissioner, Pakur/ DFO, Pakur/ DMO, Pakur/ Regional Officer, _Re%i(onal citalysigned by Rai
va umar igitally signed by jiva

OfficecumLaboratory, Dumka for information & necessary action. I;an g:;*:;g‘;;ﬁgm B
ml’[‘ﬁajiva Kuni%t°Sinha]

Section Head, Dumka
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R
NS JHARKHA 88 |
¥ ND STATE POLLUTION CONTROL BOARD

TOWNSHIP AD
MINISTRA
Telephone: 065]_240085010;\1 BUILDING, HEC COMPLEX, DHURWA, RANCH
(Fax)/ 2400851/2400852/2401847/2400979/2400139 o

Ref No.: JSPCB
/HO/RNC/CTE-13066968/2022/241
Dated : 2022-06-05

Consent to Establish (CTE - :
 Smilersedfion®) (0f tl13) u.ndcl section 25 /26 of the Water (Prevention & Control of Pollution) Act, 1974
e Air (Prevention & Control of Pollution) Act, 1981 ’

1. Reference: Application (s) N
N t -~ 13066968 / dated :
e (‘s) 0 ated : 26/05/2022 of PRATAPPUR & MA
Ty ngrlz/grsc 532&186’{%&55)?1\}% V}IIOI_{KS, AHIDUR RAHMAN for consemsx.nrr?f]gr} iigtﬁ)n
B ion & Conreal of Polhation) Act, 19081 ollution) Act, 1974 and under section 21 of the Air

r 8 Documents Relied Upon:

(a) The content of Checklist Ref. No. 615 dated 06/05/2022 of the Site Selection Committee;

arance issued by SEIAA, Jharkhand vide Letter No. -
ct “Pratappur & Mansinghpur

b) The content of Environmental Cle
hpur, Thana: Hiranpur, Dist.:

EC/SEIAA/ZOZ]-22/2414/2021/ 136 Ranchi/ dated 23/09/2021 for the proje
Stone Mine of M/s Four Star Stone Works at Village: Pratappur & Mansing

Pakur, Jharkhand (2.65 Ha).”
) Lease deed dated 09/04/2022 valid up to 08/04/2032 for J.B.

No.: 71, 20 in Mouza: Mansinghpur and J.B. No.: 8, 7, 6,9, 4 in Mouza: Pratappur at Khesra No.: 54(P),
72/1542, 73, 594, 595, 596, 597, 616, 617, 618, 619, 620, 621, 622, 623 & 625 over an ared of 6.55 Acres

(2.65 Ha.) in favour of M/s Four star Stone Works, Prop: - Ahidur Rahman.

he District Mining officer, Pakur vide Memo No.
Plan & Progressive Mine Closure Plan and plates

(c) The content of Registered Land (Mine

(d) The content of Mine Plan Approval Letter issued by t
1505/M dated 27/08/2021 and Copy of Approved Mining

(maps) of the Approved mining Plan.
¢) The content of Distance Certificate issued by DFO, Pakur Forest Division vide letter No. 1659 dated
97/10/2016 certifying that the applied site is not a forest land, and the distance of mine lease area from the

notified forest Jand is more than 250m.

(f) The content of Distance Certificate issued by DFO, wildlife Division, Hazaribagh vide letter no. 1486
dated 30/07/2019 certifying that there is no any National Park, Wildlife Sanctuary and notified Bio-
i the battery point, the proposed_project is not situated in

Diversity Area located within 10 km distance from _
any ESZ. Distance of battery point from the notified Udhwa Lake Bird Sanctuary is 30,200m.

3. The consent is granted under section 25 /26 of the Water (Prevention & Control of Pol]ution) Act, 1974
lution) Act, 1981 to establish the project 1n

and under section 21 of the Air (Prevention & Control of Pol .
Mauza- PRATAPPUR AND MANSINGHPUR, P S -HIRANPUR, District-PAKUR as follows:

Period of CTE

Investment
(Rs)/ Year

Project Site-Area
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Before JB.No.: 71,20 | 6.55 2603 |
e J.b. No.. /1, . 455 Stone Boulder One
LExpansion in Mquza: Acres Lakhs 1,30,734 TPA, Stone the d}z/xfg rogrom
Mansinghpur (2.65 Chips 1,17,660.6 TPA issue

and J.B. No.: 8, Ha.) (392.202 TPD) and
7,6,9,4in Stone Dust 13,073.4
Mouza: TPA (43.578 TPD)
Pratappur at
Khesra No.:
54(P), 72/1542,
73, 594, 595,
596, 597, 616,
617, 618,619,
620, 621, 622,
623 & 625

(A) Specific Conditions:

1. That, the proponent shall implement plan of rainwater harvesting with establishment of the project.

2. That, the proponent shall make arrangement for reclamation of the mined out area and on that place tree
plantation shall be done as per the guideline of Department of Forest & Environment., Govt. of Jharkhand.

3. That, the proponent shall not alter the flow path or course of any river or stream or water body without
prior permission from the competent authority.

4. That, the proponent shall keep all the overburden within the lease hold area and shall keep in such a way
that no materials should get washed away during the monsoon beyond the lease hold area.

5. That, the proponent shall not at all use any sort of explosives for mining activities without obtaining
explosive license from Explosive Department.

6. That, the proponent shall supply raw material to only those crusher units or road making projects which
have a valid consent to operate of the Board and keep record thereof.

7. That, the occupier shall comply all the conditions of Environmental Clearance and submit the report to
the Board.

8. That, the proponent shall store all raw materials and products under shed and shall, as far as practicabl
s € al ¢ e’

do their processing and transfer under full pr i
s proof cover(s) and shall install dus
et ranf, ¢ st catchers over uncovered

9. Th . .
at, the proponent shall maintain register for production and dispatch and submit ret
: mit return to the Board

10. That, the proponent shall cover screen and crusher with steel or such oth
other m

of stone chips and dust with steel rin i
MEICHIDE g fitted rubber chute a aterial to cover th
matrial exit sid) by wind breing wal of sifabl heigh tnd shall cover the point from aj] sides ( e free fall
, except

, ponent Shal i N
I € pro l Carry out transportatlon Of Stone b0u1ders or (0)Y,
er burde 1
’et’@d
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12. That, the pro
proponent shall construct wind breaking wall of 10 ft. height f
t . height for crusher unit.

13. That, the
d proponent she ini .
ran e all do mining operations at lea
or water body. st 100 meters away from the bank of any river or

15. Ihat, the occupier i ie f th ne
p Sha“ Subn]“ A“]bl nt n()iSC 1CVC| |n0nit( ing issi i i
il ardl. yring report before commissioning of the mi

16. hat thc OccupiCI‘ Sh ll lnst'ﬂ] d y l i W ss1on
l ) a < 1 Og 111lSt t [)C alc i S iti ' u Clll. i
l h ! I l ,in h , hi I . y t r Sprmklcrs to Supprcs‘ thc fugltl € d st 1SS1

(B)

General Conditions :

(1) That, the occupier shall construct pucca (i) minim i ii
! um ten f
road and internal roads and shall keep the pregnises neat a:g cT:;: ﬁldt;?él;dary WA s

(2) That, the occupier shall install comprehensive enclosure (s) to cover the places of unloading of raw
materials, the equipments of their processing & transferring, the places of loading of products, by
roducts and wastes for prevention of fugitive emission and shall install such automatic inbuilt
system(s) that 1n house dust/ gases collect(s) and undergo (es) cleaning and clean air goes out.

m(s) that process flue gas(es) / process

(3) That, the occupier shall install such automatic inbuilt syste
ng height(s) as

gas(es) and undergo(es) cleaning and clean air go(es) out through the chimney(s), havi
per Central Pollution Control Board norm.

(4) That, the occupier shall have D G Set(s) of the standard as laid in the Environment (protection)
Rules, 1986 and shall install it (them) within acoustic enclosure (s) and shall keep the height(s) of

exhaust pipe(s) as per Central Pollution Control Board norm .

Pollution Control Board text to wastewater

ent as per Central _wast
from other sources 1n conformity with the

(5) That, the occupier shall impart treatm
and shall keep process effluent in close-circuit and effluent

standard (s).

(6) That, the occupier shall install Central Ground Water Board/ State Ground Water Directorate
approved system of rain water harvesting-cum-ground water recharge.
w water body (ies) / remove deposit(s) of existing water body(ies)

(7) That, the occupier shall create ne
shall maintain the wholesomeness of water.

and nearby stream(s) and pond(s) and

(8) That, the occupier shall grow greenery in the periphery and other available spaces and shall

continue enhancing its plant density and biodiversity.

(9) That, this CTE is valid subjected to the validity of mining Lease / Mining Plan / }Ecofricndlx/
Environmental Clearance, if applicable. In cas¢ of no renewal of Mining Lease/Mining Plan, this

consent shall be treated as revoked automatically.
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(10) That, this CTE is issued from the enviro >

other statutory obligations prescri ‘23
oy ribed iy
and complete responsibility to compl)'l lar(llﬁi t‘ Cg‘lnhcr law or any other instrument in force. The sole

being in force, rests with the industry/ uniy/ olé?:su(:) ;:é)nditions laid down in all other laws for the time
I.

(11) That, this CTE shall not in any w

ay, adversely affect or jeopardize the legal proceeding , if any,

instituted in the past or that could be , insti '
rovisions of the Act or the Rules nm,dlélfllllélrlécl(]in:é%z:lnst you by the State Board for violation of the

(12) That, the occupier shall comply with all appli > .
: ; all applicable prov f the Water (P tion & Cont
of Pollution) Act, 1974; the Water (Prevention & Conlrg] ofl sf:g;;flt?on)l%cs: /t.rcg, {3‘407': tll?::] Air s

(Prevention & Control of Pollution) Act, 1981; and the Environment (Protection) Act, 1986 and Rules

there under.
4. That, this CTE shall not absolve the occupier from making compliance of other statutory
¥rcscr1bcd under any law or direction of courts or any other instrument for the time being in
orce.
5 That, this CTE is being issued on the basis of information/ documents/ certificate submitted by

the unit. This CTE will be revoked if any of the information/ documents/ certificates/
undertaking given by the occupier is found false/fictitious/forged in future.

6. This order shall be valid subject to compliance of all other legal requirements applicable to the
unit.
T The State Board reserves the right to revoke, withdraw or make any reasonable variation /

change / alteration in condition of this consent.
This is issued with the approval of the competent authority

) Digitally signed pjRajiva Kumar Sinha]
Rajlva Rajiva Kumar Sinh&ection Head, Dumka

H Date: 2022.06.05
Kumar Smh o 18:20:37 +05'30'

Memo No. : JSPCB/HO/RNC/CTE- Bigieds: 20ESES0S

13066968/2022/241

Copy to : Sri Ahidur Rahman, Prop., Pratappur & Mansinghpur Stone Mine of M/S Four Star Stone Works,
At.Pratappur And Mansinghpur, Place + P.O.: Hiranpur, District: Pakur/ Chief Inspector of Factories,
Ranchi/ Director of Industry, Govt of J harkhand, Ranchi/ Director of Mines, Govt of Jharkhand, Ranchi/
Deputy Commissioner, Pakur/ DFO, Pakur/ DMO, Pakur/ Regional Ofﬁccr,R Regional Office-cum.

’ ? . i igitally si
Laboratory, Dumka for information & necessary action. ajlva Rojiva 'gus:nga[:es(ijniya

KU mar Sl n ha Date: 2022.06.05
[R 5t 18:21:01 +05'30"
ajiva Kumar Sinha]

Section Head, Dumks
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NSy
~=" TOWNSHIP ADM .
INISTI
Telephone: 0()51-{:;:3)2:J BUILDING, HEC COMPLEX, DHURWA, RANCH]
50 (Fax)/ 2400851/2400852/2401847/2400979/2400139 o

JHARKH T
AND STATR POLLUTION CONTROL BOARD

R . “ Je

Consent to operate (CT Ap ;
it f(' 0.) under section 25 /26 of the Water (Prevention & Control of Pollution) Act, 1974 and
of the Air (Prevention & Control of Pollution) Act, 1981 , o

1. %)glég]:‘l;‘:(;(n gl):}(\{:'\;c/({é(l)):zf-/{);l{é?g)‘l]ll}'ls/;/?\\lLW FOUR STAR STONE WORKS, Occupier Name
o —_ - b ) SAIN for consent under section 25 (1)(b)/25 (I ‘
(Prevention & Control of Pollution) Act, 1974 and under section 21(1) oftlfc)/(\iz (lfrgv)crg?i)(/)iﬁgggr?txr;cfr

Pollution) Act,1981..

2. Documents Relied Upon:

No JSPCB/HO/RNC/CTE-

nt of Consent-to-Establish (CTE) granted vide Ref
/157 Dated : 2022-03-28, for the production of Stone Chips 7,200 CFT/Day and Stone

total investment- Rs - 169 Lakhs, At,, Khata No.- 02,06, Plot No.- 273/P, 274, 275,
a, P S - Sivlidanga, District-Pakur of this is office.

JSPCB/HO/RNC/CTO-
Stone Dust — 800

(a) The conte
12624144/2022
Dust — 800 CFT/Day,
282/P;, Area- 1.40 Acres, At Mauza- Sivlidang
(b) The content of CTO was granted issued by the Board vide Ref No-

18368850/2024/396 Dated: 2024-03-13 production of Stone Chips 7,200 CFT/Day and
CFT/Day valid till 31/05/2025 of this is office.

ment.; - (i) Affida
ated 24.03.2025, land given by Mangal
a 01 Bigha 08 Katha 04 Dhur Mauza—

vit for Land rent mutual agreement made on
Kisku to Abdul Gaffar

(c) The content of Two Land Rent Agree
SIULIDANGA, P S -

24.03.2025 and entered in Notary, Pakur d

Khan of J.B. No 06 Plot No.-282/P, 275 Are

HIRANPUR, District -PAKUR for 04 years, 11 on rent.

on 24.03.2025 and entered in Notary, Pakur dated
Plot No.-273, 274 Area 02

avit for Land rent mutual agreement made
aya Tudu to Abdul Gaffar Khan of J.B. No 02
-HIRANPUR, District -PAKUR for 04 years, 11 on

(ii) Affid
SIULIDANGA, P S

24.03.2025, land given by Sug
Bigha 16 Katha 05 Dhur Mauza—
rent.

ated 28.03.2025 of Regional Office,

(d) The content of Inspection Report (I/R) vide Ref No.564 on D

Dumka.
fno 1415 dated 17.04.2025 stating that the procurement of raw material

f) The content of affidavit vide re
will be done from mines having valid CTO.

er section 25 / 26 of the Water (Prevention & Control of Pollution) Act, 1974
Air (Prevention & Control of Pollution) Act, 1981 to operate the project in

3. The consent is granted und
HIRANPUR , District -PAKUR, as follows:

and under section 21 of the
Mauza -SIULIDANGA , P S -

Period of CTO

Investment Product & Capacity

Project Site-Area
(Rs)

Date of issue

Plot Nos. Area To
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pefore 1 ghata No.: 1.40 16
- pansior : Y
EXp NZO,(?gi]:I,(/gcsra Actes 9 Lakhs Stone Chips 7,200 31
274_ 2 , (As per CFT/Day and Stone S0e02
2827}’ y CTE) Dust — 800 CFT/Day

(A) Specific Conditions:

1. T hat, the Occupicr shall construct and maintain pucca bound mini
: ary wall of i
. e four sides. inimum ten feet height all

2. That, the occupier shall construct wind breaking wall of 10 ft. height
3. That, the occupier shall do regular cleaning & wetting of the ground within the premises.

4. That, the proponent shall store all raw materials and products under shed and shall, as far as
; practicable,do their processing and transfer under full proof cover(s) and shall install dust catchers over
uncoveredspace of processing and transfers.

5. That, the occupier shall construct metalled internal roads within the premises.
6. That, the occupier shall make sure that the Haul roads are properly maintained to keep control on
thesecondary emissions. Adequate number of sprinklers should be installed to suppress the dust.

7. That, the occupier shall install scientifically designed adequate number of sprinklers with

requisitehydraulic pressure and shall ensure that the sprinklers remained in operation during crushing period.

8. That the occupier shall ascertain that conveyor belts be covered /enclosed to avoid fugitive

emission,without side-gaps.

crusher with steel sheet or such other material, cover the free fall

9. That, the occupier shall cover screen,
tted rubber chute of suitable height.

ofstone chips and dusts with steel ring fi

10. That, the proponent shall carry out transportation of stone boulders in fully covered transport vehicles.

11. That, the occupier shall submit Ambient Noise level monitoring reports within the consent period.

12. That the occupier shall ensure that a proper green belt is to be developed surrounding the crushers.

13. That, the occupier shall submit compliance report on Board’s online Compliance Module before
120days prior to expiry date of this CTO or every year as per Board’s office order B-44, dated 11.07.2023.

14. That, the occupier shall submit applications for renewal of consent under section 25/26 of the

Water(P'revention & Control of Pollution) Act, 1974 and under section 21 of the Air (Prevention & Control
ofPollution) Act, 1981 again 120 days prior to the date of expiry of this consent with requisite fee
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pddocuments showing compliance of all of the above conditions.
a
J (5. That the unit shall not operate beyond the CTO validity period without obtaining valid CTO from Board.

16. That, the occupier shall construct pucca boundary wall on the rest side within 2 months timeline and
shé.lll intimate Board regarding the same.

General Conditions

®)

e)) That, the occupier shall maintain the National Ambient Air Quality Standard given below:
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Concentration in Ambient Air
SN Pollutant Time Weighted I : :
Aver ndustrial, Ecologically
verage Residential, Rural Sensitive Area
and Other Area (notified by
Central Govt.)
Q) ) (3) 4) (5)
1. Sulphur Dioxide Annual 50 20
(SO2), pg/m3 24 hours 80 80
2. Nitrogen Dioxide Annual 40 30
(NO2), pg/m3 24 hours 80 80
3. Particulate Matter "Annual 60 60
(size less than 10 24 hours 100 100
pm) or PM10,
pg/m3
4. Particulate Matter Annual 40 40
(size less than 2.5 24 hours 60 60
pm) or PM2.5,
pg/m3
5. Ozone(03), 8 hours 100 100
pg/m3 1 hour 180 180
0
6. Lead (Pb) pg/m3 Annual 0.50 0.5
( 24 hours 1.0 1.0
8 Carbon Monoxide 8 hours 02 0?
(CO) mg/m3 1 hour 04 04
8. Ammonia (NH3) Annual 100 100
pg/m3 24 hours 400 400
9. Benzene (C6H6) Annual 05 05
pg/m3
10. Benzo(a) Annual 01 01
Pyrene(BaP)
Particulate Phase
only ng/m3
11. Arsenic (As) Annual 06 06
ng/m3
12. Nickel (Ni) Annual 20 20
ng/m3

Serial no. 5 to 12 As applicable for specific type of industry.

(Note : Serial no. 1 to 4 — Mandatory
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(10)

(11)

P

hﬂt, the oC p. (4 a y S 1 w
am the i i t
8 « ¢ qUt nti y a 0“0
S S

SN Parameter
Standard *\

That, the occupier
shall keep pro
- > K cess effluent i :
sources in conformity with tl ot 1 © 0es<Sitonit s i
1¢ standard (s) c-circuit and the quality of ef
’ and the disches ic quality of effluent from other
scharge quantity as below:

l SN Parameter Stand
andard

That, the occupier shall dispose of solid wastes as follows:

SN Waste Type Mode of Disposal
1 Hazardous Carbonaceous Wastes | In co-processing in high
temperature furnaces or kilns
2 Hazardous Non-Carbonaceous In TSDF
Wastes

3 Non-Carbonaceous Non- As a substitute of Soil or Mineral

Hazardous solid wastes/ Mine
Over Burden

D G Set(s) within acoustic enclosure and shall keep the height(s) of

That, the occupier shall keep
llution Control Board norm.

exhaust pipe(s) as per Central Po

That, the occupier shall install and maintain Central Ground Water Board/ State Ground Water
n water harvesting-cum-ground water recharge and submit the

Directorate approved system of rain W
photographic view of the structures within a month.

the project in the periphery and other available

ow and maintain greenery of
d biodiversity.

That, the occupier shall gr
spaces and shall continue enhancing its plant density an

vironmental statement with supporting stoichiometric calculations

ber of the next financial year.

That, the occupier shall submit en
by 30th Septem

analyses reports, every year latest

BL accredited / 1SO

onitored and issued by an NA i
4) and (5) of

That, the occupier shall submit report(s) duly m !
9001:2008 and OHSAS 18001:2007 certified laboratory in compliance sub-para (2), (3), (

paragraph 3 of this CTO yearly at required periodicity.

validity of mining Lease/Mining .
if applicable. In case of no renewal of Mining

That, this CTO is valid subjected to the
as revoked automatically.

Plan/Ecofriendly/EnvironmemaI Clearance,
Lease/Mining Plan, this consent shall be treated

t absolve the occupier from
strument in force. The sole

That, this CTO is issued from the environmental angle only and does no
all other laws for the time-

other statutory obligations prescribed under any other law or any other in
and complete responsibility to comply with these conditions laid down in
being in force, rests with the industry/ unit/ occupier.
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‘ That, this CT: :
(12) That, this CTO shall not in an
instituted in the past or that cobllxl‘zage’ a(ii:setrifsgdaffem o

oy jeo ardi )
provisions of the Act or the Rules made there pardize the legal proceeding , if any,
u

against you i
Y you by the State Board for violation of the

(13) That, the occupier shall comply witt :
Pollution) Act, 1974; y with all applicable provisi :
) 74; the Water (Prevention & Con{)r(:)lvcﬁ’lgglsll(l)ti;(t)}rls &astsei\(grcl\g:’?’;lotﬂ &Acontrol of
3 y the AIr

4. That, this CTO shall not absolve the occupier fror i
, N . m making compli p
under any law or direction of courts or any other instrumgnt forp t;?cntciem(::fl?g:; isr:aftourtcoery prescribed

5, That, this CTO is being issued on the basis of information/ docu i
s " . ; 1 ments/ certificat i
unit. This CTO will be revoked if any of the mformation/documents/certi{iéal:ezlzgﬁg:? ltl:?d e
by the occupier Is found false/fictitious/forged in future. aking given

The Order shall be valid subject to compliance of all other legal requirements applicable to the unit.

7. The State Board reserve the right to revoke, withdraw or make any r b jati
alteration in conditions of this consent. ’ y reasond le variation / change

. Digitally signed by
Am rlta Amrita Mishra

Date: 2025.05.19

This is issued with the approval of the Competent authority Mishra 34 S
[Amrita Mishra]

Divisional Head, Dumka

Memo No. : JSPCB/HO/RNC/CTO- Dated : 2025-05-19

21896580/2025/1135

Mustak Sekh and Faruk Hussain, Partner, M/s New Four Star Stone Works, At.-

Sivlidanga,P.O. Hiranpur, District: Pakur/ Chief Inspector of Factories, Ranchi/ Director of Industry, Govt
of Jharkhand, Ranchi/ Director of Mines, Govt of Jharkhand, Ranchi/ Deputy Commissioner, Pakur/ DFO,
Pakur/ DMO, Pakur/ Regional Officer, Regional Office, Dumka for information & necessary action.

we  [Amrita Mishra]

Amrita Mishra O e a1 2530
Divisional Head, Dumka

Copy to:
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TOWNSHIP ADMINISTRATION
Telephone: 0651-2400850 (Fax)/ 2400851

222
JHARKHAND STATE POLLUTION CONTROL BOARD

BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004
/2400852/2401 847/2400979/2400139

Dated : 2022-03-28

Ref No.: JSPCB/HO/RNC/CTE-12624144/2022/157

Conscnt to Establis

and under section

Reference:

21 of the Air (Prevention & Control of P

WORKS, M
(Prcvcmion & Cont

25 /26 of the Water (Prevention & Control of Pollution) Act, 1974

h (CTE) under section
ollution) Act, 1981

TAR STONE
of the Water
Control of

§ NEW FOUR S

ler section 25 126
tion &

No.- 12624144/ dated : 14/03/2022 of M/

1 AND FARUK HUSSAIN for consent und

Application (s)
q
Jution) Act, 1974 and under section 71 of the Air (Preven

USTAK SEK
rol of Pol

Pollution) Act, 1981

(a) The content of Chec

The content

10/02/2022

(c) The co
dated 2
km distan
notified E

(d) The cont
Plot nos. —2
Plot nos. — 2

years and 1

and under s

Mauza- SITUL

—

Project

-

ntent of Distance
8/11/2021 certifying
ce from the proj
SZ Boundary 0

The consent is gra

]

Documents Relied Upon:

klist, Ref No. 304, Regional Officer, Regional Office, Dumka, Dated 09.03.2022.
ur Forest Division vide Letter No 310 dated

ficate issued by DFO, Pak
from RF/PF is 250m.

¢ of Project Location

0, Wildlife

of Distance Certi

certifying that the distanc
vide letter no. 2068

Z located within 1
cated outside the

Division, Hazaribagh
ry, ES
tis lo

Certificate issued by DF
that there is no any National Park, wildlife Sanctua

ect location and the applicd site for the proposed projec
£ the Udhwa Lake Bird Sanctuary..

No. 733 dated 05/07/2021 for JBno.—2,
d 05/07/2021 for JB no.— 6,

lidanga both valid for 4

1. No. 734 date
ly in Mauza Siu

nt agreement bearing Sl
B 16K 05D, bearing S
B0O8§K 04D respective

ent of two notarized land re
73/P, 274 over an arca o
g2/P, 275 over an arca 0
onths.

fl

Im

f Pollution) Act, 1974

ater (Prcvcntion & Control 0 :
tablish the project 10

of Pollution) Act, 1981 to €8
PAKUR as follows:

nted ‘u
ection 21 of the Air
IDANGA, P S -SIV

|

]
Period of CTE

product & Capacity

]

e —
—
Site-Area

e

Plot Nos.
-

[nvestment
(Rs)/ Year

//

One year from

Before
Expansion

Stone Chips 7,200
CFT/Day and Stone
Dust — 800 CFT/Day

the date of
issue

Khata No.: 02, 169 Lakhs

06; Khesra
No.: 273/P,
274,275,
282/P,
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(&) Specific Conditions:

ithin the premises;
. ound within th
. Cthe erounc
L. That, the occupier shall do regular cleaning & wetting 0! S

. I shall, as far as Practicap),
ler shed anc ;
oducts unc

aterials and pr .t o r uncovere
2. That, the proponent shall store all raw materials and | and shall install dust catchers ove d
¢ i3t

& . " - . o0V M(S
do their processing and transfer under full proof cover(s)
Space of processing and transfers.

L 1€ equipment.
_ n system of tl
3. That, the occupier shall install dust containment cum suppression sy

: ST s within the premises;
4. That, the occupier shall construct metalled internal roads withis I

i i 1e aforesaid conditions at the
5. That, the occupier shall submit photographs to establish the compliance of tl
time of submission of CTO application,

6. That, the Board will review Consent-to-Establish after finalization of DSR & if required necessary
modifications shall be made.

7. That, the grant of this Consent to Establish sl

Zone, notified or to be notified in future under
Sanctuary, etc.).

all be subject to regulations/ conditions of the Eco sensitive
EP Act, for any Protected Area (National Park, Wildlife

8. That, the application for CTO will be entertaine
arrangements for control/ mitigation of air polluti
sprinklers, pucca roads, peripheral plantation

d only after full compliance of conditions pertaining to

on such as boundary wall, wind breaking wall, water

and maintenance of tree species for creating green screen, etc,

9. That, the proponent shall carry out transportation of stone boulders in fully covered transport vehicles.

10. That, the occupier shall install online certified PM 10 analyser with onsite display and will provide
connectivity to JSPCB server.

11. That, the occupier shall instal] dry fog mist type water sprink|e

IS 10 suppre
from crushers & plying of heavy vehicles,

ss the fugitive dust emission

12, That, the occupier shall cover scre
cover the free fall of stone chips and dusts wih gtee
all sides (except material exit side)

en, erusher and conveyor with stee] s

[ ring fitted rubber chut
by wind breaking wall of sujt

heet or such other ma
¢ and sh
able heigh,

terial,
all cover the point from,

13. That, the occupier shall construct and maintain houn(l;u'y wall of min;
raw material, product and dust should be less than the height of boun(

(B) General Conditions :
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(2) That, the occupier shall install comprehensi
' I st prehensive enclosure (s
) Bl compre: | § s)toc
n;;t:lzglsszlg:jevsg:gsn}glrlts .oflh(,.n processing & lrunsf'crl'ing,(lIZc pﬁg\é(:r t?f e
g)’stem(s) that in house (i)le(\/c,],]lf(j{\ of fugitive emission and shall inqu;llosuol?dmg S oot by
se dust/ gases collect(s) and undergo (es) clcaning 1}1dcclg}1]tomatlc inbuil
¢ an air goes out,

oading of ray

(3) That, the occupier shall install such automatic inbui

8 stall « ¢ matic inbuilt system(s) that
gas(es) and undcrgo(cs) cleaning and clean air go(cs) out lhrougls l%lc chil? Ty e gas(cs) / process
per Central Pollution Control Board norm. mney(s), having height(s) as

(4) That, the occupicr shall have D G Sel(s) of the standar id i

shall h: Sel(s standard as laid in the Envi i
Rules, 1986 and shall install it (them) within acoustic enclosure (s) and slllzal;lvll:coé1 n:;:]nttfp_rotccnon)
exhaust pipe(s) as per Central Pollution Control Board norm . p the heighi(s) of

as per Central Pollution Control Board text to wastewater

(5) That, the occupier shall impart treatment
and effluent from other sources in conformity with the

and shall keep process effluent in close-circuit
standard (s).

(6) That, the occupier shall install C entral Ground Water Board/ State Ground Water Directorate
approved system of rain water harvesting-cum-ground water recharge.

new water body (ies) / remove deposit(s) of existing water body(ies)

(7) That, the occupier shall create
and shall maintain the wholesomeness of water.

and nearby stream(s) and pond(s)

(8) That, the occ_upie;r shall grow greenery in the periphery and other available spaces and shall
continue enhancing its plant density and biodiversity.

(9) That, this CTE is valid subjected to the validity of mining Lease / Mining Plan / Ecoftiendly /
Environmental Clearance, if applicable. In case of no renewal of Mining Lease/Mining Plan, this
consent shall be treated as revoked automatically.

vironmental angle only and does not absolve the occupier from
nt in force. The sole

other law or any other instrume
er laws for the time

(10) That, this CTE is issued from the en
ditions laid down in all oth

other statutory obligations prescribed under any
and complete responsibility to comply with these con
being in force, rests with the industry/ unit/ occupier.

(11) That, this CTE shall not in any way, adversely affect or jeopardize the legal proceeding , if any,
Board for violation of the

instituted in the past or that could be , instituted against you by the State
provisions of the Act or the Rules made there under.

(12) That, the occupier shall comply with all applicable provisions of the Water (Prevention & Control
of Pollution) Act, 1974; the Water (Prevention & Control of Pollution) Cess Act, 1977; the Air
Act, 1981; and the Environment (Protection) Act, 1986 and Rules

(Prevention & Control of Pollution)
there under.

ance of other statutory

i from making compli t Y .
for the time being In

That, this CTE shall not absolve the occupie
other instrument

prescribed under any law or direction of courts or any
force.

asis of information/ documents/ certificate submitted by
of the information/ documents/ certificates/
se/fictitious/forged in future.

That, this CTE is being issucd on the b
the unit. This CTE will be revoked it any
undertaking given by the occupier is found fal
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This order shall be val

The State Board reserves tl
change/ alteration 1

Memo No. : JSPCB/HO/RNC/CTE-
12624144/2022/157

225 2

requirements applicable to the =

i ] or legal
id subject to compliance of all other leg

in condition of this consent.

ssued with the :||)p|'m':ll of the competent authority
Digitally signed by

Rajiva Rajiva Kumar Sinha
Date: 2022.03.28

Kumar Sinhe rseiis
Section Head, Dumka

Dated : 2022-03-28

Copy to : Mustak Sekh and Faruk Hussain, Partner, M/s New Four Star Stone Works, At.-Sivlidanga, P.O.:
Hiranpur, District: Pakur/ Chief Inspector of Factorics, Ranchi/ Director of Industry, Govt of Jharkhand, -
Ranchi/ Director of Mines, Govt of Jharkhand. Ranchi/ Deputy Commissioner, Pakur/ DFO, Pakur/ DMO,

Digitally signed by -

Pakur/ Regional Officer, Regional Office, Dumka for information & necessary actiorRajiva Rajiva Kumar Sinha

Kumar Sinha Pate: 2022.03.28
15:06:51 +05'30'

[Rajiva Kumar Sinha]
Section Head, Dumka
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| JHAT ‘:{;ND STATE POLLUTION CONTROL BOARD

P ADM
TOWNSTGIC hon;_T\IOIE;R;EIOON BUILDING, HEC COMPLEX, DHURWA, RANCHI
SRISHES S 850 (Fax)/ 2400851/2400852/2401847/2400979/2400139 .

e 1SPCB/HO/RNC/CTO-19783393/2024/1562
Dated : 2024-10-09

R

Consent t0 operate (CTO) under section 25 /26 of the Water (Prevention & Control of Pollution) Act 1974
cl, and

der section 21 of the Air (Prevention & Control of Pollution) Act, 1981

un

1. Application (s) dated 2024-07-12 of M/S NEW FOUR STAR STONE WORKS, Occupier Name :ABDUL

GAFFAR for consent under section 25 (1)(b)/25 (1) (c)/26 of the Wat :
Pollution) Act, 1974 and under section 21(1) of the Air (Prevention 'zl&c(ngr)l;?(‘)/lc?)tfl?’21%15(;)‘?)1?1‘—:){98l

2. Documents Relied Upon:

(a) The content of inspection report Ref. No. 1668 dated 23.08.2024 f Regi gi
< Board, Dumka. of Regional Officer, Regional Office

Cum Laboratory, J1.S.P.C.

(b) The content of Environme

EC/SEIAAJZOZ
Four Star Ston€ Works at Khata No.
Hiranpur, District: Pakur, Jharkhand (1.72 Ha)”.

(c) The content
28.09.2019 certifying that the distance of project

under no mining Zone.

(d) The content of Distance
dated 10/10/2019 cert'ifying that there is no any

km distance from project loca
ESZ. '

(e) The content of Lease deed dated 04.0
upto 18.05.203 1.

(f) The content of Consent to Establish (CTE) Ref No.:

19.10.2021.

g) The content of Consent to Operate (CTO) Ref No.J SPCB/RO/D
81,138 TPA, valid upto-

2023-09-21 for production of Stone Boulder-

3. The consent is granted under section 25 / 26 of the Water (Pre

and under section 21 of the Air (Prevention & Control of P
Mauza -SIULIDANGA NO 67,P8S -HIRANPUR, District -

ntal Clearance issued by SEIAA, Jhar
0-21/2295/2021/156 dated 27/01/2021 for the projec

of Distance Certificate issued by DFO, Pakur F
i location from

Certificate issued by DFO, Wildlife Division,
National Park, wildlife San

tion and the proposed project does
6.2021 for 276 TO 281, 282/P, 287 oV

JSPCB/HO/RNC/CTE-10636908

vention & Control of P
Act, 1981 to operate the project 1n

ollution)
as follows:

PAKUR,

i .
Project Site-Area Investment Product & Capacity Period of CTO
‘ (Rs)
/___//
Plot Nos. Area Date of issué
R
I

khand vide letter no. —
t “Siulidanga Stone Mines of New

6, plot no. 276 TO 281, 282/P, 287 at Mauza: Siulidanga, PS -

on vide letter No 1165 dated
RE/PF is 250

m & the area does not comes

Hazaribagh vide letter No 2169
ctuary, ESZ located within 10
not come under prohibited category 0

er an area of 1.72 Ha. valid

/2021/272 Dated :

MK/CTO-16SI4195/2023/17S Dated :
30/09/2024.

ollution) Act, 1974
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Before Mauza . [ ooo

Expansion Siulidanga No. (1472251‘121 330.10 Lacs Stone Boulder - 30/09/2026 LR ,
— 67, Plot No. Acre) 81,138 TPA \ N’
276 TO 281, . \ 3
282/P, 287, K

(A) Specific Conditions:

1. That this consent is being issued on the basis of information/ documents/ certificate submitted by the unit.
The consent may be revoked automatically in case of any wrong information/ documents/ certificate found
ever after.

2. That, the occupier shall do sprinkling of water regularly on haul roads and dusty areas.

3. That, The Occupier shall maintain good house keeping and contribute Pradhan Mantri Sawachh Bharat

Abbhiyaan in your mines locality.

4. That, the occupier shall submit Ambient Air Quality Report & Noise Level Monitoring Report within

consent period.

5. That, the occupier shall supply Stone Boulder only to those stone crushing units which have valid Consent

to operate order from the Board and shall maintain record of it and shall show the record to the Inspecting

Officer at the time of inspection.

6. That, the occupier shall make agreement with transporters to transport stone boulder in fully covered and

leak proof vehicles.

7. That, the occupier shall preserve live soil of the mine(s) and shall reclaim mined out areas by tilling it

(them) with over burden and live soil and shall do tree plantation over it (them). In no case live soil shall be

stored out of mine lease area and report to J.S.P.C. Board.

8. That, the occupier shall maintain the planted trees & continue plantation shall be done.

9. That, the occupier shall comply all the conditions mentioned in Environmental Clearance and submit the

compliance report within stipulated time i.e. six monthly report.
10. That this grant of consent shall not absolve the project proponent from making compliance of other

statutory obligations prescribed under any law or direction of courts or any other instrument for the time

being in force.
11. That, the occupier Shall Submit Production figure of the Boulder duly certified by DM.O. wi h

: > VLU, wiit i
consent period. il

the occupier shall supply Stone Boulder only to those stone crusher unitg v,

ding & have valid Consent to Operate from Board and shall maintajy, r hich €stablish Within 5
: e

12. That,

G Scanned with OKEN Scanner
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d to the Inspecting Officer at the time of inspection.
o

3. That, the occupier shall comply all the general & specific conditions of Consent to Operate and shall
_d;mit compliance report to the Board every year.

SU

he occupier shall submit application for renewal of consent under section 25/26 of the Water

Control of Pollution) Act, 1974 and under section 21 of the Air (prevention & Control of

981 again 120 days prior to the date of expiry of this consent with

pliance of all of the above conditions.

14, That, t
revention &

Pollution) Act, 1.
documents showing com

General Conditions :

(B)

(M That, the occupier shall maintain the National Ambient Air Quality Standard given below:

(% Scanned with OKEN Scanner
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Time Weighted

Concentration in Ambient Air

Ecologically

SN Pollutant Average gg;;grl‘;:};], Rurel ?entsiiéig';@rea \\\
o
and Other Area é‘cntral Govt.) \'\
) €)) 3) 4
1. Sulphur Dioxide Annual 50
(802), pg/m3 24 hours 80
2. Nitrogen Dioxide Annual 40
(NO2), pg/m3 24 hours 80
3. Particulate Matter Annual 60
(size less than 10 24 hours 100
pm) or PM10,
pg/m3
4. Particulate Matter Annual 40
(size less than 2.5 24 hours 60
pm) or PM2.5,
pg/m3
5. Ozone(03), 8 hours 100
pg/m3 1 hour 180
6. Lead (Pb) pg/m3 Annual 0.50
24 hours 1.0
7. Carbon Monoxide 8 hours 02
(CO) mg/m3 1 hour 04
8. Ammonia (NH3) Annual 100 100
pg/m3 24 hours 400 400
9. Benzene (C6H6) Annual 05 05
pg/m3
10. Benzo(a) Annual 01 01
Pyrene(BaP)
Particulate Phase
only ng/m3
I1. Arsenic (As) Annual 06
ng/m3
12. Nickel (Ni) Annual 20
ng/m3

Note : Serial no. 1 to 4 —- Mandatory
Serial no. 5 to 12 As applicable for specific type of industry
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Ndl, WS

SN Parameter
Standard

1 Particulate Matter

600 mg/Nm3

That, the occupier shall keep process effl i

o . 3 S8 uent in close-circuit ¢ ’

sources in conformity with the standard (s) and the (liqgll:'\cr‘;;(t; ((‘lr(l,(lr:lt]'f (1unllnt)l/ of effluent from other
o antity as below:

SN Parameter .
Standard

1 Total Suspended Solids NA

That, the occupier shall dispose of solid wastes as follows:

—
SN Waste Type Mode of Disposal
1
1 Hazardous Carbonaceous Wastes | In co-processing in high
temperature furnaces or kilns
2 Hazardous Non-Carbonaceous In TSDF
Wastes
——
3 _ | Non-Carbonaceous Non- As a substitute of Soil or Mineral
Hazardous solid wastes/ Mine
Over Burden

That, the occupier shall keep D G Set(s) within acoustic enclosure and shall keep the height(s) of
exhaust pipe(s) as per Central Pollution Control Board norm.

round Water

and maintain Central Ground Water Board/ State G
and submit the

That, the occupier shall install ¢
Directorate approved system of rain water harvesting-cum-ground water recharge

photographic view of the structures within a month.

of the project in the periphery and other available

That, the occupier shall grow and maintain greencry project 1
and biodiversity.

spaces and shall continue enhancing its plant density

That, the occupier shall submit environmental gtatement with supporting stoichiometric calculations
analyses reports, every year latest by 30th September of the next financial year.

duly monitored and issued by an NABL accredited / 1SO

That, the occupier shall sub i 5
pier shall submit repori(s) mpliance sub-para (2), (3), (4) and (5) of

9001:2008 and OHSAS 18001:2007 certified laboratory in ¢0
paragraph 3 of this CTO yearly at required periodicity.

'Il;{lat, this CTO is valid subjected to the validity of mining Lease/Mining .
an/Ecofriendly/Environmental Clearance, if applicable. In casc of no renewal of Mining

Lease/Mining Plan, this consent shall be troated as revoked automatically.
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he occupier from
n force. The sole

ilanglc only and does not absolve th
aws for the time-

her law or any other instrument i

That, this CTO is issued from the cnvironmcn%l
wn in all other |

(11
other statutory obligations prescribed under any other lay .
and complete responsibility to comply with these conditions laid do

being in force, rests with the industry/ unit/ occupier.

ardize the legal proceeding , if any,

That, this CTO shall not in any way, adversely affect or jeop ing ,
ate Board for violation of the

(12)
instituted in the past or that could be , instituted against you by the St
provisions of the Act or the Rules made there under.

That, the occupier shall comply with all applicable provisions of the Water (Prevention & Control of

(13)
Pollution) Act, 1974; the Water (Prevention & Control of Pollution) Cess Act, 1977; the Air
(Prevention & Control of Pollution) Act, 1981; and the Environment (Protection) Act, 1986 and Rules

made there under.

That, this CTO shall not absolve the occupier from making compliance of other statutory prescribed
under any law or direction of courts or any other instrument for the time being in force.

5. ﬂlii:f,,]f'hfs (Cj%()) isv.bcing issucd on the basis of information/ documents/ certificate submitted by the
. This will be revoked if any of the information/documents/certificates/undertaking given

by the occupier is found false/fictitious/forged in future.

6. TI i ; "
1e Order shall be valid subject to compliance of all other legal requirements applicable to the unit.

7. The State Board reserve the ri
e r i iati
alteration in Condifiune or thisl%!)l:l :g nr:voke, withdraw or make any reasonable vanatnon / change /
. Digitally signed by Amit Kumar

A m | t K UMmar pate: 20241009 11:29:21

This is issued with the approval of the Competent authority +05'30°
[Amit Kumar]

Section Head, Dumka

Memo No. : JSPCB/HO/RN -
197853055070 o C/CTO Dated : 2024-10-09

Copyto:  M/S New Four Sta
r Stone Works, Mouza- Siulid i
¥ , 1danga, PO.- Hiranpur, Dist.- i
= rl;itlli}s',s iGovernment of J.harkhand, Ranchi/ Director of Mines, Government olf?Jlrl’alr)kﬁt. ;) ! ]_)lreCtor o
o c}rlllcr,k Pakur/ Chief Inspector of Factories, Ranchi/ D.F .0., Pakur/ D.M.O.. P inu o ey
Iy, Jharkhand State Pollution Control Board, Ranchi for information & ne:ce.s, ot Vember
sary action.

. Digitally signed by Amit Kumar ~ [Amit Kumar]

A m |t Ku M AT Date:2024.10.09 112039 Section Head, Dums,

+05'30'

@ Scanned with OKEN Scanner



232 1%

JHARKHAND STATE POLLUTION CONTROL BOARD

TOWNSHIP ADMINISTRATION BU B

ILDING, HEC COMPLEX v CH
gt , iX, DHURWA, RAN
Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139 S

RefNo.: JSPCB/HO/RNC/CTE-10636908/2021/272 S
ated : 2021-10-19

Consent to Establish (CTE) under scction 25 /26 of the Water (Prevention & Control of Pollution) Act 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 ’

1.  Reference: Application (s) No.- 10636908 / dated : 04/10/2021 of M/S N i
n i ated : ( EW FOUR S 5 2
WORKS, ABDUL GAFFAR for consent under section 25 /26 of the Water (Prcvcnt[i{on Iz‘rc(oﬂr(;}\]oljf
Pollution) Act, 1974 and under section 21 of the Air (Prevention & Control of Pollution) Act 1981

2. Documents Relied Upon:

(a) The content of check list Ref. No. 1047 dated 07.08.2021 of Regional Officer, Regional Office-Cum-

Laboratory, J S.p.C.Board, Dumka.

The content of Environmental Clearance issued by SEIAA, Jharkhand vide letter no. =
oject «Gjulidanga Stone Mines of New

(b)
EC/SElAA/2020-21/2295/2021/ 156 dated 27/01/2021 for the pr
Four Star Ston¢ Works at Khata No. 6, plot no. 276 TO 281, 282/P, 287 at Mauza: Sjulidanga, PS -

Hiranpur, District: Pakur, Jharkhand (1 .72 Ha)”.

of Distance Certificate issued by DFO, Pakur Forest Division vide Jetter No 1165 dated

ion from RF/PF is 250 m & the area does not comes

(c) The content
f project locatt

78.09.2019 certifying that the distance 0
under no mining zone.

d by DFO, wildlife Division, Hazaribagh vide Jetter No 2169
National Park, wildlife Sanctuary, ESZ located within 10

(d) The content of Distance Certificate issue
oject does not come under prohibited category of

dated 10/10/2019 certifying that there is no any
km distance from project location and the proposed pr

ESZ.

¢) The content of Lease deed dated 04.06.2021 for 276 TO 281, 282/P, 287 over an ared of 1.72 Ha. valid

upto 18.05.2031.

ol of Pollution) Act, 1974

3. The consent is granted under section 25 / 26 of the Water (Prevention & Contr
to establish the project 1n

21 of the Air (Prevention & Control of Pollution) Act, 1981

and under section
Mauza- STULIDANGA NO 67, P S -HIRANPUR, District-PAKUR as follows:
. ———
Project Site-Area Investment Product & Capacity period of CTE
(Rs)/ Year
Pl //—-———
Plot Nos. Area
—— //
Before, Mauza: |72 Ha, | 330.10Lacs | Stone Boulder of Six month
xpansion Siulidanga No. (4.25 capacity 81, PA from the date
— 67, Plot No. Acre) of issue
276 TO 281,
282/P, 287, L—/’J/‘/__]

34 g
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: le variation/
1. The State Board reserves the right to revoke, withdraw or make any reasonab

change / alteration in condition of this consent.

. e s " g thorit
This is issued with the approval of the competent authority Digitally signed by

RAJIVA RAJIVA KUMAR SINHA
Date: 2021.10.19
KUMAR SINHA 2050 a0
(Rajiva Kumar Sin a
Section Head, Dumka

Memo No. : JSPCB/HO/RNC/CTE- Dated : 2021-10-19

10636908/2021/272

Copy to : Shri Abdul Gaffar, Prop., M/S New Four Star Stone Works, Mouza- Sjulidanga, PO.- Hiranpur,
Dist.- Pakur / Director of Industry, Government of Jharkhand, Ranchi/ Director of Mines, Government of
Jharkhand, Ranchi/ Deputy Commissioner, Pakur/ Chief Inspector of Factories, Ranchi/ D.F.O., Pakur/
D.M.O., Pakur / Regional Officer, Jharkhand State Pollution Control Board, Dumka for information &

] Digitally signed by
necessary action. RAJIVA RAJIVA KUMAR SINHA -

KUMAR SINHA Pate: 20211009
(Rajiva Kumllsf'd'g{ﬁﬁ%‘)m
Section Head, Dumka
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(2) That, the occupier shall i
1at, I install com i '
aaterials, theeng | prc_hcnsxvc enclosur
T b nls o hf procesing & ramtoing, e s o ong of o by
D etem(s) that in | ugitive emission and i b S
(s) 19usc dust/ gases collect(s) and undergo (c:)hgllcl:':ﬁfﬁ;;”';l:lmlaumn'muc ot '
t and clean air goes out.

(3) That, the occupier shall ins a s e oce
That, she tall such automatic inbuilt sy g p
LWy fEo(es) clcaning an automatic inbuilt system(s) that process flue ga

gas(es 'ltndl unldlcutgi Ones lc“er'l] g"l dnclcl.';n air go(es) out through the chimney(s), havinsé hsgi/gh{(s) :ss

4) That i
I(hzlcsjal ,92811603(:1(:; lslg:lcl{ lsl?sz:!lll:]?tv((ihlzlg) ?\?itt(lfi)nozfcthc S{_tandarld as laid in the Environment (protection)
N ‘ ou o
exhaust pipe(s) as per Central Pollution Control Bf)z:?dc:gr?slfrc (8):énd hall keep tre heighi(s) of

- " A . [¢ Oﬂr(l L

standard (s).

(6) That, the occupier shall install Central Ground Water B i
’ oard/ State G
approved system of rain water harvesting-cum-ground water recharge. round Water Directorate

the occupicr shall create new water body (ies) / remove deposit(s) of existing water body(ies)

(7) That,
y stream(s) and pond(s) and shall maintain the wholesomeness of water.

and ncarb

hat, the occupier shall grow greenery in the periphery and other available spaces and shall

@) T
plant density and biodiversity.

continue enhancing its

Mining Plan / Ecofriendly /

CTE is valid subjected to the validity of mining Lease /
ing Lease/Mining Plan, this

| Clearance, if applicable. In case of no renewal of Min
d as revoked automatically.

(9) That, this
Environmenta
consent shall be treate

d does not absolve the occupier from
her instrument in force. The sole

(10) That, this CTE is issued from the environmental angle only an
n in all other laws for the time

other statutory obligations prescribed under any other law or any ot
and complete responsibility to comply with these conditions laid dow.
being in force, rests with the industry/ unit/ occupier.

ely affect or jeopardize the legal proceeding , if any,

(11) That, this CTE shall not in any way, advers
instituted in the past or that could be , instituted against you by the State Board for violation of the

provisions of the Act or the Rules made there under.

Water (Prevention & Control
ess Act, 1977; the Air

all comply with all applicable provisions of the
ection) Act, 1986 and Rules

(12) That, the occupier sh

of Pollution) Act, 1974; the Water (Prevention & Control of Pollution) C
(Prevention & Control of Pollution) Act, 1981; and the Environment (Prot
there under.

iance of other statutory

making compl 0
ument for the time being In

That, this CTE shall not absolve the occupier from
prescribed under any law or direction of courts or any other instr

force.

n the basis of information/ documents/ certificate submitted by
of the information/ documents/ certificates/

That, this CTE is being issued o
d false/fictitious/forged in future.

the unit. This CTE will be revoked if any
undertaking given by the occupier is foun

1 other legal requirements applicable to the

Thjts order shall be valid subject to compliance of al
unit,
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(A)

Specific Conditions:

1. That the OCcupier g}

. lan.
nining P
approved 1
all Teclaim e mined out area as per app

2. That the o

truct toe wall around
S
dump site, "

CCupier sha)) kee
arland g,

3 1 & con
: Fmining plm
P the OB dump at dump site as per mi

ain witpy Settling pits & maintain properly.

3. That the oce

Upier shy]) maint
technique,

. riate
th approp
. round wi
ain Premises neat & clean and wetting of the g

: separately.
> That the oceupier shall keep the live soil in proper way at appropriate place sep

6. That, the Occupier shal) comp]

: learance and
y all the general & specific conditions of Environmental Cle
shall submit Ieport to the Boarq.

i remises to
7. That, the occupier shall insta]] fixed type water sprinklers to cover all dusty p.lalcc;s rl(x)ldtllllft :and S
impart water Spraying intermittently and during loading, unloading of raw materias o

i i i ard.
8. That, the occupier shall maintain register for production and dispatch and submit return to the Bo

hat, th ier shall not at all use any sort of explosives for mining activitjes without obtaining
- That, the occup . |
19icense from the explosive department and submit the copy to the Board
This CTE shall be valid till the date of DSR is prepared and approved by the com
10. This

petent authority anq
fter finalization of DSR if required necessary modification shall be made.
after fina

i licable provisions of the Water (Pl'cvcntion
ier shall comply with all app
11. That, the occupier s

& Contro] of
' i S Act, 1977: the Aj
tion & Control of Pollution) Cess , :
P i 74; the Water (Preven
ollution) Act, 1974;

r (Preventi(m &
llution) Act, 1981; and the Environment (Protection) Act, 1986 and Rules there under.
on a :
Control of Polluti |
(B) General Conditions :
o ks ten feet high boundary wa| and (ii) appyo
. struct pucca (i) minimum h bou, o

O ot o occlug'c:(rhs l;{rlllé (s:ggll keep the premises neat and clean and tidy

road and internal roads
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Ref No. JSPCB/RO/DMK/CTO-18674731/2024/97

TOWNSHIP ADMINISTRATION BUILDING HEC com
Telephone: 0651-2400850 (Fax)/ 240085 ]/2400852/2401 847/2400979

Dated : 2024-04-06

Consent to operate (CTO) under section 25 /26 of the Water (Prevention & Control of p luti
under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 Oflution) Act, 1974 ang

Application (s) dated 2024-03-97 of M/SJAY GURU STONE w :
SIEIEKH for consent undqr section 25_ (l)(b)/25 (1) (€)/26 of the W(z)liilr((sl;r(c)\fgrl]ltl::;r zag]c ot L :
Act, 1974 and under section 21(1) of the Air (Prevention & Control ofl’ollution) Act lggirol SFS o

Documents Relied Upon:

a) The content of inspection report Ref no.- 593 dated 04.04.2024 of Regi :
éx)lm-Laboratory, J.S.P.C. Board, Dumka. of Regional Officer, Regional Office-
(b) The content of Environmental Clearange_vide Ref. EC letter No.- 15 1/DEIAA, dated 19.08.2017 i
by DEIAA, Pakur, Jharkhand for Stone Mining for proposed site / Plot No.369, 379, 380, 382, 3837P1,Ssucd

384/P, 387/P, 389/P & 390/P as per EC, Khata No.-02,09, 48, 51, 60 & 68, (Area-07.35 Acres or 02.97 Ha)
At+ Mauza- Mansingpur, P.O.- Hiranpur, Distt.- Pakur for capacity of production of stone boulders -499

TPD.

(c) The content of mining lease deed Nos. 2058/2032 for stone mining from 22.09.2017 to 21.09.2027 for
same Khata Nos., Plot Nos. and area, as mentioned in EC with Tracing site map of land signed by

Proponent, DMO & DC, Pakur.

(d) The content of Pakur Forest Division letter No. 1195 dated 01.08.2016 which shows that the minimum
distance of proposed site is more than 250 Mtrs away from Notified forest boundary and there is no any

National Park, Sanctuary & Bio-diversity area within 10 KM radius.
(e) The content of Consent to Established (CTE),Ref No. JSPCB/HO/RNC/CTE-1972508/2018/277 dated

22.03.2018
(f) The content of Consent to Operate (CTO), Ref No. JSPCB/RO/DMK/CTO—I7441801/2023/223 Dated :

2023-12-27.

The consent is granted under section 25 / 26 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate the project in
Mauza -MANSINGHPUR , P S -MANSINGHPUR , District -PAKUR , as follows:

Project Site-Area [nvestment Product & Capacity Period of CTO
(Rs)
Plot Nos. Area Date of issue
To
]
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Before Khata No.- 07.35 r7280.)0 Lacs Stone Boulders - 499 27/04/202¢6 ~\

‘ 02,09, 48, 51, Acres 0r2 3 TPD
Expansion 60 & 68, Plot 02.97 '
No.- 369, 379, Ha
380, 382,

383/p, 384/P,
387/P, 389/P &
390/P

A) Specific Conditions:

1. That, the occupier shall make

agreement with transporters to transport stone b i
: oulder
leak proof vehicles; il coverednd

2. That, the occupier shall do mining activities only if, mining lease has valid time validity.

3. That, the occupier Shall Submit Production fi

: gure of the Boulder duly certified by D.M.O, within consent
period.

4. That, the occupier shall supply Stone Boulder only to those stone crusher units which have valid Consent

to Operate order from Board and shal] maintain record of it and show the record to the Inspecting Officer at
the time of inspection;

5. That, the occupier shall preserve live soil of the mine(s) and shall reclaim mined out areas by filling it
(them) with over burden and live soil and shall do tree plantation over it (them). In no case soil be stored out
of mine lease area and report to J.S.P.C. Board.

6. That, the occupier shall reclaim mines out area regularly and do tree plantation in at least 33% of the
space preferably along the periphery and in vacant space.

7. That, the occupier shall not use any sort of explosives for mining activities without obtaining explosive
license from Explosive Department.

8. That, the occupier shall maintain the compliance status failing which CTO will be revoked or
environmental compensation will be levied.

9. That the occupier shall provide information to JSPCB regarding temporary discontinue/ under
suspension/closed and accident or other unforeseen act or event of the unit,

10. That, the Board will review Consent-to-Establish after finalization of DSR & if required necessary

modifications shall be made.

11. That, the occupier shall not do mining activities beyond 27.04.20261u§til t(lilc occupier has (have)
- ’ i rd.

obtained Consent to Operate from the Jharkhand State Pollution Control Boa

12. That, the occupier shall submit compliance report on Board's online Compliance Module before 120
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Jays prior 0 expiry date of this CTO or every year.

3. That, the occupier shall submit compliance report of CTO Conditi
nditions every
year to the Board.

jer shall carry out mining activi .
p Y g activity at a minimum distance of 100
meter away from
the

14. That, the occu
r stream or water body.

pank of any river O

|5, That, the occupier shall submit ambient air quality and Noise level monit
g nitoring reports every si
ry six month to

the board.

r shall comply all the general & specific conditions of Environmental Cl

't ix al Cleara

rt every six months to the Board and shall keep their annual pro dUct?:: ax-]::] ‘
witnimm

ronmental Clearance.

16. That, the occupie
shall submit compliance repo

the capacity mentioned in Envi

1stall fixed type water sprinklers to cover all dusty places in the premises to

17. That, the occupier shall it
ittently and during loading, unloading of raw materials/products and wastes

impart water spraying interm
ns for renewal of consent under section 25/26 of the Water
of the Air (Prevention & Control of
is consent with requisite fee and

18. That, the occupier shall submit applicatio
(Prevcntion & Control of Pollution) Act, 1974 and under section 21

Pollution) Act, 1981 again 120 days prior to the date of expiry of th
documents showing compliance of all of the above conditions.

ation to JSPCB regarding temporary discontinue/ under

19. That the occupier shall provide inform
foreseen act or event of the unit.

sion/closed and accident or other un

suspen
CTO will

0 analyzer within two months failing which

on of PM 1
fthe CTO".

er shall ensure installati
n will be levied from the date of issue 0

20. That, the occupi
1 compensatio

be revoked and Environmenta

(B) General Conditiohs i
(M) That, the occupier shall maintain the National Ambient Air Quality Standard given below:

G Scanned with OKEN Scanner



. ient Air
3 .
ically
Ecologica
; Y a
: trial, Sensitive Are
SN Pollutan, Time Weighted gfsl;(sicntiﬂl, Rural (notified by
Average and Other Area Central Govt.)
. s Ca—
T — | 6))
1) 4
[ —— 20
L.
Sulphyr Dioxide Annual gg 80
Soz)’ ;/ o) o
e Hg/m3 24 hours
2, : . 30
N&oog;“ Dioxide Annual 48 80
— ), ng/m3 24 hours 8
(siza ;L:tclMattcr Annual 60 100
m) s I} 151“11 10 24 hours 100
or 0,
1g/m3
\
— |
4. :
G | 9 “
1m) or PM2.5; 24 hours 60
pg/m3
\
\\
S.
0232228)3)1 8 hours 100 100
—— 1 hour 180 180
\\\
A —_— ]
6. Lead (Pb) pg/m3 Annual 0.50 0.50
24 hours 1.0 1.0
SE——— .
\\\
— ]
7. Carbon Monoxide 8 hours
02
(CO) mg/m3 1 hour 04 8‘21
e S —
8. Ammonia (NH3) Annual 10 P
pg/m3 24 hours 408 ‘1188
\\
9. Benzene (C6H6) Annual 05
pg/m3 05
\
10. Benzo(a) Annual 01 T
Pyrene(BaP) 01
Particulate Phase
only ng/m3
11. Arsenic (As) Annual 06 \
ng/m3 06
\
: i Annual 20 \
12. Nickel (Ni)
ng/m3 20
. — Mandatory \
: Serial no. 1 to 4 M‘mc J . ;
geortieal no. 5 to 12 As applicable for specific type of industry,
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h p r naint 11n th mlSSlon qll ]ity \Vithin thc St']ndard and th i
CcC 4 (] quantlty, as follOwS'

l SN Parameter
Standard

That, the occupier shall keep process cffluent i i
? = . . S n close- : .
sources in conformity with the standard (s) and the diq:::llmr'::rug]ct: :c]]'llx('lu:ll]ifyquall;[){ of effluent from other
Q < H as ¢ OW:

Par:
[iS N arameter Standard j

That, the occupier shall dispose of solid wastes as follows:

[—S N Waste Type Mode of Disposal

That, the occupier shall keep D G Set(s) within acoustic encl d sl i
exhaust pipe(s) as per Central Pollution Control Board norm.oSure and shall keep the height(s) of

Tl}at, the occupier shall install anq maintain Central Ground Water Board/ State Ground Water
Dlrectorate.app.roved system of rain water harvesting-cum-ground water recharge and submit the
photographic view of the structures within a month.

That, the occupier shall grow and maintain greenery of the project in the periphery and other available
spaces and shall continue enhancing its plant density and biodiversity.

That, the occupier shall submit environmental statement with supporting stoichiometric calculations
analyses reports, every year latest by 30th September of the next financial year.

That, the occupier shall submit report(s) duly monitored and issued by an NABL accredited / ISO
9001:2008 and OHSAS 18001:2007 certified laboratory in compliance sub-para (2), (3), (4) and (5) of

paragraph 3 of this CTO yearly at required periodicity.

That, this CTO is valid subjected to the validity of mining Lease/Mining
Plan/Ecofriendly/Environmental Clearance, if applicable. In case of no renewal of Mining
Lease/Mining Plan, this consent shall be treated as revoked automatically.

That, this CTO is issued from the environmental angle only and does not absolve the occupier from
other statutory obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility to comply with these conditions laid down in all other laws for the time-

being in force, rests with the industry/ unit/ occupier.

That, this CTO shall not in any way, adversely affect or jeopardize the legal proceeding , if any,
instituted in the past or that could be , instituted against you by the State Board for violation of the

provisions of the Act or the Rules made there under.

That, the occupier shall comply with all applicable provisions of the Water (Prevention & Control of

Pollution) Act, 1974; the Water (Prevention & Control of Pollution) Cess Act, 1977; the Air
(Prevention & Control of Pollution) Act, 1981; and the Environment (Protection) Act, 1986 and Rules

made there under.
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241 r prcscribed W

h
cance of L1
from making ‘;Of‘(‘)‘p::w ‘me peing !

4. That, this
under anyi;l“? Shall not absolye the occupier from M2
or direction of courts or any other inst! ut ubmitted by the
This o10 I8 being issued on the basis of inI'orl““tio;]{(:l?lcl::glllts/ccrtiﬁcates/un
tion/c

unit, This :
CTO will be revoked if any of the informa

by the occupier i for ;
upier is found false/fictitious/forged in futurc. )
able to the unit.

jrements applic

6. The Ord
er shall be valig subject to compliance of all other legal requ
hange /

nable yariation /c

7. The Stat
alterat?o:: g,ozgddl:°§erve the right to revoke, withdraw or make any re
nditions of this consent. AJ IVA Digita”y Signed by
i RAJIVA KUMAR SINHA

KU MAR Date: 2024.04.06

S|NHA 16:07:41 +05'30'
(Kajiva Kumar Sinha)
Regional Officer

as0

This is j ,
ssue y X .
d with the approval of the Competent authorl

Memo No. : J
1867473 1/2023})9(§B/R0’DMK/CT0- Dated : 2024-04-06

Copy to:  Jj l _
PO Hiranpulry?;il tSthell:h, Pam.ler,. M/s Jai Guru Stone Works, ( Stone Mines), At+ Mauza- Mansingpur,
Secretsry Jhar],ch Sd-é akur/DlsFrlct Mining Office, Pakur, / Director of Industries, Ranchi /Member

s and State Pollution Control Board, Ranchi for informatiRA&“r\éAssary acti“glllga\l;/a\lrlzy;ﬁ::d by RAJIVA

KUMAR SINHA Dgte: 2024.04.06 16:08:09
o 0 405'30"
(Rajiva Kuna&r Sinha)

Regional Officer
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JHARKHAND STATE POLLUTION CONTROL BOAR
D

TOWNSHIP A.DMINISTRATIO{\J BUILDING, HEC compLgx DHU
Telephone: 0651-2400850 (Fax)/ 2400851/2400852/240, 847/‘24009;{9\;\;2, . o
00139

RefNo.: JSPCB/HO/RNC/CTE-1972508/2018/277
Dated : 2018-03-22

Consent to Establish (CTE) under section 25 /26 of the Water (Prevention & Control of Poflut:
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 SR Asty 194
Y

1. Reference: Application (s) No.- 1972508 / dated : 07/02/2018 of
JIYAUL SHEKH fo.r consent undcr.scction 25 /26 of the Wuter0 (Plr\girscrftﬁ)‘r{\ g%%tr{trso]lnoy pE ]\;V ORKS,
1974 and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 0f Yollution) Act,

2. Documents Relied Upon:

(a) The content of check list (inspection report) dated 11.02.2018 of Regi i .
Cum-Laboratory, J.S.P.C.Board, Dumka. of Regional Otfices, Regionat Office

(b) The content of Environmental Clearance vide Ref. EC letter No.- 151/DEIAA, dated 19.08.2017 issued

by DEIAA, Pakur, Jharkhand for Stone Mining for proposed site / Plot No.369, 379, 380, 382, 383/P,
384/P, 387/P, 389/P & 390/P as per EC, Khata No.-02,09, 48, 51, 60 & 68, (Area-07.35 Acres or 02.97 Ha)
At+ Mauza- Mansingpur, P.O.- Hiranpur, Distt.- Pakur for capacity of production of stone boulders -499

TPD.

(c) The content of mining lease decd Nos. 2058/2032 for stone mining from 22.09.2017 to 21.09.2027 for
same Khata Nos., Plot Nos. and area, as mentioned in EC with Tracing site map of land signed by
Proponent, DMO & DC, Pakur

(d) The content of Pakur Forest Division letter No. 1195 dated 01.08.2016 which shows that the minimum
distance of proposed site is more than 250 Mtrs away from Notified forest boundary and there is no any

National Park, Sanctuary & Bio-diversity area within 10 KM radius.

3. The consent is granted under section 25 / 26 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish the project in

Mauza- MANSINGHPUR, P S -MANSINGHPUR, District-PAKUR as follows:

Investment Product & Capacity Period of CTE

Project Site-Area
(Rs)/ Year

Plot Nos. Area
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Date of issue to
Six Months

243
s

80.90 Lacs

Before

Expansion 07.35

Acres or
02.97
Ha

S [

G
eneral Condilions :

GV

(1) That,
< 1€ OCcupier
road and i upier sh; i
and internal roads ']1?11(]1 g??sl'“cl pucca (i) minimum ten feet high boundary wall and (ii) approach
1all keep the premises neat and clean an tidy.

of unloading of raw

cover the places

(2) That, t1
» tNC occupje .
p1er shall instal] comprehensive enclosure (8) to
laces of loading O

materials, the e
products and w.
system(s) that i

quipments 8

astes for Pl’g\fl‘tt:]l?t:'“. processing & transferring, the p

n house dust/ gqslg N f’f fugitive emission and shall insta
ases collect(s) and undergo (es) cleaning an

d clean a1

11 such autom

f products, by
atic inbuilt
r goes out.

(3) That, the
} occupier shall j .
gas(es) and undergo(es) clelalx;lifltgl.]“‘sh'ch automatic inbuilt system(s) that process flue gas(es) / process
and clean air go(es) out through the chimney(s), having height(s) as

er i
per Central Pollution Contro| Board norm

(4) That, the occupi

s cupier s}
Rules, 1986 and shall in]siglilﬁvﬁlD G Set(s) of the standard as laid in the Environment (protection)
(them) within acoustic enclosure (s) and shall keep the height(s) of

exhaust pipe
pipe(s) as per Central Pollution Control Board norm

standard (s).

(6) That, the occupier shall i
_ nstall Central Ground W
approved system of rain water harvestin g-cum-grounda t‘;;g?z;;%asrtzte Croumd Veater Direciirts
€.

(7) That, the occupier shall create new water body (ies) / remove deposi
(s) and shall maintain the wholcsonncrll)(?:;t(()sf)\gftexmmg water body(ies)
ater.

and nearby stream(s) and pond

(8) That, the occupier shall grow greenery in the peri
s . periphery ¢ N
lant density and biodivcrsity_l y and other available spaces and shall

continue enhancing its p

ubjected to the validity of minin

te y g Lease / Mini

applicable. Tn case of no renewal Of‘Minill\\/InEng Plan / Ecofriend]

ked automatically. & Lease/Mining Plan thxl
dail, this

(9) That, this CTE is valid s
Environmental Clearance, if
consent shall be treated as revo

10) That, this CTE is 'issucd from the environmental angle only and doe
ions prcscrlbcd under any other law or any other it;mss::?t absolve the occupi
iment in f; pier fr.
orce. Th om
- 1he sole

other stat

utory obligat

bility to comp

and complete responsi

h the industry.

7 unit/ oceupier.

ly with these conditions laid down in al] ot}
¢ er Jaw
s for

the time

being in fo

rce, rests wit

11) That, this CTE shall not in any way, adversely affect or jeopardi
i(nst)itutcd in the past or that could be, instituted against you by the Stzfetl;ge legal Proceed;
under. oard for Violedlng if an
ation éf Y,
the

provisions of the Act or the Rules made there
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the occupier shall comply with all applj
(12) That, 010 00 e Water (Dreveatic P uicable provisi
{ pollution ct, 1974; the ater (Prevention & Control ons of the Water (Prevention & C
@ revention & Control of Pollution) Act, 1981; and the E)n\(/)if'g?lliuhpn) Cess Act, 1977; the Air ontrol
there under. ent (Protection) Act, 1986 and Rules
Specific Conditions:
(B)
(1) That the occupier shall reclaim the mined out area as per approved mining plan

) That the occupier s'hall .kccp th.c OB dump at dump site as per mining plan & construct toe wall d
dump site, garland drain with settling pits & maintain properly. aroun
(3) That the occupier shall maintain premises neat & clean and wetting of the ground with appropriate
technique-

(4) That, the occupier shall keep over burden dump(s) at least 100 meter away from river/stream/water

body.
(5) That the occupier shall keep the live soil in proper way at appropriate place separately.

(6) That, the occupier shall comply all the general & specific conditions of Environmental Clearance and

shall submit report to the Board.

ater sprinklers to cover all dusty places in the premises to

(7) That, the occupier shall install fixed type W
ading, unloading of raw materials/products and wastes.

impart water spraying intermittently and during lo
intain register for production and dispatch and submit return to the Board.

(8) That, the occupier shall ma

¢ any sort of explosives for mining activities without obtaining

(9) That, the occupier shall not at all us
nd submit the copy to the Board.

license from the explosive department a
(10) That, the occupier shall comply with all applicable provisions of the Water (Prevention & Control of
of Pollution) Cess Act, 1977; the Air (Prevention &

Pollution) Act, 1974; the Water (Prevention & Control
Control of Pollution) Act, 1981; and the Environment (Protection) Act, 1986 and Rules there under.

4. That, this CTE shall not absolve the occupier from making compliance of other statutory
prescribed under any law or direction of courts or any other instrument for the time being 1n
force.

5. That, this CTE is being issued on the basis of information/ documents/ certificate submitted by

of the information/ documents/ certificates/

the unit. This CTE will be revoked if any

undertaking given by the occupier is found false/fictitious/forged in future.

This order shall be valid subject to compliance of all other legal requirements applicable to the

unit.

withdraw or make any reasonable variation /

7. The State Board reserves the right to revoke,
change / alteration in condition of this consent.
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Digitally sigee.
authority RAJEEV by RAJEEY

This is issued w; ‘
d with the approval of the competent LOCHAN LOCHAN baxse
Date: 201803 75

BAKSHI 17425540530 |
(R.L. Bakshi) \

Member Secretary

Dated : 2018-03-22

Memo No. : JSpcR
1972508/2018/277 /HO/ RNC/CTE.

IS (())I?_yl_tl?r;n'ngull)issl:fkhﬁ Pa““e-r, M/s Jai Guru Stone Works, ( Stone Mines), At+ M.auz.a- Mansmgp-ur )
Government OfZJharki- akur/Dn-c.ctor of Industry, Government of Jharkhand, Ranchi/ Dlrcc'tor of Mines,
of Jharkhand, Ranch; }algd, Ranchi/ Deputy Commissioner, Pakur/ Chief Inspector of Factories, .Govemn?ent
& necessary i’lction 1/ D.F.0., Pakur/ D.M.O., Pakur/ Regional Officer, J.S.P.C.B., Dumka for information
RAJEEV E,i,g;:f:;"s); ;’9"“'
LOCHAN  LOCHAN BAKSHI

Date: 2018.03.22

BAKSHI'  17.43.07 +0530
(R.L. Bakshi)

Member Secretary
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JHARKHAND STATE POLLUTION CONTROL BOARD Q/)

sHIP ADMINISTRATION BUJL

/- oWN
i/ ToW Telephone: 0651-240085( (Fax)/ 24

G &
00,8151?/C COMPLEX, DHURWA, RANCHI 834004
2400852/240 847/2400979/2400 139

JSpcB/HO/RNC/CTO-19268562/2024/1 123
Ref No- Dated : 2024-07.05

ate (CTO) under section 25 /26 of the Watey (Prevention & Cont

nt to oper . 3
Conse f the Air (Prevention & Control of Pollution) Act 1981
b

i rol of Pollution) Act, 1974 and
under section 21 0

tati dated 2024-05-06 of M/S JAIGURU §'
Application (s) e U STONE WORKS, Oceup; :

L TIIS)BRIWAL for consmht ungcn seetion 25 (1)(b)/25 (1) (c)/26 of the Watcrc(cll’?cl\%r?:itgcc?ipcRAP l]P f
Pollution) Act, 1974 and under section 21(1) of the Air (Prevention & Control of Pollution) (j\nc:()l 9%1

3. Documents Relied Upon:

(a) The content of Consent to Establish (CTE), Ref No. JSPCB/HO/RNC/CTE-2188079/2018/733 Dat
10.07.2081 % ailt MIauza-tManfllr{lgpélzsNE.-lgl J}.IB. No.-09 & 18, Plot No . 29/P & 30/P, Area- 03 Big’haaoe’/d
Katha, 08 Dhur Investment Rs. 245 Lac for the production capacity of Stone Chips - 9 ’
Stone Dust — 1000 Cf/Day of this office, pacily of Stone Chips - 9000 CftDay and

(b) The content of Consent to Operate (CTO), Ref No. J SPCB/HO/RNC/CTO-13307472/2022/905 Dated -
2022-06-26 for the production capacity of Stone Chips -9000 Cft/Day and Stone Dust — 1000 Cft/Day
valid up to 30.06.2024 of this office.

(c) The content of Inspection Report (I/R), Ref No. 942 dated 06.06.2024 of RO Dumka;

(d) The content of self declaration to procure Raw material from own Stone Mines, which CTO and Lease
is valid upto 27.04.2026 for the production capacity of Stone Boulders - 499 TPD.

(¢) The content of Notarized Land Rent Agreements dated 24/04/2024 and 09.06.2023 for J.B. No. — 09
&18, Plot No. — 30(P) & 29(P), Area — 03 Bigha, 07 Katha, 08 Dhur valid for 04 Years and 1 1 Months.

3. The consent is granted under section 25 / 26 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate the project in
Mauza -MANSINGHPUR NO. 103 » P S -HIRANPUR , District -PAKUR , as follows:

Project Site-Area Investment | Product & Capacity Period of CTO
(Rs)
Plot Nos. Area Date of issue
To
Before . J.B. No.-09 & 03 328.80 Stone Chips -9000 27/04/2026
Expansion 18, Plot No . Bigha, Lakh Cft/Day and Stone
29/P & 30/p 07 Dust — 1000 Cft/Day
Katha,
08 Dhur
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(A) Specific Conditions:
P

tl;r.dill‘ihqt? the occupier shall in
1 C i
rushers & plying of heavy vehic]
icles,

2. That, the occupj
’ cupier shall
construct ten feet height all

around the fi .
our s and maintg; -
ides. aintain pucca boundary wall of minimum

3. That the o .
’ ccupier

pier shall construct at least 10 feet hig} 1 break i

1igh wind breaking wall.

ater sprinklers to cover all dusty place in the premises t0
aterials/products and wastes.

1g loading, unloading of raw m
r the free )

t)

S. That, the occupi ver sheet 0 from all sides
4 cupier shall co d
fall of stone chips and dusts withssctrec:n :‘1 nd jaw crusher with steel sheet or such other materi :
(except material exit side) by windbl ki lwtt oy € - ) " "
reaking wall of suitable hei
ight.

6. That thé occupi
AL, pier shall make all !
wetting of the premises and dust prcfr?:iiizca ond shall mainain goodhouse eepne e -

7. That, the occupi
] pier shall obtain i .
responsible for that. raw material only from valid Source only and the occupier will be

8. That, the occupi .
e processmgu::lzr tihallfstore all raw materials and products under shed and shall as far as practicable do
ansfer under foolproof cover(s) and shall install dust catchers over uncovered spaces

of processing and transfers.

9. That, the occupier shall maintain register for production and dispatch and submit return to the Board

bmit photographs of wind breaking wall, boundary wall and cover to screen

10. That, the occupier shall su
f CTO application.

and crusher at the time of submission o

rry out transportation of stone boulders and stone chips in fully covered

h the transporters must be done to this effect mentioning that the

uncovered vehicles be found plying on the road and copy of agre
ement

diately after execution of agreement.

11. That, the proponent shall ca
transport vehicles and agreement Wit

ort order shall be terminated, if

transp
e Board imme

shall be submitted to th
liance of this CTO conditions every year along with the
recent

e occupier shall submit comp
piry date of this CTO successively.

12. That, th
s of the ex

analysis reports before 120 day
nt and machineries within comprehensive covers and ¢
ust co

t from stone crusher. Ntainment

e occupier shall install pla
tem for provision

the concentration of dust up to 10 meter from the cryg},
er Within 6
00

13. That, th
al corporate of dus

cum suppression Sys

ccupier shall maintain

14. That, the ©
g/NmB.
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/ Concentration in Ambient Air
Time Weighted " .
tant y Industrial, Ecologically
N Pollu’s Average Residential, Rural | Sensitive Area
5 and Other Arca (notified by
Central Govt.)
) ©) 4) )
)
| Sulphur Dioxide Annual 50 20
! (SO2), pg/m3 24 hours 80 80
/
Nitrogen Dioxide Annual 40 30
2 (NO2), pg/m3 24 hours 80 80
| —
3 Particulate Matter Annual 60 60
(size less than 10 24 hours 100 100
um) or PM10,
pg/m3
—
4 Particulate Matter Annual 40 40
(size less than 2.5 24 hours 60 60
um) or PM2.5,
pg/m3
(—
Ozone(03), 8 hours 100 100
’ pg/r(n3 1 hour 180 180
Lead (Pb) pg/m3 Annual 0.50 0.50
¢ (Pb) hg/ 24 hours 1.0 1.0
7 Carbon Monoxide 8 hours 02 02
(CO) mg/m3 1 hour 04 04
8 Ammonia 3) Annual 100 100
p.g/mgNH 24 hours 400 400
9 Benzene (C6H6) Annual 05 05
pg/m3
10. Benzo(a) Annual 01 01
Pyrene(BaP)
Particulate Phase
only ng/m3
11. Arsenic (As) Annual 06 06
ng/m3
. Nickel (Ni) Annual 20 -
ng/m3
g::iea; Serial no. 1 to 4 - Mandatory
\_ no.Sto 12 As applicable for specific type of industry.
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: : iviti d the period of CTO unless and until the { ,
15. h ier shall not do crushing activitics beyon ")
SSRD the occup rkhand State Pollution Control Board. U

occupier has (have) obtained Consent to operate from the Jha
ort on Board’s online Compliance Module before 120

16. That, the ier shall submit compliance rep
S I as per Board’s office order B-44, dated 11.07.2023.

days prior to expiry date of this CTO or every year
onsent under section 25/26 of the Water

17. That, the occupier shall submit applications for rencwal of ¢ ' :
(Prevention & Control of Pollution) Act, 1974 and under section 21 of the Air (Prevention & Control of

Pollution) Act, 1981 again 120 days prior to the date of expiry of this consent with requisite fee and

documents showing compliance of all of the above conditions.

(B) General Conditions :

1 . :
M That, the occupier shall maintain the National Ambient Air Quality Standard given below:
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..« shall maintain the emjss; Voo
‘/; e e mission quality within the standard and the quantity, as foll
oA ab y |
3 T | -
4 Parameter .
tandard
| Particulate Matter 600 mg/Nm3

occupier shall keep process effluent in close-circuit :
cin conformity with the standard (s) and the dischnrlgtt: and the quality of effluent from other

Tllﬂt) th .
) sources quantity as below:

SN Parameter Standard

at, the occupier shall dispose of solid wastes as follows:

m Th
I
SN Waste Type Mode of Disposal
—
1 Hazardous Carbonaceous Wastes | In co-processing in high
temperature furnaces or kilns

2 Hazardous Non-Carbonaceous In TSDF
Wastes

3 Non-Carbonaceous Non- As a substitute of Soil or Mineral
Hazardous solid wastes/ Mine
Over Burden

©) That, the occupier shall keep D G Set(s) within acoustic enclosure and shall keep the height(s) of
exhaust pipe(s) as per Central Pollution Control Board norm.

(6) That, the occupier shall install and maintain Central Ground Water Board/ State Ground Water
Directorate approved system of rain water harvesting-cum-ground water recharge and submit the
photographic view of the structures within a month. ;

U] That, the occupier shall grow and maintain greenery of the project in the periphery and other available

spaces and shall continue enhancing its plant density and biodiversity.

(8) That, the occupier shall submit environmental statement with supporting stoichiometric calculations
analyses reports, every year latest by 30th September of the next financial year.

(9)  That, the occupier shall submit report(s) duly monitored and issued by an NABL accredited / ISO
. 9001:2008 and OHSAS 18001:2007 certified laboratory in compliance sub-para (2), (3), (4) and (5) of
paragraph 3 of this CTO yearly at required periodicity.

(10)  That, this CTO is valid subjected to the validity of mining Lease/Mining .
Plan/Ecofriendly/Environmental Clearance, if applicable. In case of no renewal of Mining
Lease/Mining Plan, this consent shall be treated as revoked automatically.

(a1

That, this CTO is issued from the environmental angle only and does not absolve the occupier from
other statutory obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility to comply with these conditions laid down in all other laws for the time-
being in force, rests with the industry/ unit/ occupier.
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i I
12 That, this CTO shall not in ) izc the legal p AT, /
(12) instituted in the past or that'{::[:));l‘:ilag, adversely affect or Jc?lps;dthe State Board for vi the 2 7
provisions of the Act or the Rules t:a’ dlgilt:::éel?nzé%?nSt yo
revention & Control of
water (I 7: the Air

(13) That, the occupier shall i isi
a\l comply with all applicable provisions of the ss Act, 19775

Pollution) Act, 1974
; the Water (Prevention & Control of Pollution N ;ro ection) Act, 1986 and Ruleg

(Prevention & Cont j i
Seimeln rol of Pollution) Act, 1981; and the Environmen

4. That, thi i
under arl;r(]:g'll\‘\? oi.h;il‘l. not absolve the occupier from making compliance of other .statutory prescribed
ection of courts or any other instrument for the time being in force.

submitted by the

nts/ certificate ¢ /
aking given

5. That, this A e o
s CTO s being issued on the basis of information/ docume
/ccrtiﬁcates/undcrt

unit. This CTO will be r b
b s . CVOde if any of the i .
y the occupier is found false/ﬂctitio{,ls/forlgccl(;l{grfnt:taut:'(;?/documcnts

6. Th . ) i
e Order shall be valid subject to compliance of all other legal requirements applicable to the unit.

7. Th .
i cerzsai?(:; ?noard (;'.e§erve the right to revoke, withdraw or make any reasonable variation / change /
conditions of this consent. . Digitally signed by Kamlakant

Kamlakant Pathak pathak
’ "Date: 2024.07.05 18:31:25 +05'30'

Vo d

This is issued with the approval of the Competent authority
[Kamlakant Pathak]

OSD, Dumka

Memo No. : JSPCB/HO/RNC/CTO- Dated : 2024-07-
19268562/2024/1123 ate 4-07-05

Copy to:  M/s Jay Guru Stone Works (Stone Crusher) At- Mansingpur,
of Industry, Government of Jharkhand, Ranchi/ Director of Mines,

Hiranpur, Distt.- Pakur/Director
Government of Jharkhand, Ranchi/ Deputy Commissioner, Pakur/ Chief Inspector of Factories, Ranchi/
D.F.O., Pakur/ D.M.O., Pakur/ Regional Officer, Jharkhand State Pollution Control Board, Dumka for
information & necessary action. Ka m| 5 ka nt '}. Digitally signed by Kamlakant
/‘Pathak [Kamlakant Pathak]
Date: 2024.07.05 18:31:42 +05'30'
Pathak . s OSD, Dumka
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{
J/ JH ARKHAND STATE POLLUTION CONTROL BOARD

DMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004

WNSHIP A
1-2400850 (Fax)/ 240085 1/2400852/2401847/2400979/2400139

Telephonei 065

TE-2188079/2018
pefNo- JSPCB/HO/RNC/C /133 Dated : 2018-07-10

- EstabliSh (CTE) under section 25 /26 of the Water (Prevention & Control of Pollution) Act, 1974
conse gon 21 of the Air (Prevention & Control of Pollution) Act, 1981

gnd under sec
ference: Application (s) No.- 2188079/ dated : 26/02/2018 of M/S JAYGURU STONE WORKS,
. Reler P TEBRIWAL for consent under section 25 /26 of the Water (Prevention & Control of Pollution)
r section 21 of the Air (Prevention & Control of Pollution) Act, 1981

P
Act, 1974 and unde

Documents Relied Upon:

(a) The content of check list dated 05.05.2018 (inspection report) of Regional Officer, Regional Office-
Cum-Laboratory, J '§.P.C.Board, Dumka.

D.F.O., Pakur letter No.- 753,
No . 29/P & 30/P Area-08 Bigha, 08 Katha, 10 Dhur, Mauza-
Pakur is more than 250 mtrs away from Notified Forest land.

The content of dated 16.05.2016 which shows that the distance of the
proposed site/ Plot Mansingpur No.-103,
P.O.- Torai, Distt.-
der taking of applicant entered in Notary, Pakur, Sl. No.- 257 dated

c) The content of Self certification /un
hase of 10000 Cft/Day of RM/ Stone Boulders from legally mines

05.02.2018 regarding assurance to purc

which have valid EC & CTO.

(d) The content of (i) Affidavit for Land rent agreement made on 05.02.2018 and signed by Notary, Pakur,
No . 29/P,J.B. No.-18, Area-06 Katha, 07 Dhu, Mauza-

land given by Sri Shakal Soren & others for Plot
Mansingpur No.-103, P.O.- Torai, Distt.- Pakur for 04 years on rent.

(ii) Affidavit for Land rent agreement made on 05.02.2018 and signed by Notary, Pakur, land given by
Smt. {(anuja Yuri & others for Plot No . 30/P, J.B. No.-09, Area-03 Bigha, 01 Katha, 01Dhu, Mauza-
Mansingpur No.-103, P.O.- Torai, Distt.- Pakur for 04 years on rent. Total Area- 03 Bigah, 07 Katha, 08

Dhur.
(¢) In reply of clarification regarding self declaration of revised project is Rs. 02,45,00,000/-

under section 25 / 26 of the Water (Prevention & Control of Pollution) Act, 1974
| of Pollution) Act, 1981 to establish the project in

District-PAKUR as follows:

3. The consent is granted
and under section 21 of the Air (Prevention & Contro

Mauza- MANSINGHPUR NO 103, P § -HIRANPUR,

Investment Product & Capacity Period of CTE

(Rs)/ Year

=

\ Project Site-Area
\ Plot Nos. Area
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A ¥
/f Date of issuc (¢ |

i i nth
F_—ZE?T/ Stone Chlp(Sj Stone Six months

Before Mauza- 03 02.45.00,00

Rafore, : - 45,00, yDay an

Expansion 11:1’1(;1?73138’%“{3 OB_llgha, 0/- as ger g{;st _"1000 cft/Day
No.-09 & 18, Katha, ;erz_l]f:?:t

Plot No . 29/p 08 Dhur

& 30/P

(A) General Conditions :

ii roach
igh bpundary wall and (ii) app

and tidy.

1) That, the i
goz)xd and intc?,f:f’ fo'ff,f hal(li construct pucca (i) minimum ten feet h
ads and shal] keep the premises neat and clean

(2) That, the occupier shall j
. I all install comprehensive enclosure (s) to cover
[I;;gglilci]ss;g:ic N g S of their processing & trai;]s(;'c(;iing,(tlzc places of loading of products, DY
System(s) tha tw_'asltes for prevention of fugitive emission and shall install such autorna (
I house dust/ gases collect(s) and undergo (es) cleaning and clean air §0¢S out.

ue gas(es) / process

(3) That, the occupi i o e
pier shall install such automatic inbuilt system(s) that process fl 2 height(s) as

gas(es) and undergo(es) cleani i i .
per Central Pollutioxg C)ontroilggaigiglr(:r?1 wr go(e) ot thvough the chimney "

(4) That, the occupier shall have D G Set(s) id i J .

> § : of the standard as laid in the Environment (p_rotectlon)
Rules, 1986 and shall install it (them) within acoustic enclosure (s) and shall keep the height(s) of
exhaust pipe(s) as per Central Pollution Control Board norm .

(5) That, the occupier shall impart treatment as per Central Pollution Control Board text to_wastewater
and shall keep process effluent in close-circuit and effluent from other sources in conformity with the

standard (s).

(6) That, the occupier shall install Central Ground Water Board/ State Ground Water Directorate
approved system of rain water harvesting-cum-ground water recharge.

(7) That, the occupier shall create new water body (ies) / remove deposit(s) of existing water body(ies)
and nearby stream(s) and pond(s) and shall maintain the wholesomeness of water.

the occupier shall grow greenery in the periphery and other available spaces and shall

8) That, ‘in the pe
o nsity and biodiversity.

continue enhancing its plant de

That, this CTE is valid subjected to the validity of mining Lease / Mining Plan / Ecoftiendly /
gr?virozmellltal Clearance, if applicable. In case of no renewal of Mining Lease/Mining Plan, tﬁis
consent shall be treated as revoked automatically.

i is i i le only and does not absolve th X

at, this CTE is issued from the environmental ang oes sol ——

qggrrl;htatutory obligations prescribed under any other Ip}v or any other Instrument in force. The sole m
an complete responsibility to comply with these gondntnons laid down in all other laws for the time

being in force, rests with the industry/ unit/ occupier.

. i way, adversely affect or jeopardize the legal proceed; i
11) That, this CTE shall not mli‘ljnl))’c , ir}x,s tituted against you by the State Board for violatigl% agﬁg)’,

insti in the past or that cou
II)I;f)t\l/tilslgzﬁs of thep Act or the Rules made there under.

. 1y with all applicable provisions of the Water (Prevept;
12) That, the :&cupxgz .SI;?]E %‘;g:gr)(lprevention & Control of Pollutlonlg Cess Act, 1977; tﬁg ﬁéirCOntrOI. .
?f Polluttilg:) Cc’)ntr ol of Pollution) Act, 1981; and the Environment (Protection) Act, 1986 and Ry
Preven es
there under.
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v specific Conditions:

r shall install fixed type :
YPC water sprinklers to cover g sty o]
Sty places in the :
premises to

he occupic :
g intermittently and durin .
g loading, unloading of raw materia]
erials/products a
nd wastes,

1' That’ .
ater sprayin

f jmpart ¥
ier shall construct wind breaki
p reaking wall of 10 fi, height & shall mak
make internal roads
pucca

2. That, the occu "
n a good housekeeping by r ‘
g by regular cleaning and wetting of the haul road
roads and the premis
es.

and shall maintai

¢ occupier shall cover to crusher
fa“pof e chips and d sher §crccn and conveyors with steel sh
ec 1t (; ust‘s with steel ring fitted rubber chut eet or such other material
terial exit side) by wind breaking wall of suitable hei bl::t and shall cover the point from
J

3. That, th
cover the fr
all sides (except ma

4, Tha
sfer under f
r foolproof cover (s) and shall install dust catchers over uncovered

do their processing and tran
. spaces of processing and transfers.

" 5. That, the occupier shall obtain raw material from valid source only

6. That, the occupier shall maintain register for receipt of raw material, production and dispatch and submit

return to the Board.

harvest rain water and recharge it to the ground or by scientific method as

7. That, the occupier shall
nd Water Board and State Ground Water Directorate.

approved by Central Grou

8. That, the occupier shall construct boundary wall along the periphery of minimum 10’ height.

occupier shall submit the ambient air quality monitoring report and noise level monitoring

9. That, the
plant.

report before and after commissioning of the

sh the compliance of the aforesaid conditions at

10. That, the occupier shall submit photographs to establi

the time of submission of CTO application.

jance of other statutory

from making compl Y
ent for the time being 1n

olve the occupier
ts or any other instrum

4. That, this CTE shall not abs
tion of cour

prescribed under any law or direc

force.
ion/ documents/ certificate submitted by

ation/ documents/ certificates/
/forged in future.

on the basis of informat

ked if any of the inform

That, this CTE is being issued
found false/fictitious

R
the unit. This CTE will be revo

undertaking given by the occupier is
the

This order shall be valid subject to compliance of all other legal requirements applicable to
unit.
the right to revoke, withdraw or make any reasonable variation /

1. The State Board reserves
change / alteration in condition of this consent.

This is issued with the approval of the competent authority
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255 RAJIVA  RAJIVAKUM 55§
te: 2018.07.1

KUMAR S”\J_HA ,l1)1a:5e9500 +05'3o(')

(Rajiva Kumar Sinha)

Section Head, Dumka

Dated : 2018-07-10

Memo No. : JSPCB/H
2188079/2018/733 1O RNC/CTE-

Hiranpur, P.O.-
Mines, Government

Copy to : Sri Pradip Tebrj
p Tebriwal
» Prop., M/s Jay Guru Stone Works (Stone Crusher) At-
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JHARKHAND STATE POLLUTION CONTROL BOARD

OF VNS P ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004
hone: 065 1-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139

Telep
// -
( o Jspcg/HO/RNC/C"l £-2188079/2018/733 Dated : 2018-07-10
Ref NO-
" EstabliSh (CTE) under section 25 /26 of the Water (Prevention & Control of Pollution) Act, 1974
CO:S der section 21 of the Air (Prevention & Control of Pollution) Act, 1981
4]] u

lication (s) No.- 2188079 / dated : 26/02/2018 of M/S JAYGURU STONE WORKS,

ference: ApP .
Lo DIP TEBRIWAL for consent under section 25 /26 of the Water (Prevention & Control of Pollution)

Act, 1974 and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981

Documents Relied Upon:
£ check list dated 05.05.2018 (inspection report) of Regional Officer, Regional Office-

@ The content 0
J.S.P.C.Board, Dumka.

Cum-Laboratory, J.

(c) The content of Self certificat
05.02.2018 regarding assurance
which have valid EC &

ntent of (i) Affidav
Sri Shakal Soren &
103, P.O.- Torai, Distt

(d) The co
land given by
Mansingpur No.-

(ii) Affidavit for Lan
Smt. Kanuja Yuri & others for Plo

Mansingpur No.-103, P.O.- Torai,

) The content of D.F.
proposed site/ P
P.O.- Torai,

Dhur.

3. Thg consent is granted under section 25/26
and under section 21 of the Air (Prevention & Control of Pollut

d rent agree

0., Pakur letter No.- 753,
lot No . 29/P & 30/P Area-08 Bigha,
Distt.- Pakur is more than 250 mtrs away

CTO.

it for Land rent agr
others for Plot No .

ment made on 05.
t No . 30/P, 1.B. No.-0
Distt.- Pakur for 04 years on re

ion /under taking of applicant entered in Notary,
to purchase of 10000 Cft/Day of RM/ Stone Boulders from legally mines

dated 16.05.2016 which shows that the distance of the
08 Katha, 10 Dhur, Mauza- Mansingpur No.-103,
from Notified Forest land.

Pakur, SI. No.- 257 dated

ecement made on 05.02.2018 and signed by Notary, Pakur,
29/P, J.B. No.-18, Area-06 Katha, 07 Dhu, Mauza-

_ Pakur for 04 years on rent.

(e) In reply of clarification regarding self declaration of revised project is Rs. 02,45,0

of the Water (Pre

02.2018 and signed by Notary, Pakur, land given by
9, Area-03 Bigha, 01 Katha, 01Dhu, Mauza-

nt. Total Area- 03 Bigah, 07 Katha, 08

0,000/~

vention & Control of Pollution) Act, 1974
ion) Act, 1981 to establish the project in

Mauza- MANSINGHPUR NO 103, P § -HIRANPUR, District-PAKUR as follows:
Project :
Site-Area Investment Product & Capacity Period of CTE
(Rs)/ Year
Plot Nos. o
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r;;:f issuc to |
one Chips -9000 gix months

. St ne
Before | Mauzg- 03 02’45’00’00 Cﬁ/Dily Zmd gtfst)/Day
Expansion Mansingpur Bigha 0/- as per Dust - 1000

Ir:}o.- 6 (9)3& JiB. 07 revised
0.- 18, Katha project
Plot No . 29/p n
& 30/p 08 Dhur
(A) General Conditions :

ii) approach
igh boundary wall and (i) app

(1) That, the occupier shall 1} mini I
. all construct pucca (i) minimum ten feet h :
road and internal roads and shall kcepplhe pr(ez.] lises neat and clean and tidy-

i raw
(2) That, the occupier shall install comprehensive enclosure (s) to cover the places Ofunl(?adtlsn%;f
materials, the equipments of thejr processing & transferring, the places of loading of pro li)c A
products and wastes for prevention of fugitive emission and shall install such automatic mnbut
system(s) that in house dust/ gases collect(s) and undergo (es) cleaning and clean air goes out.

(3) That, the occupier shall instal] sy ic inbui fluc gas(es) / process

’ ch automatic inbuilt system(s) that process 11uc g i
gas(es) and undergo(es) cleanin : imney(s), having height(s) as
per Central Pollution Control B gaigi glrt:::.n air go(es) out through the chimney(s)

(4) That, the occupier shall have D G Set(s) 1aid i i tion)

t : ; of the standard as laid in the Environment (grotec on
Rules, 1986 and shall install it (them) within acoustic enclosure (s) and shall keep the height(s) of
exhaust pipe(s) as per Central Pollution Control Board norm .

(5) That, the occupier shall impart treatment as per Central Pollution Control Board text to wastewater
and shall keep process effluent in close-circuit and effluent from other sources in conformity with the

standard (s).

(6) That, the occupier shall install Central Ground Water Board/ State Ground Water Directorate
approved system of rain water harvesting-cum-ground water recharge.

(s) of existing water body(ies)

(7) That, the occupier shall create new water body (ies) / remove deposit
of water.

and nearby stream(s) and pond(s) and shall maintain the wholesomeness

(8) That, the occupier shall grow greenery in the periphery and other available spaces and shall
continue enhancing its plant density and biodiversity.

(9) That, this CTE is valid subjected to the validity of mining Lease / Mining Plan / Ecoftiendly /
Environmental Clearance, if applicable. In case of no renewal of Mining Lease/Mining Plan, this

consent shall be treated as revoked automatically.

(10) That, this CTE is issued from the environmental angle only and does not absolve the occupier from

other statutory obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility to comply with these conditions laid down in all other laws for the time
.

being in force, rests with the industry/ unit/ occupier.

is CTE shall not in any way, adversely affect or jeopardize the legal proceeding , if any,

(1) That, & ¢, instituted against you by the State Board for violation of the

instituted in the past or that could b
provisions of the Act or the Rules made there under.

ier shall comply with all applicable provisions gfthe Water (Prevention & C
(llezo}q]ﬁ&)g;e:cct?ligm; the Watgr (Prevention & Control of Pollution) Cess Act, 1977; the Air ontrol
?Prevention & Control of Pollution) Act, 1981; and the Environment (Protection) Act, 1986 and Ryeg
there under. '
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cific Conditions:
(B) Spe
pier shall install fixed type water sprinklers to cover all dy

) . sty places i :
g intermittently and during loading, unloading of raw n the premises to

1. That, the occu ‘
Materials/products ang Wastes

jmpart water sprayin

r shall construct wind breaking wall of 10 ft, height & shall m

. ) ake internal
d housekeeping by regular cleaning and wetting of the h frads pucca

aul roads and the premises

2. That, the occupie
and shall maintain a g00

Il cover to crusher screen and conveyors with steel sheet or su
hips and dusts with steel ring fitted rubber chute and shall ¢
de) by wind breaking wall of suitable height,

ch other material
over the point from

3. That, the occupier sha
cover the free fall of ston€ ChiP>
all sides (except material exits1

4. That, the occupier shall store all raw materials and products under shed and shall, as far as practicable
do their processing and transfer under foolproof cover (s) and shall install dust catchers over uncovered

spaces of processing and transfers.

5. That, the occupier shall obtain raw material from valid source only.

6. That, the occupier shall maintain register for receipt of raw material, production and dispatch and submit
return to the Board.

7. That, the occupier shall harvest rain water and recharge it to the ground or by scientific method as
approved by Central Ground Water Board and State Ground Water Directorate.

8. That, the occupier shall construct boundary wall along the periphery of minimum 10’ height.

9. That, the occupier shall submit the ambient air quality monitoring report and noise level monitoring
report before and after commissioning of the plant.

10. That, the occupier shall submit photographs to establish the compliance of the aforesaid conditions at
the time of submission of CTO application.

4. That, this CTE shall not absolve the occupier from making compliance of other statutory
;f)rescribed under any law or direction of courts or any other instrument for the time being in
orce.
5. That, this CTE is being issued on the basis of information/ documents/ certificate submitted by

the unit. This CTE will be revoked if any of the information/ documents/ certificates/
undertaking given by the occupier is found false/fictitious/forged in future.

6. This order shall be valid subject to compliance of all other legal requirements applicable to the
unit.
1. The State Board reserves the right to revoke, withdraw or make any reasonable variation /

change / alteration in condition of this consent.

This is issued with the approval of the competent authority
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Digitally signed by
RAJIVA RAJIVA KUMAR SINHA
A Date: 2018.07.10

KUMAR SINH 11:59:00 +05'30'
(Rajiva Kumar Sinha)
t Section Head, Dumka

0

Dated : 2018-07-10

Memo No. : JSPCB/HO/RNC/CTE- '
2188079/2018/733

Copy to : Sri Pradip Tebriwal, Prop., M/s Jay Guru Stone Works (Stone Crusher) At- Hiranpur, P.O.-
Torai, Distt.- Pakur/Director of Industry, Government of Jharkhand, Ranchi/ Director of Mines, Government

of Jharkhand, Ranchi/ Deputy Commissioner, Pakur/ Chief Inspector of Factories, Ranchi/ D.F.O., Pakur/
formation &

D.M.O., Pakur/ Regional Officer, Jharkhand State Pollution Control Board, Dumka for in
Digitally signed by
RAJ IVA RAJIVA KUMAR SINHA

Date: 2018.07.10 11:59:21

necessary action.
KUMAR SINHA [ 50 ;
(Rajiva Kumar Sinha)
Section Head, Dumka »

‘e
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